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INTRODUCTION 

1, the Chairman of the Estimutes Committee having been authorised 
by the Committee to submit the Report on their behalf, present this Third 
Report on action taken by Government on the recommendations contained 
in the Eighty-seventh Report of the Estimates Committee (Fifth Lok 
Sabha) on the Ministry of Home Affairs-Union Territory of Andaman 
a'nd Nicobar Islands. 

2. The Eighty-seventh Report was presented to Lok Sabha on 28th 
January, 1976. Government furnished their replies indicating action taken 
on reCommendations contained in that Report by 9 September, 1976. 
Further information called for by the Committee was furnished by Govern-
ment on 10 May, 1977 and 14 June, 1977. The ro!plics were examined by 
Study Group '0" of Estimates Committee (1977-78) at their sitting held 
on 24 November, 1977. The draft report was adopted by the Estimates 
Committee (1977-78) on 5 December, 1977. 

3. The Report has been divided into the following Chapters 

I-Report 

II-Recommendations which have been accepted by Government. 

III-Recommendations which the Committee do not desire to pur-
sue in view of Government's replies. 

IV-Recommendations in respect of which replie5 of Government 
have not been accepted by the Committee. 

V-Recommendations in respect of which final replie;; of Govern-
ment are still awaited. 

4. An analysis of the action taken by Government on the recommenda-
tions contained in the 87th Report of the Estimates Committee (Fifth Lok 
Sabha) is given in Appendix VI. It would be observed therefrom that out 
of 86 recommendations made in the Report, 67 recommendations i.e. about 
78 per cent have been accepted by Government and the Committee do not 
desire to pursue 7 recommendations i.e. about 8 per cent in view of Gov-
ernment's replies. Replies of Government have not been accepted by the 

(vii) 



(viii) 

Committee in respect of 11 recommendations i.e. ;tbout 13 per c~nt. Final 
reply of Government in respect of one recommendation i.e. about 1 per cent 
is still awaited. 

5. The Committee piace on record their appreciation of the commendable 
work done by the Action Taken Study Group of Estimates Committee 
(1976-77) in obtaining additional information on the points arising f.nlm 
the Government's replies. 

NEW DELHI; 

Decelllber 12, 1977. 
Agrahayana 21, 1899 (Saka). 

j< 

SATYENDRA NARAYAN SiNHA, 

Chairman, 

E:;limaln Committee!· 



CHAPTER I 

REI'ORT 

1. This Report of the Committee deals with the action taken by 
<Jovernmt:nt on the recommendations contained in the 87th Report (Fifth 
Lok Sabha) on the Ministry of Home Affairs-Union Territories of Anda-
man and Nicobar Islands-which was presented ~o Lok Sabha on the: 28th 
January, 1976. 

2 .. Action taken replies have been receIved from Gov.ernment in res-
pect of all the 86 recommendations contained in the Report. 

3. The Action taken notes on the recommendations of the Committee 
have been categorised as follows :-

(i) Recommendations/observatIOns that have been accepted by 
Government-SI. Nos. 4, 6, 7, 9 to 13, 17. 19 to 24. 27. 2S, 
30 to 36, 38 to 60, 62 to 64, 66, 68, 69, 72 to 78 and 80 to 
86. (Chapter II). 

(ij) Recommendations/observations which the Committee do not 
desire to pursue in view of the Government's replies: SI. Nos. 5, 
15, 18, 26, 70, 71 and 79. (Chapter III). 

(iii) Recommendations in respect of which replies of Gov\!mment 
have not been accepted by the Committee : SI. Nos. I, 2. 3, 
8. 14, 16, 25, 37, 61, 65 and 67. (Chapter IV). 

(iv) Recommendation in respect of which final replies are still await-
ed : SI. No. 29. (Chapter V). 

4. The Committee will now deal with the action taken by Government 
on some of their recommendations/observations. 

Vacancies of Doctors on Islands 

Re~ommenclation (S. Nos. 1, l & 3) 
5. In paragraph 2.22 of their 87th Report the/EstImates Committee 

had expressed concern that although the matter regarding the filling up of 
vacancies of doctors in the Union Territory of Andaman and Nicobar 
Islands was being pursued by them since May, 1970, the position in this 
regard was far from satisfactory even after five years of presentation of 
that Report. The Committee had observed. that inspitc of the Committee's 
specific recommendations made in their 43rd Report (1972-73) urging 
:government to take effective measures to fill up the posts of medical officers 
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Ifl these Islands, there had been no worth-while improvement in the posi-
tion. Posts of doctors still remained unfilled for long periods which in-
cluded posts of Surgical Specialist, Medical Specialist, Asstt. Surgeon 
Grade I, Junior Opthalmic Surgeon and Junior Radiologist. The com-
mittee had pointed out that posts of Medical Specialist, Junior Radiologist 
and Junior Opthalmic Surgeon had not been filled since May, 1970. March. 
] 971 and October, 1972 respectively. The Committee had thereupon 
drawn the conclusion that the action taken to fill up these pmts had not 
proved effective which indicated the casual manner in which this matter 
had been dealt with by concerned Administrative Ministry. 

6. The Committee had stated that they attached great importance to 
the provision of proper medical facilities to the inhabitants of these far 
flung Islands which were cut off from the Mainland. The Committee had 
desired that government should investigate the circumstances in which the 
posts of medical officers in the Islands had remained '1acant for long 
periods and should fix responsibility therefor. The Committee had also 
urged that immediate effective action should be taken to fill up all the 
posts of medical officers in the Islands without delay. 

7. Government stmed in their action taken reply furnished to the 
Committee on the 30th April, 1976 that the posts of Medical Specialist 
and Junior Opthalmologist had been filled with etIect from 15-12-1975 
and 12-4-1976 respectively while the incumbent of the post of Junior 
Radiologist was expected to join by middle of May, .J 976, seven vacancies 
of Junior Anaesthetist, five Junior Medical Officers and an Assistant Sur-
geon Grade I still remained unfilled. 

8. The position regarding filling up of posts of medical otlicers In 

Anoaman and Nicobar Islands as reported in May, 1977 is given in the 
following paragraphs. 

Surgical Specialist 

9. There are two posts of Surgical Specialists in the Specialists Grade 
of Ih(' C.H.S. required to be filled on regUlar basis under the Andaman 
and Nicobar Administration. Both these posts were held on ad hoc basis. 
one by Dr. B. G. Matapurkar and other by Dr. B. H Pandeya. However. 
one of these posts is vacant since 29th October, 1976 due to termination 
of the services of Dr. B. H. Pandeya. 

10. Efforts to filI up this post bv transfer of a doctor from Delhi 
Administration are stated to have failed. The question of filling up the 
post on ad hoc basis by advertising it locally did not arise a'> there are no 
private practitioners in the Islands. Major Hazarika a Surgeon from the 
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Army Medical Corps was, however, considered for appointment on deputa-
tion. basis. The matter was stated to have been ta-ken up with the-
Ministry of Defence as well as the Border Roads Development Board under 
whose charge Major Hazadka is working at present. They have informed that 
Major Hazarika who has completed his tenure of 2 yean i., being posted 
out on compassionate grounds. A proposal regarding appointment of 
Dr. B. N. Gogi, an ad hoc Surgeon of C.H.S. working in Coal Mines Wel-
fare Organisation, Dhanbad is under consideration . 

./ ulllor A naestheast 

11. Dr. Surya Narayana Murthy was selected for appointment as 
Junior Anaesthetist on ad hoc basis and the offer was sent to him on 27th 
SeptcIT!ber, 1976. Dr. Murthy has, however, not conveyed his acceptance 
so far. In the meantime a fresh requisition was also sent to lJ.P.S.c. by the 
Ministry of Health on 3-12-1976 for recruitment of a candidate for this. 
post on regular basis. The lJ.P.S.c. advertised this post on 15-1-1977 
under their Advertisement No. 3 and selection .of a candidate is likely to 
bc madc by the Commission shortly. 

Juni(Jr Pathologist 

12. Dr. Suchitra Chattopadhyay was offered appointment for the post-
of Junior Pathologist under the A&N Administration on ad-hoc basis for 
a period of one year from the date of her joining the post or till the post 
was filled on a regular basis. As no acceptance from her was received; 
the Ministry of Health reminded her to join the post immediately failing 
which action. would be taken against her since she was bonded candidatc. 
Effons are also being made to obtain the services of Dr. Bhani Govindram 
Nagrani, M.D (Pathology), another bonded candidate from Chandigarh. 
Simultaneuosly steps have also been taken to fill up this post on regula! 
basis through the U.P.S.C. 

Junior Paediatrician 

13. The post of Medical officer in G. B. Pant Hospital, Andamarr 
and Nicobar Islands, held by Dr. B. Shanmugam, has been redesignated as 
.hmior Paediatrician since 17-11-1976. Ministry of Health havc issued 
orders 011 4-4-1977 appointing Dr. Shanmugam as Junior Paediatrieidn. 
hllli()r Radiologist 

./uni(,,. Opthalmologist 
Post 

1 Post 

14. Lt. Col. S. K. Chakravorty was posted as Junior Radiologist and 
Major S. C. Khetrapal as Junior Opthalmologist. They are both on de· 
puta~ion from the Army. Their deputation has been extended for another 
year. Orders were issued on 4-4-1977. 
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Medical Officer 

15. Dr. Hirendra Chandra Kar, who had earlier opted for C.H.S. 
was posted to the Islands in June, 1976. He did not join duty. On the· 
other hand Government of Tripura have recently informed the Ministry 
of Health that Dr. Kar has now opted for Tripura Health Service and has 
since been absorbed by that Government. Conseljuently action i~ heing 
laken by the Ministry of Health to post another C.H.S. Doctor in place of 
Dr. Kar. 
JUII/ur Medical Officers 

16. The position with regard to the filling up the posts of G.D.O. 
Grade II/Junior Medical Officers in the Andaman anci Nicobar hlands is 
as under :-

1975-0ffers of appointment werc issued to five regular nominees of 
the U.P.S.c. for Andaman and Nicobar Isiands vide statement 'A' (page 
97). Out of five, three Doctors were not interested to go to Andaman 
and Nicobar Islands. Hence, their offers were cancelled. Remaining 2 
doctors viz. Dr. D. K. Banerjee and Dr. J. R. Das requested for cnange 
of allocation to the Ministry of Labour and Municipal Corporatiun of 
Delhi respectively. Their allocation was changed. 

1976-0ffers of appointme;:nt to 8 candidates for appointment as 
J .M.O~ on an ad hoc basis for Andaman and Nicohar Islands were issued 
vide statement at 'B' (page 97). Out of 8, only 2 doctors namely 
Dr. V. M. Aggar~al and Dr. A. K. Nigam have joined there. Four offers 
have been cancelled and the infonnation from 2 doctors is stilI awaited. 

17. The A&N Administration intimated to Department of Health in 
September, 1976, that there were 9 posts of J .M.Os vacant a.s on 
16-3-1976, i.e. two posts in C.H.S. and 7 posts non-C.H.S. posts. The 
two C.H.S. posts have since been filled in. As regards filling up of 7 non-
C.H.S. posts, action has already been taken by the A&N Administration 
for filling up of these posts on ad hoc basis. Offers to 7 Doctor,; have 
been issued by A&N Administration. * 

*Indicltiag the latest position in this regud it has been stated by the Ministry of 
Hom: Atfai:;s at the tim~ of factual verifbation of the report vide their O. M. No. 
U-16016/3/(S-61)/77-ANL dated 6 O:c~mb!r, 1977 that: 

"Following posts of medical officers (CHS POSts) are vacant at present in the 
Islands: 
I. One post Jf surgeon (Specialist Gradc II) is lying vac::mt since Novemb~r. 

1976. 
2. Two POStS of junior anaesthetists (GOO Grade I) ; one post is lying \'3Ca:lt 

sine! June. 1975 and the other since April, ."77. 
3. One J:ost of Junior Pathobgisl (GOO Grade I) is lying vacant since F.:bruary. 

1976. 
4. One post of medical officer (GOO Grade I) is lying vacant since Marc!:. 1976. 
5. Two posts of Junior Medic,,1 Offilel's (Ju'lior Ch~s I) are lying vacant sinc' 

April, 1977. 
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18. It has been stated by Ministry of Health on the basis of th.: 
fact.;; mentioned above that there has been no undue delay on the part of 
the \1inistry in filling up vacant posts in the Andaman and Nicobar Islands 
Therefore the question of fixing of responsibility for the posts remaining 
vacant did not arise. 

19. The Committee are disappointed to note ... ~ in spite of the fact 
that the matter of filling up of posts of doctors in Andaman & Nicobar 
Island~ is being pursued by the Committee ever since they took up the 
subject for examination in 1969-70, the position in tbis regard coDtinues to. 
be unsatisfactory. Vacancies in almost aU categories of posts keep occurn..g 
and remain unfiDed for long periods. A nllBlber of posts like tbose of, 
l'iurgical Specialist. Junior Anaesthetist, Junior Padlologist, Junior Opbthal-
mologist. Medical Officers and .luniO! Medical Officers have remained v8ICant 
at one time or the other. Even at prescnt (as in May, 1977) a number 01-
posts vii Surgical Specialist, .lunior Anaesthetist, Junior Patho~ogist, Medical 
Officer and as manl as se\'cn out of nine PO!its of Junior Medical Officers are·, 
Iling ~acallt. 

It is thus evident that tbe incentivcs al'ailable to the doctors for service 
in thc Islands are not sucb as could attract the dClctors (or service in these 
Islands. The Committee reHerate that they attach a great importance to the 
provisiOlI of proper medical (acilities to the inhabitants of these farflung 
Island .. which are cut off from the Mainland. The Committee are surprised-
that in spite of the recommendations made by them in their 87th Report 
urging Government to investigate the circumstances in which the posts ot 
Medical Officers in the Islands have remained vacant for long periods, 
lIeceo;Sltr~' investigation does not appear to have ~en undertaken. Had tbis 
heen done the reasons for the d(flctors not coming forward to join service in 
the Islands would bave been available to GoverDJAcnt and remedial mea~ures 
could h~.ve been taken. The Committee would like Government to imme-
diatel) identify the reasons for reluctanhCe on the part of the doctors to go to 
the Islands and take effective remedial measures including liberalisation of, 
incentive<; so as to ensure that posts of doctors in all categories are filled 
without further dela~'. The Committee would Uk~ to be informed of tbe 
action faken in this matter within six months. 

20. In paragraph 2.37 of their 43rd Report (1972-73) the Estimates. 
Committee had recommended the following measures with a view to attract 
the doctors in the Islands :-

(i) Recalling of officers to the mainland positively after the comple-
tion of their fixed tenure in the Islands; 
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(ii) Giving preference for sending on advanced traiomg course/Post-
Graduate training/FelloW5hip to the doctors on return from 
Andamans; and 

(iii) Posting to a station of choice on return from Andamans. 

21. Commenting on this in paragraph 2.23 of 87th Report (1975-76/ 
the Estimates Committee had expressed surprise over the fact that thesr. 
me~sures which did not entail any additional financial burden and were 
only administrative in nature were still under consideration. The Committee 
had therefore desired that Government should take eltpeditious decision on 
these measures and implement them immediately after publiciosing them 
:suitably. These measures, the Committee had hoped, would help in fillin2 
up the posts of doctors in the Islands. 

22. It was stated by government in their reply furnished in September, 
1976 that the above recommendation of the Committee had already been 
accepted by government and orders were issued by the Ministry of Health 
and Family Planning on 16-3-1974 that C.H.S. Officers on completion of 
3/2 years in category 'C'tD' stations would be given preference in the 
:selection for-

(1) Post-Graduate Education 

(ii) Fellowship for study abroad; and 

(iii) Posting to urban areas. 

23. It has been stated by government that the orders were bl:!ing 
implemented as far as possible. Citing examples, it has been stated in the 
reply of Government furnished in September, 1976 that Dr. Gurucharan 
Singh who was earlier working as Junior ENT Surgeon wats allowed to avail 
{)f Colombo Plan Fellowship in U.K. On return from fellowship, he has 
been given posting in the CGHS, Delhi. Dr. Shanmugam, a GDO Gr. 11 
officer working in the Islands has been given facilities on two occasions for 
doing post-graduation in Paediatrics. Dr. (Smt.) Dotty Jacob who was earlier 
working as I.M.O. in the Islands on completion of her term was given post-
ing under the Delhi Administration. Similarly, Dr. (Smt.) Usha Paul, 
another J.M.O. who was earlier working in the Islands on completion of her 
term was given posting in the CGHS, Allahabad, and later on in the CGHS, 
Calcutta. Dr. A.K. Banerjee who was earlier working as Surgeon in the 
Port Blair served in the Islands for about four years whereafter he was 
given posting as Surgeon in the Irwin Hospital, Delhi. 
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24. It hItS further been laid down that no CHS Officer would be required 
10 serve in outlying! difficult stations beyond the prescribed tenure unle9S they 
are themselves willing to stay on. Some of the Medical Officers in the 
Andaman and Nicobar Islands have completed or are on the point of 
con1pleting their tenure in the Islands. Steps were being taken for their 
withdrawal from the A & N Islands and posting in the urban areas. Steps arc 
also bcing taken simultancous~y to post fresh batch of doctors to the A & N 
I5lands. 

25. The Committee have been informed in May, 1977 that (as on 
10-5-1977) 14 CHS doctors were serving in the Andaman and Nicobar 
I,.lands beyond their prescribed tenure of three years. Out of these, 12 
were stated to have volunteered so far to serve in Islands and the remaining 
two were unwilling to stay beyond normal tenure. 

26. The Committee are glad to note that government have in imple-
mentation of the recommendation of the Committee, issued orders providing 
for giving preference to CDS doctors who han served 3/2 years in category 
C /D stations, in the selection for post graduate education, fellowship for 
study abroad and posting to urban areas. A number of doctors are stated 
to have already benefited hom these provisions. It has also been provided 
that no CDS doctors would be required to serve beyond the prescribed tenure 
unless they are themselves willing to stay on. TdJe Committee note that at 
pre!lcnt 14, CHS doctors are serving in the Islands beyOlid their tenure out 
ef which 12 doctors have volunteered to continue to serve in the Islands 
while others are unwilling to stay beyond the nonnaI tenure. The Committee 
would like to re-emphasise that unless the incumbents of these posts are 
"'iIliug to stay beyond tbeir tenure and give such an undertaking in writing 
they sbould be posted to the mainland positively on the expiry of their tenure 
in accordance with the understanding given in this regard. In the opinion 
of the Committee strict adherence to the orders in this regard, would go 
a long way in attracting doctors for service in the Islands. 

27. In paragraph 2.24 the Committee had noted that a special medical 
allowance of Rs. 100/- to Rs. 150/- per month which was allowed to the 
doctors in the Islands, had been withdrawn and that orders had been issued 
to effect recoveries of the payments already made. The hardship which 
would be caused to the doctors by their recovery of the allowance which 
was paid to them in good faith had been represented to the Committee during 
their tour to the Islands in January, 1975 more than once. The Committee 
had urged Government to consider this matter sympathetically in view of 
the special conditions prevailing in the Islands and the difficulty being faced 
by the Administration in attracting the services of the doctors there. 
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2ti. Government stated in their reply furnished to the Committee in 
September, 1976 that it was decided vide Ministry of Health and Family 
Planning (Department of Health) letter No. A27020/3j71-CHS II (Pt) dated 
13-3-1974 that special medical allowance of Rs. 100-150 per month will 
not be admis~ible to CHS officers posted in category 'C' & 'D' station in A & N 
Islands In addition to the Andaman special allowance. It was further stated 
that the question of restoration of the special medical allowance to CHS 
doctors working in the A & N Islands had been thereafter taken up but it 
had not been found possible to restore the allowance. While conveying this 
to Administration in Decemhcr. 1975, it was clarified that the special medical 
allowance already paid to CHS officers for the period prior to the issue of 
the orders on 13-3-1974 need not be refunded. 

29. The Committee were further informed that by way of providing 
special ificentive to doctors posted in A & N Islands, it had been decided: 
that a "pecial pay of Rs. 250/- would be attached to the following specialist 
posts ;-

Physician 
Surgeon 2: 
Gynaecologist • 

30. Subsequently, the Committee have been informed in May, 1971--that 
Government orders for the attachment of special pay of Rs. 2501- p.m. 
to each of the following seven General Duty Officer Grade I posts of the 
Central Health Services in the Andaman and Nft,bar Islands, when held by' 
officeJ'S holding the requisite ~pecialist's qualifications were issued on 
10-2-1976. 

Posts 

Junior Ophthalmologist 
Junior Paediatrician 
.Iunior Pathologist 
.Iunior Radiologist 
.lunior Anaesthetist 
.lunior E.N.T. Surgeon 

No. of 
Posts 

One 
One 
One 
One 
Two 
One' 

3l. Government orders for the attachment of Special Pay of Rs. 250/..: 
p.m. to the following categories of posts in the A & N Islands, which were 
in General Duty Officer Grade I of the Central Health Service requiring 
Speciali~t's qualifications had also been i~sued on 15-1-1977. 

Posts 

T.R Officer 
u.dy Medical Officer' (VO) 

No. of 
Posts .-. 

.), 

') , 
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32. It has however, been stated that the above specia:l pay is inter 
alia subject to the condition that the incumbents of the above mentioned 
posts possess either a post-graduate Diploma or a post-graduate Degree 
related to the nature of duties attached to the respective posts. If officers 
with general qualifications like MBBS were appointed against these posts, 
the Special Pay would not be admi~ible to those officers. 

33. The Committee note that the question of restoration of the special 
medkal allowance of Rs. 100-150 per month earlier admissible to CBS 
doctors posted in C & D station in A & N Islands in addition to the ADda· 
man special allowance was taken up again but it was not found possible 
to restore the allowance although no refund would be necessary for the 
period prior to the issue of orders on 13·3·1974. 

As already emphasised by the Committee no worthwhile improH~ment 
has been brought about in the position regarding availability of docters. 
One of the main factors responsible for this is the absence of positive in· 
centives for attracting doctors to serve in the Islands. The Committee would 
theretore like to reiterate that Government may in the interest of providing 
the inhabitants of these far flung islands with adequate medical facilities, 
reconsider the question of restoring the special medical allowance of 
Rs. ]00-150/· p.m. permissible to cns doctors working in the Islands. 
National V.V. Control Programme 

Recommendation (No.8) 
34. In paragraph 2.54 of their 87th Report the Estimates Committee 

had noted that venereal diseases were prevalent on the Islands. They had 
further noted that V.D. drugs worth Rs. 4000 only had been supplied to the 
Islands in 1974-75 and V.D. drugs worth Rs. 6000 were proposed to be 
supplied during 1975-76. The Committee consid~red this amount to be 
too meagre to meet the requirements of the Islands. They had emphasised 
that these Islands were a virgin area and therefore there was an urgent need 

to take comprehensive measures to eradicate venereal diseases from the Islands. 
The Committee had recommended that a time-bound programme for V.D. 
<;urvey on the Islands should be undertaken urgently and comprehensive 
measures including the supply of V.D. drugs in sufficient quantities, should 
be initiated to provide adequate medical care to ~ afflicted persons as also 
to prevent the spread of these diseases in the Islands. 

35. It was stated by government in reply furnished to the Committee 
in September, 1976 that :' 

"V.D. is more common in the local popUlation of Southern Group of 
Islands and one V.D. Qlpic has been established at Car Nicobar 
for survey and treatment of V.D. cases. One Senior Male 
Nurse trained in V.D. is posted there. Two more staff from the 
existing strength are being deputed for V.D. Training." 

I') LSSi77-2. 
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36. The Committee wanted to know whether a time-bound programme 
for V.D. Survey had been initiated; whether measures had been taken to 
supply drugs in adequate quantities; and whether adequate allocation'S had 
been made for the purpose. 

37. It has been stated by the Department of Health in a note furnished 
in May, 1977 that it is proposed that a S.T.D. Clinic with Laboratory facility 
may be established at Port Blair and the Andaman and Nicobar Administra-
tion be requested to provide the necessary funds in the State Health Pian. 

38. It has been stated further that the Medical Officer incharge of the 
clinic would do the case-tracing survey and treatment and that it \vas not 
possible to lay down any time limit for this as detection depended on patients 
seeking treatment at the clinic. 

39. As regards the availability of drugs, it has been stated that ade-
quate quantities of drugs are available and are supplied to the administra-
Hon of the Andaman and Nicobar Islands on the basis of requirement. 
Adequate allocations are stated to have been made in the Central Plan budget. 

40. The C;ommittee note that it is proposed to establish an SID Clinic 
with Laboratory facility at Port Blair. A medical officer in charge of the 
clinic would do the case-tracing survey and treatment of venereal disease 
cases. The Committee have been assured that adequate quantities of drugs 
would be supplied to the administration of Andaman & Nicobar Islands and 
that adequate allocation had been made in the Central Plan Budget for the 
purpose. 

Tthe ColDIIiittee are, however, unhappy to note that Government do not 
propo!le to undertake the V.D. survey within a time-limit as recommended 
by the Committee, as in Government's view, detection would depend on the 
patients seeking treatment at the Iclinic. The Committee feel that the chal-
lenge of preventing the spread and eventual eradication of the venereal dis-
eases from the Islands may not be met by simply opening a clinic and 
expecting the patients to ~ome for check up and treatment. They consider 
that with the limited population and area of the Islands it may not be too 
difficnlt for the administration to undertake a comprehensiVe V.D. Survey. 
The Committee, therefore, reiterate their eariler recommendation and urge 
Government to take active measures for completion of the V.D. survey in 
acconlance with a time bound programme with a view, ultimately to eradi-
cate the venereal diseases from the Islands. 
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Persollnel Policies and Procedures 

Recommeadation (Nos. 14 and 16) 

41. In I'aragraph 2.72 of the 87th Report, the Estimates Committee 
observed that posts of doctors had remained vacant for long periods due 
to the reluctance on the part of the doctors to go to the Islands. During 
the visit to the Islands, they had gathered the impression that other 
officers also had a feeling of fmstration on being posted to the Islands and 
that generally such postings were considered as a penal measure. An impres-
sion prevailed that officers used every trick at their command to avoid post-
ings to these Islands. The Committee observed that apparently the policies 
and procedures followed in regard to the posting of officers and doctors from 
the mainland and the incentives available to them, had not been adequate to 
attract doctors and other officers to the Islands. The Committee recommend-
ed that in the interetst of speedy development of these personnel policies and 
procedures in such a way as to attract the best and most efficient officers to 
these areas. Persons who evinced real interest in the development of theose 
Islands and were prepared to work there and show results, should he allowed 
special incentive such as higher pay and allowances, weightage of service In 
the Islands for promotion, nomination for tniinmg courses, better housing 
and more liberal leave rules etc. Work in these Islands should be given special 
recognition and should be considered as a badge of merit and not as a penal 
posting. The officers selected should normally belong to younger age groups 
and should be posted for a reasonably long period and on specific assignments 
so that they can show results by way of achievement during their tenure. 
The Committee urged that action to reorient the personnel policies as suggest~ 
ed above, should be taken by Government expeditiously and implemented in 
the field. 

42. Government have stated in reply that the recommendations have 
been considered. The Pay Commission while considering the structure 
of pay and allowances for the employees of the Islands did take into account 
the factors mentioned in the recommendation. In the light of their recom-
mendations the mainland recruits/deputationists/cadre officers of Dani Ser-
vices and All India Services have been provided special allowance ranging 
between 20 per cent (subject to a maximum of Rs. 300/-) to 30 per cent 
(subject to a maximum. of Rs. 400/-) of their basic pay depending on the 
area of their posting in the Andaman and Nicobar Islands. Further they are 
entitled to compensatory allowance which is adm!ssible to all employees of 
the Administration, at the rate of 12-112 per cent of basic pay subject to 
a maximum of Rs. 150/- per month. In the circumstances it had not been 
possible to recommend further increase in remuneration as the level of 
pay and allowance had been settled in the light of the Pay Commission's 
report. 
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43. It has been stated by government that weightage for service in the 
Islands for promotion is difficult to provide as this is likely to trigger 
similar demands from other territories and may in the process conflict with 
the interests of other Govern.ment servants. Mainland recruits working in 
the territory are already enjoying certain extra facilities in the matter of sea 
passages and leave inasmuch as a Government servant and his family 
are entitled to a free sea passage once a year and to extra leave to the extent 
of the time he spends on journey to and fro, including enforced halts and 
waiting if any. Steps are being taken to provide suitable accommodation to 
ali categories of Government employees in the Islands and to ensure this 
construction programmes are stated to be in hand. 

44. It has been stated by Government further that though it is not 
possible to prefer, as a rule, officers who have served in the-,territories in the 
matter of training abroad, in a way they tt'nd to gain by such experience in 
the Islands because in many of the courses sponsoring Universities like to 
have those officers who have worked in backward and tribal areas. Care 
is also taken to select persons with proper aptitudes and interests at the 
time of their posting in the Islands. 

45. The Committee consider tbat the policies and procedures foUowed 
in regard to tbe po stings of officers and doctors from the mainland to tbe 
I!.lands and incentives available to ~hem bave not been adequate to attract 
the doctors and otber officers to tbe Islands. This is evident from tbe 
\'acancies of doctors lying unfilled. 

The Committee have a feeling tbat the conditions prevailing in tbese 
Islands are ratber unique and different from other territories and appear to 
merit special consideration. They would like Government to re-orient their 
policies and incentives in such a way as to attract competent personnel to 
serve in tbe Islands in the interest of economic development of the Islands 
and welfare of the Islanders. 

46. In paragraph 2.74 of their 87th Report the Committee noted that 
the officers travelling between the mainland and the Islands had sometimes 
to wait for long periods at Calcutta to get the shipping service and have to 
incur heavy expenditure on their board and lodging during the enforced 
halt~. There were two guest houses at Calcutta-One at Auckland and 
another at Bandel Road but the accommodation provided there did not 
meet fully the requirements. Moreover, there were no facilities for board 
and lodging at Madras. The Committee recommended that the position might 
be examined urgently and adequate arrangements for board and lodging for 
the officials and staff in transit to and from the Islands made at Calcutta 
and Madras at reasonable rates, keeping in view the daily allowance that 
they were entitled to. 
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47. Government have stated in reply that out of two guest houses at 
Calcutta, Auckland Place guest house is having one double bedded room and 
Bandel Road guest house is having 3 double bedded rooms. 

48. The Committee have been informed that a plot of land has been 
purchased at Ekbalpore Road at Calcutta for the construction of a 4-storeyed 
building to augment the existing facilities. In this building there will be no 
guest house accommodation. However, provision for a sarai for accommodat-
ing 100 deck/bunk passengers will be provided. 

49. It has been stated that it had not been possible to find a va'cant 
site near the harbour area at Madras where a guest house could be con-
structed for the Andaman and Nicobar Administration. However, the Mer-
cantile Marine Department at Madras had a proposal to construct a rest 
house in George Town at Madras which would also accommodate deck 
passengers going to or coming from Andaman and Nicobar Islands. 

50. The Committee note that a total of 4 donble bed rooms han 
been provided in the guest houses at Calcutta for accommodating the officers 
travelling between the Mainland and the Islands. The Committee con~ider 
this accommodation to be inadequate for the purpose. The accommodation 
proposed to be provided at Ekbalpore Road, Calcutta for the 100 deck/bunk 
passengers may also not be suitable (or tbe officers and staff travelling bet-
ween tbe Mainland and Islallds. The Committee, therefore, reiterate their 
earlier recommendation and urge Government to make adequate arrange-
ments for board and lodging at Calcutta for the offidals and the staff in 
transit to and from tbe Islands at reasonable rates so that the personnel in 
transit are saved of the bardships caused during the forced halts at Calcutta. 

51. The Committee would also like Government to provide suitable 
accommodation at Madras for transit passengers to and from the Islands, 
at the earliest. 

Master Plan for fuller Exploitation of Forest Wealth 
Recommendation (No. 25) 

52. In paragraph 4.30 of their 87th Report the Committee noted with 
regret that although Government had originally accepted the recommendation 
made by the Committee in their 43rd Report (1972-73) that Govemmcnt 
should prepare and implement a long-term Master Plan for the development 
of forests in the Andaman & Nicobar Islands and had stated that steps would 
be initiated to prepare a long-term plan for development of forests of these 
Islands, the representative of the Ministry had stated during evidence before 
the Committee in March, 1975 that no separate Master Plan was necessary 
as there were working plans for forest areas under the management of· the 
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Forest Department which were revised from time to time. The Committee 
drew attention to the recommendation made in the Techno-Economic Survey 
of Andaman & Nicobar Islands by the National Council of Applied Economic 
Research (1972) wherein it had inter alia been urged that the prevailing 
favourable climate of planned industrial expansion in the country should 
be taken advantage of and transport and other bottlenecks should be over-
come and the forests should be exploited and developed according to a Master 
Plan. While recognising the necessity for working plans, the Committee had 
emphasised the need for a long-term Master Plan which should spell out 
the strategy for an overall and long-term development and exploitation of the 
forest resources of the Islands economically, efficiently and in the best in-
terest of the I'Slands and the country. 

53. Government have in their reply reiterated that for areas in South 
~nd Middle Anadamans where forestry management has already been 
extended, there are scientific working plans which are rcvi'Sed at an interval 
of 10 to IS years. These Working Plans serve the purpose of a short-krm 
Master Plan. The project report prepared for the establishment of Andaman 
and Nicobar Islands Forest Development Corporation embodies develop-
ment plans for the next 15 years in the matter of exploitation of forests 
which hitherto remained unexploited due to remoteness and inaccessbility. 
In addition, a project report is also stated to be under preparation for 
establishment of wood based complexes under joint sector venture with the 
participation of Andaman & Nicobar Islands Forest Development Corpora-
tion. Government are of view that these project reports serve the objectives of 
a Master Plan as envisaged in the Estimate~ Committee's Report. 

54. The Committee note that there are scientific workin~ plans in 
Soutb and Middle Andamans where forestry management has alread~' been 
extrnded. These plans are re\'is-ed at an interval of 10 to 15 years. In addi-
tion a project report is also stated to be under preparation for establishment 
of wood based complexes under joint sector venture with the participation 
of Andaman and Nicobar Islands Forest Development Corporation. While 
these working plans have their own use, .the Committee fee! that it would be 
desirable to formulate a Master Plan which may spell out a broad strategy 
for an overall and long-term development and exploitation of forest resources 
o( the Islands economically, efficiently and in the best interests of the 
countl1'. As the Inspector General of Forest himself put it during evidence 
tJefore the C.ommittee in March, 1975, that while the Master Plan is mean,t 
to la~' dmm clear statement of objectives to use the forest areas to the 
maximum benefit and advantage of the population, tbe working plans would 
be re!'ttricted to a particular period under these broad objectives. The Com-
mittee would therefore like Government to reconsider whetber it would not 
he beneficial to formulate a Master Plan containing a broad strafe~ for long 



ferm development aad esploitation of fresb resoDKeS iD the Islands and whicb coal. serve as a guideline for formuladon and implementation of the working 
plans in an illtegrated manner. 

Small Industries Service Institute 
R~ommendation (No. 37) 

55. In paragraph 5.32 of their 87th Report the Committee had ex-
pre!llsed distress over the fact that the Small Scale Industries Service Institute 
recommended by them in their 43rd Report, had not yet been set up and 
was not likely to be set up before 1976-77. There was no technical institute 
in the I~lands to provide training to the local population. The Committee 
had emphasised that strong educational and training base was an important 
requisite to build up infrastructure for industrial development and to sustain 
its growth. This, in Committee's view, was an the more important in the 
case of these Islands as there was acute shortage of skilled labour and 
technical know-how among the local people which was hampering the in-
dustrial progress of these islands. The Committee had therefore, recommended 
that urgent attention should be given to the setting up of a compact Small 
Industries Service Institute and a Technical Institute in the Islands at the 
earliest. 

56. It was stated by government in reply that according to the phased 
programme drawn up by the Small Industries Development Organisation 
for opening branches of the Small Industries Service Institutes during the 
Fifth Five Year Plan period, one such institute was to be established in the 
Union Territory of Andaman and Nicobar Islands during the year 1977-78. 
In view of the recommendation of the Estimates Committee this was recon-
sidered by the Government and it was decided to advance the establishment 
of the Branch Institute in the Union Territory of Andaman and Nicobar 
Islands from 1976-77 to 1977-78. Necessary instructions were stated to have 
been issued to the authorities concerned to prepare estimah:s for the estab-
lishment of the Branch Institute during the year 1976-77. 

57. Asked whether there was any proposal to establish a technical insi:i-
tute ;n the Islands, as recommended by the Estimates Committee, to provide 
technical training to the local population with a view to strengthening the 
educational and training base in Islands, it has been stated by Government 
in reply that it had not been possible to establish the institute during the 
year 1976-77. The Department of Industrial Development was, however, 
husy finalising the details of the scheme and the institute was expected to 
eome up soon. 

58. The Committee regret to note that although their recommendation 
fur setting up of a Small Industries Service Institute ill the Islands, had been 
a'llCepted by Government, the Institute bas not yet been set .p. 
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TIte Committee urge dlat early steps should be taken by Government tu 
establish a compact SmaD Industries Service Institute and a Technical In-
stitute in the Islands at the earliest to provide educational and training base 
in the Islands in the interest of building up an infrastructure for industrial 
development of the Islands. 

Fisheries Development 

Recommendation (Nos. 61 & 65) 

59. In paragraph 7.12 of their 87th Report the Committee had noted 
that in the draft Fifth Five Year Plan, the target of attaining a level of 
6500 tons of fish production was originally fixed with a Plan outlay of 
Rs. 4.5 crores which WitS subsequently scaled down to Rs. 0.94 crores and 
a revised target of attaining a level of 1600 tons of fish production had been 
fixed. This revised target of fish production would largely meet the domestic 
requirements of the inhabitants of Andaman and Nicobar Islands only. The 
Committee had expressed surprised over the fact that the allocations for the 
Fifth Plan had been reduced by about 75 per cent on the ground of constraint 
of resources even in the case of a highly productive field as fisheries and in a 
territory like Andaman and Nicobar Islands which had vast economic pllt::n-
tialities in this field. The Committee emphasised that in the existing circum-
stances when there was an urgent need to attain self sufficiency in the matter 
of food and when there was great demand for fish in the country, concerted 
efforts should be made by Government for development of fisherieo;; and 
increasing the production of fish in these islands so that not only the demands 
of the local population might be met in full but fish could be exported to 
mainland also to meet the requirements of people there, particularly thooe 
residing in West Bengal where fish constitute part of the staple food. This 
would also help the economic development of the Islands and would improve 
the economic conditions of local population. 

60. Government stated in reply that the Working Group on Fisheries 
in the Planning Commission considered the total cost of provision of these 
faciHties as Rs. 4.5 crores and that these schemes on full development could 
raise fish production to a level of 6,500 tonnes per annum. However, in view 
of the constraint on resources, it was felt that plan provrsion for extensive 
infrastructural facilities, large deep sea fishing vessels, etc. shoul;::l be madt 
onl\' after the successful conclusion of the investigations on sustainable fish 
yieid, location of fishing grounds, craft and gear best suited for their ex-
ploitation, type of processing and storage, facilities for marketing, etc. The 
outlay requiTed on schemes that could be implemented before the conclusion 
of the survey was worked out as Rs. 0.94 crOTes, which could take fish pro-
ductioll to level of 1600 tonnes per annum. It has been stated that as soon as 
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the surveys are completed and schemes worked out for large scale develop-
ment of fisheries, provision of necessary funds could be examined and pro-
vided if necessary. 

61. In paragraph 7.24 of the 87th report th~ Committee had not~d 
that basic data regarding the potential of fish in and around the Andamans 
and Nicobar Islands was not available and it was only in pursuance of the 
recommendation of the Estimates Committee, made in May 1970 that a 
deep sea fishing station had been set up at Port Blair in 1972, with two 
vessels which had been doing survey for nearly two and half years. The 
Committee had noted with regret that the data was still in the process of being 
collected. The Committee emphasised that basic data regarding the availabi-
lity of fish in and around the Islands was pre-requisite for undertaking 
development of fisheries and for the maximum utilisation of the fishing poten-
tial in that area. The Committee had, therefore, urged that a time-bound 
programme for the collection of basic data regarding fisheries should be 
prepared and the work completed most expeditiously. The Committee had 
pointed out that the very fact that fishing boats from far off places like 
Japan, China, Taiwan and Thailand come around these Island for fishing, 
was a clear indication of the vast potentialities of fishing in the area. 

62. It was explained by Government in reply that a complete survey 
of the fishery resources of the waters around these islands was a stup~n
dous task, requiring a large organisation with adequate number of fishing 
vessels. With the limited organisation and vessels available with the 
Exploratory Fisheries Project, only 2 vessels could be stationed at Port 
Blair, where they had been working for the last 4 years. The survey so 
far conducted had revealed the possibility of commercial fishing with long 
line fishing gear, while the possibility for fishing with trawl nets and 
purse-seining nets seemed remote from the 3500 sq. km. surveyed. It was 
stated by government that the 57 ft. vessels available with the Exploratory 
Fisheries Project were found to be inadequate for operation in these waters 
although in the absence of larger sized vessels, the survey was being 
continued with these vessels. It was hoped that with the acquisition of 
larger sized vessels towards the end of the Fifth Plan, the survey fleet 
in these islands could be suitably strengthened. 

63. As a detailed survey for the resources would take a large number 
of years to complete, the industry was being encouraged to enter fishing 
with tile available data. 

64. The Committee wanted to know whether a time-bound programme 
had been drawn up for completion of the surveys/investigations of the 
fisheries resources in Andaman & Nicobar Islands. 
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65. Government have explained in reply that exploratory survey was 
a continuing programme. Survey had to be carried out using different 
types of fishing methods over a period of years to obtain even a general 
picture of the resources. This picture was reviewed in the light of repeat 
surveys carried out in the areas. It has been stated that even on the 
mainland, surveys were being carried out in a continuing basis. 

66. The Committee enquired the number and sizes of the vessels 
available with the Explanatory Fisheries Project and the number and sizes 
of vessels that were required for the expeditious completion of the survey 
and programme drawn up to acquire the same. 

67. It has been 'Stated in reply that the Exploratory Fisheries Project 
has m: present 2 vessels of 57 ft. length, one long liner and the other purse~ 
seiner. For a reasonably intensive survey of the economic Zone (200 
miles) around Andaman and Nicobar Islands about 10 vessels (about 23 
rnetres) would be required, of which 2 may be trawlers, 2 purse seiners, 
4 long~liners and 2 pole and line fishing vessels. Negotiations were being 
held with aid~giving countries for obtaining asssitance in the supply of 
vessels etc. for the survey programme along the East Coast, including the 
sea around Andaman and Nicobar Islands. Besides the operation of the 
Fisheries Project at Campbell Bay, as recommended by the Technical 
team, would also provide additional information on the fishable resource~ 

of the area. 

68. The Committee are constrained to observe that the work relating 
to exploratory fisheries survey in Andaman waters has not made much 
headway. The working group on fisheries in the Planning Commission had 
estimated the total cost of provision of facilities (or full development of 
fisheries resources around the Islands as Rs. 4.5 crores and a target of 
attaining 6500 tonnes per annum of fish production was originally fixed. 
In view of constraint on rcsources and pending successful conclusion of 
the investigation on sustainable fish yield, locating fishing grounds, craft 
and ~ear ~ suited for tbeir exploitation, type of processing and storage, 
facilities for marketing etc. This was scaled down to Rs. 0.94 crores which 
would take fish production to a level of 1600 toones per annum. It was 
stated by Government that as soon as the surveys were completed and 
schemes worked out for large scale development of fisheries, provision of 
neccssary funds could be examined and providcd if neccssary. 

Thc Committee find that Government have no time-bound programme 
to complete a preliminary sun'cy or to make even a general assessment of 
tbe fisberies resources in the Andaman waters as according to Government 
it i~ a ',otupendous' task which has to be taken on a continuous basis. The 
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CoDUDittee, however, note that ten vessels would be needed for a reasonably 
'intellSive' survey ad Govemment are taking steps l'o procure the SBJIle 
from aid giving countries. 

De Committee would urge Government to procure the requisite equip-
ment for an intensive survey of fisheries resources around the Islands ex-
peditiously and take up die exploratory work earnestly in accordanc:e widt 
a time bound p~ to obtain at least a general picture of tbe fisheries 
resources so that the work regarding fisheries production could be uuder-
taken at the earliest. The Committee hope that pending detailed :survey 
whkh may take time, concerted efforts sbould be made by Government to 
ensure that the known fisheries resources around the Islands are exploited 
to the maximum extent. 

AcquisiTion of Mechanised Fishing Boats 
Recommendation (No. 67, 

69. In paragraph 7.37, the Committee were constrained to observe 
that although twenty mechanised boats were expected to be received by 
the A'ldaman and Nicobar Administration by the end of 1971, not a 
single boat had been received even upto April, 1975. In respect of 7 
boats, the construction was stated to be in an advanced state. The Com-
mittee were not convinced with the reasons advanced by the Government 
for delay in acquiring these boats. They deplored the casual manner in 
which the matter of acquisition of these mechanised fishing boats had been 
dealt with by the Government which had greatly hampered the develop-
ment oi fishing in the Islands. The Committee recommended that Gov-
ernment should give top priority to the acquisition of these mechanised 
fishing boats and ensure that they were put into C'perat:on without delay. 
The Committee also wanted government to fix responsibility for such 
uncomciousable delays and inform them of the action taken. 

7C. Government have stated in reply that according to accelerated 
development programme in 1965 drawn up by the Department of Rehabt-
JitatituD it was proposed among other items to introduce 160 mechanised 
boat~ and to begin with, it was planned to have only 20 boals-8 of 38' 
length and 12 of 30' length. Engines for the purpose were also ordered 
to be imported. However, there being no favourable response to the 
hire purchase offer, 12 engines meant for 30' boats were sold to the 
Lakshadweep Administration and West Bengal Government. While re-
paCking the engines it was noticed that only 7 engines of the type suitable 
for. mounting on 36' boats were available. In the circumstances there were 
only 7, 36' boats to be constructed and brought to the territories. 
Four of these boats are stated to have since been completed and have 
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already been transported to Port Blair where they have started fishing. The 
remaining three boats are said to be nearing completion and will be 
transported to Andamans as soon as these are ready. * 

71. It has been stated that though there has no doubt been delay 
in providing the Andaman and Nicobar Administration with the mechanised 
boats yet any individual or organisation can hardly be blamed and held 
responsible for the same. The scheme was initiated by the Department 
of Rehabilitation and the orders were placed by. the Chief Commjs~ioncr 
of Andamans with commendable intentions but both of them had no 
technical staff to assist in this work and hence had to depend on other 
agencies. As it could not be possible to entrust the boat constructivn to 
a contractor or any other agency the orders were placed with the DGS&D 
with the designs and specifications supplied by the Ministry of Agriculture. 
At one stage after accepting the tenders submitted by Mis. Rubi Enginc::ring 
and Boat Building Corporation, Cochin, the DG (Shipping) felt that the 
designs of the boat were perhaps deficient in stability and characteristics. 
It created some uncertainty and the Mercantile Marine Department (MMD) 
was brought into the pciture. While the designs were being scrutinised by the 
MMD a communication was received from the Ministry of Defence (1\,javy) 
who desired that the designs should also be cleared through them before 
the order was executed. These factors are stated to have led to delay 
in the approval of design which was finally cleared by the Minist)) of 
Defence (Navy) only on 17-4-1974. 

72. The Committee are disappointed to note that while according to 
the accelerated development programme drawn up by the Department of 
RebabHitation as early as in 1965 it was proposed, among other things, to 
introduce 160 mechanised boats and to begin with it was planned to have 
only 20 boats by 1971, only 4 mechanised boat'S have been put into opera-
tion recently. Three are nearing completion. No definite programme to acquire 
and operate the remaining 13 boats, appears to have been formulated. All 
this has obviously atfected the whole programme of accelerated 

·Indicating the latest position in this regard it has been ,tated by the Ministry of 
Home Affairs at the time of factual verification of the report vide their O.M. No. U-
16016/3 (S-61)/77-ANL dated 6 December, 1977 that ;-

"Seven m:!chanised boats were procured by the Andaman and Ni·~obHr 
Administration out of which four were put into operation and the remaining 
three would b~ put into operation as soon as staff is available. Suitabl~ staff 
is not available locally and the quest ion of recruiting the staff from the main-
land is being examined. 

As regards the future prograrmne, the Andaman and Nicobar Adminis-
tration propose to procure 66 mechanised boats during the coming five years. 
However. this is subject to approval by the Planning Commission. In 2ddi-
tion to th~ above 19 mechanised boats are proposed to be prtlcuroo under the 
schemes fallinR und.,r the Central Sector." 
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development of fisheries in the Islands adversely. The Com-
mittee, consid('r the delay in acquisition of mechanised boat!> for 
inCl't'ased fish landing in the Islands unfortunate and are of the view that 
with proper planning and foresight the delay could have been avoided. 
The Committee desire that keeping in view the difficulties faced in the matter 
of implementation of the whole programme and in the light of experienc:e 
gained from the working of the 4 mechanised boats, a well thought-out pro-
gramme should be drawn up for introducing larger number of suitable 
mecbani!>Cd boats and the programme implemented assiduously in the in-
terest of the economic development of the Islands. 

Implementation of Recommendations 

73. The Committee would like to emphasise that the)' attach the 
greatest importance to the implementation of the recommendations accepted 
by Government. They would, therefore, urge that Government should 
keep a close watch so as to ensure expeditious implementation of the 
recommendations accepted by them. In cases where it is not possible to 
imp!ement the recommendations in letter and spirit for any reason, the 
matter should he reported to the Committee in time with reasons for non-
implemcntation. 

74. Tbe Committee would also like to draw attention to their com-
ment'i made in respect of the replies of Government to Recommendations 
at serial nos. 9, 12, 17, 34, 36, 40, 49, 62, 68 and 72 (Chapter II). They 
desire that Government should take action in pursuance thereof and also 
furnish the requisite information to the Committee, where specificall~' 
called for. 

75. The Committee also desire that final reply in respect of the 
rt'Commendation contained in Chapter V of this Reporf may be furnished 
to HIC Committee expeditiously. 



CHAPTER U 

RECOMMENDA nONS WHICH HAVE BEEN ACCEPTED 
BY GOVERNMENT 

RecommeDdatioo (Serial No.4, Para No. 2.25) 

The Committee further recommend that the' strength of doctors in 
the Islands paticularly in the outlying Islands, should be reviewed so as to 
ensure that the same is adequate in number and specialisation to provide 
effective medical care to the residen.ts of these Islands. 

Reply of Government 

The doctor-population ratio of this Territory is higher than that of 
plains in the Mainland. The staffing pattern in hospitals and PHCs in 
!l)e mainland cannot, therefore, be strictly followed in these Islands. 
The existing medical facilities are constantly being improved. Expansion 
of the specialist services will be given due consideration in the current and 
subsequent plans. 
[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. No. II) dated 9-9-1976] 

Reconunendation (Serial No.6, Para No. 2.52) 

The Committee note that T. B. is among the more prevalent diseases 
in the Islands. They also note that the mass radiography of the general 
population is stated to be not feasible in view of the operational, technical, 
finan,cial and other difficulties. The Committee would in these circums-
tances suggest that a time-bound programme may be formula-
ted to detect cases of T. B. through other conventional methods like sim-
ple sputum microscopy through the existing health and medical institu-
tions and through mobile dispensaries specifically set up for the purpose. 

Reply of Gonrnmeot 

The Union Territory Administration has been advised to organise 
sputum microscopy facilities and domiciliary treatment services in aSSOCIa-
tion with the general health and medical institutions located in the Islands. 
Though there is paucity of funds, efforts are being made to farmulate a 
time bound programme for detection of T. B. cases, through conven-
tional methods. As regards the establishment of mobile dispensaries 
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specifically for the case finding and treatment activities. it is reiterated that 
taking the epidemiological nature of the TB disease and various other 
relevant technical administrative and operational factors and the terrain 
!nto consideration, the scop~ of mobile dispensaries exclusively for sputum 
microscopy examinations and carrying out domiciliary treatment activities 
in TB Programme is extremely limited in the Andaman and Nicobar 
Islands and hence not advocated. 

[MB.A. O.M. No. U-16016/2/76-ANL (Vol. 1/) dated 9-9-1976] 

Further information called for by the Committee 

Please state whether the time bound programme has since been formu-
lated to detect cases of T. B. through conventional methods and if so, give 
particulars of the programme. 

[L.S.S. O.M. No. 5/11/EC/76 dated 30-12-]976] 

Further Reply of Government 

A time bound programme to detect case of Tuberculosis in Andaman 
a:1d Nicobar Islands has already b-<!en formulated and has been suggested 
to the Health Administration of Andaman and Nicobar Islands. The 
programme has been formulated as per the broad concepts as enunciated 
in the National T.B. Control Programme and as a first 'Step a District T.B. 
Centre has already been established at Port Blair with suitable budgetary 
provisions. The Key-staff of the T.B. Centre has also been got trained at 
National Tuberculosis Institute, Bangalore or organise sputum case-
finding and domiciliary treatment of T.B. patients through the general 
health and medical institutions located in the Union Territory, so that the 
bulk of existing T.B. patients and the ones whi::h will arise in the popula-
tion in the ensuring years are properly diagnosed and effectively treat~d 

during the course of the next 8-10 years. 

(M.B.A. O.M. No. U-16016/1/77-ANL dated 10-5-1977] 

Recommendation (Serial No.7, Para No. 2.53) 

The Committee are concerned to note that Leprosy is another disease 
prevalent in the Islands with nearly 300 cases in 1971. They further 
note that at present there are arrangements for only a IS-bed hospital in 
the territory and about 60 patients have registered for treatment. The 
Committee would like Government not only to ensure that aU the 
patients of this dreaded disease in these Islands are registered within a 
fixed period but are also placed under proper treatment. Effective steps 
should also be taken to prevent the spread of this disease OIl the 
Islands. 
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Reply of Government 

During the Fifth Five Years Plan target of 8 S. E. T. Centres, one 
Non-medical Supervisor, two Urban Leprosy Centres, one Re-construc-
tive Surgery Unit, one temporary Hospitalisation Ward and one District 
Leprosy Officer under the N. L. C. P., 100 per cent Centrally Sponsored 
Scheme has been specified for this territory so that all the cases' are 
detected and brought under treatment. 

Following Units/Centres have so far been established in this Uniun 
Territory during the 5th Plan for providing indoo~ and outdoor diagnos-
:ic and treatment facilities to contain the spread of infection in the 
community :-

Name of the Component 

1. Survey Education and Treatment Centre 
2. Non-medical Supervisor 
3. Urban Leprosy Centre . 
4. Reconstructive Surgery Unit 
5. Temporary Hospitalisation Ward 
6. District Leprosy Officer 

1974-75 
(Achievements) 

5 

In addition one District Leprosy Officer and one Non-medical Officer's Unit will be 
established during 1976-77 for expansion of the Leprosy Control Programme. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. III dated 9-9-1976] 

Recommendation (Serial No.9, Para No. 2.SS) 

The Committee further Hate that there has been acute shortage of 
X-Ray films in the Islands, impeding proper treatment in Hospitals. 
Shortage of drugs is also reported. The Committee are unable to ap-
preciate the persistence of these shortages over the years. Now that 
X-Ray films and drugs are being produced within the country in large 
quantities there is no reason why with proper management the require-
ments of these outlying Islands cannot be met in full. The Committee 
s~ress that the matter of shortage of X-Ray films and drugs should receive 
attention at the highest level and immediate steps should be taken not 
only to meet in full the requirements of the Islands but also to build up 
adequate buffer stocks to obviate any chances of shortage of X-Ray films 
and drugs in the Islands. The Committee would like to be in10rmed 
within three months of the concerted measures taken in this behalf. 
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Reply of Government 

X-Ray Films : At present the stock of X-Ray films in the territory 
is good. There was however some shortage of films between middle of 
Asgust and end of November, 1975. Instruction have now been issued 
to the Administration to place quarterly indents well in time to ensure 
I egular supply and build up adequate buffer stock. 

Drugs: Ministry of Health and Family Planning have reported that 
as a result of discussions between that Ministry and the Chief 
Commissioner in February, 1975, a procedure was evolved to 
the effect that M. S. D. Calcutta wiIJ make full supply of items indented 
for the by the A & N Administration in instalments for which purpose indent 
wiU be submitted to the M. S. D. Calcutta by the authorities concerned 
six months in advance. The A & N Administration were also required 
to confine their' demands under the above arrangements as far as possible 
within the items listed in the V.M.S. The provision regarding the supply 
against indents placed by the A & N Administration on the M.S.D. Calcutta 
for the year 1975-76 is indicated below :-

Date of receipt of 
indent 

7-3-1975 
(416 items) 

Date of First supply Date of completion Percentage of supply 
against the indent of supplies of the drugs against 

13-6-1975 
(235 items 66%) 

16-2-1976 

the indent 

90.14% 

The indent included 28 NIB items of which 13 were supplied. 

Steps are being taken to guard against any possible gap between the 
pJacing of an indent and receipt of supplies. Also the question of build-
ing of reserve stock of non-perishable ~tems is receiving attention. 

[M.H.A. O·M. No. U-16016j2j76-ANL dated 30-4-1976] 

Further information caBed for by the CoIlUDi«ee 

Please state the circumstances under which it required nearly one year 
to complete the supplies against the indents for 1975-7 6 and the mea-
sures being taken to guard against the gap betwtlen the placing of the 
indents and the receipt of supplies. 

Please indicate also the delivery date stipulared in the indent dated 
7-3-1975 for 416 items referred to in the reply. 

[L.S.S. O.M. No. 5/11jECj76 dated 30-12-1976] 
19 LSS/77-3 
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Further Reply of Government 

The Ministry of Health have reported that the percentage of supply 
from Medical Store Depots to the indentors is in the neighbourhood of 
50 to 60 per cent. TIre main reason for the shortfall in the supply ii 
paucity of funds to meet the total demands of all the indentors. Secondly, 
all items value of which exceeds Rs. 50,000/- have to be procured through 
DGS & D. In many cases there are failures/delays in obtaining stores from 
that source. Another reason is non-availability of certain medical stores, 
primarily drugs of standard quality in the market as and when required. 

2. In the case of Andaman and Nicobar Islands, tire indent was received 
in March, 1975 in Medical Store Depot, Calcutta asking for supplies in 
May, 1975. In the middle of February, 1975 the question of supplies of 
Andaman and Nicobar Islands was discussed between the Chief Commis-
sioner of Andamn and Nic!obar Islands and officers of Ministry of Health 
and it was agreed that full supplies should be arranged against their indent 
even though in instalments and the indent should be submitted six months 
in advance. Pursuant to this decision the Medical Store Depot, Calcutta 
went on making supplies throughout 1975-76. 226 items were delivered 
in May, 1975. The remaining items were supplied in instalments subse-
quently. The total percentage of supplies made against his indent was 83. 
The principal reasons for the inability of the Depot to make full supplie<; 
have been stated above. The most disturbing factor as far as Medical 
Store Depot, Calcutta is concerned was that for 2-3 months starting from 
the fag end of the monsoons there were extremely heavy fioods in Bihar 
and all the energies of the Depot were directed to meet the critical situation 
which had arisen thel'e and massive quantities of life saving drugs had t9 
be rushed to Patna. To a lesser extent the supplies had also to be arranged 
on top priority basis to the States of Orissa and Assam· 

(M.H.A. O.M· No. U-I6016/1/77-ANL dated 10-5-1977] 

The COBHBittee desire that ia view GI. die UIIique position of the Aadaman 
and Nicobar Idaads whidl are cut oJ: from the maiDland special treatment 
ID8Y be aceenIed te fItese Islands in regard te &be supply of drugs aDd it 
may be ellSOl't"d that there are no shortages ef drugs is the Islands. 

Rec:o.,.,...,.da~n (Serial No. 10, Pam No. 2.(1) 

The Committee are deeply concerned to note that adequate arrange-
ments for treatment ·of eyes do not exist in the Islands at present. Even 
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for ordinary day-to-day requirements like prescription -of eye glasses there 
are no arrangements. As mentioned earlier in the Report the post of Junior 
Ophthalmic Surgeon has remained unfilled since October, 1972. The Com-
mittee do not consider that sending of a team of eye specialists to Andaman 
and Nicobar Islands from time to time is a conclusive answer to this prob-
lem. They would recommend that regular arrangements for treatment of 
eyes and prescription of glasses should be made in the major Islands im-
mediately. 

Reply of Government 

Lt. Col. S. K. Chakravarty has been given appointment to the post of 
Junior Ophthalmologist under the A & N Islands on deputation basis. He 
joined tire post on 12-4-1976. 

Further, the A & N Admn. had deputed Dr. G. Motiram, Medical 
Officer, G. B. Pant Hospital, for a short course of Ophthalmology at the 
Ophthalmic Hospital, Egmore, Madras. He has since returned after com-
pletion of his course in April, 1976. 

It is hoped the posting of these two doctors will go a long way to meet 
the requirements of the Islanders. Besides the need for posting a Refrac-
tionist is also being examined. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 11, Pura No. 2.62) 

The Committee note that the National Trachoma Control Programme 
was put into operation in the Union Territory in 1974-75. A coverage of 
90,000 under 5 blocks was the target for the operation of the programme 
and the same H; expected to be covered during 1975-76. The Committee 
hope that the targets fixed for 1975-76 under the National Trachoma Con-
trol Programme will be duly achieved. 

Reply of Govel1llJleDt 

It is confirmed that the targets fixed for 1975-76 under the National 
Trachoma Control Programme for the Union Territory were duly achieved. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 
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RecOlDlDeDdation (Serial No. 12, Para No. 2.63) 

The Committee would like Government to pay special attention to the 
health of the tribals and new migrants, particularly of children of the age 
greup 0-5 years. In this context the Committee cannot too strongly stress 
tltat from the very beginning Government should see that the colonies and hut-
menm are so built and designed as to conform to health and hygiene require-
ments. Special attention should be paid to drinking water and sewerage. 
Government may also encourage the inhabitants and settlers to adopt dietary 
habits which will help to build resistance to disease, 

RepJy of Government 

The Union Territory of Andaman & Nicobar is composed of 319 islands 
with a total area of about 8,203 sq. kms. out of which 38 islands are inhabited 
with a total population of 1,15,133 as per 1971 Census including tribal 
population of 18,102 which comes to 15.7 per cent of the total population. 
The tribals are generally concentrated in the Nicobar group of islands. At 
present, there are 12 hospitals, 3 primary Health Centres with its 3 sub-
centres and 51 dispensaries functioning in the Union Territory. Medical 
facilities are equally made available to the tribal and backward classes along-
with others. In comparison to the general norms of one Primary Health 
Centre for a population of one lakh and one sub centre for a population of 
10,000 the Andaman and Nicobar islands have one P.H.C. for a population 
of 20,000 and one sub-centre/dispensary for every 5,000 population as 
relaxed for tribal areas. 

Under the Plan Schemes for Maternal and Child Heahh sponsored by the 
Ministry of Health and Family Planning 2,000 children, are targetted to be 
immunised with triple vaccine and 1,000 mothers against tetanus. 5,000 
mothers and 5,000 children are expected to be given iron and folic acid tablets 
to prevent nutritional anaemia and 1,000 children would receive vitamin 'A' 
for deficiency diseases. Training is imparted to the traditional birth attendants 
who assist at child-birth to improve their skills and knowledge. Other n;utri-
tion programmes, like special Nutrition Programme and Mid-day Meal Pro-
gramme are also being implemented in the territory. The State Nutrition 
Division is also undertaking programmes for nutrition education so as to 
educate the population to adopt better dietary habits. 

The Ministry of Works & Housing in consultation with the Andaman 
and Nicobar Administration are considering action regarding design of 
colonies and hutments and provision of water and sewerage facilities. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 
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Comments of die Conunittee 

The Conanittee would like to know die action taken by'the Ministry 
of Works and HOWling in consultation with A&:N. Admiaistration for 
designiq of colonies and hutments ad provRoD of water aod sewerage 
facilities. 

Recommendation (Serial No. 13, Para No. 2.64.) 

1be Committee would also stress the need for setting up well-equipped 
and adequately manned family planning units so as to propagate the know-
ledge and make available family planning facilities to the inhabitants and 
settlers in scientific and rational manner. 

Reply of Government 

The Family Planning Programme is being implemented by State Govern-
ments/Union Territories Administration as a Centrally sponsored programme 
and cent per cent assistance is given by Government of India for provision 
of necessary infrastructure, staff and equipment required for motivation, 
education,al purposes and providing services to the people. So far as Union 
Territory of Andamans and Nicobar Islands is concerned, the funds allocated 
and expenditure incurred by the Union Territory Administration during the 
last four years and current year are as under :-

Year 

1972-73 
1973-74 
1974-75 
1975-76 

1976-77 

*Estimated expenditure on Final Grant. 

Budget Revised Deptt. 
provision Estimates figures 

of expen-
diture 

(Rs. in Lakhs) 

0.75 0.65 0.58 

0.40 1.07 0.97 
1.37 1.52 1.47 
1.~ I. 75 1. 81 
190 

2. According to the reports received in Ministry of Health & Family 
Planning, the following categories of staff at di1Ierent levels for Family 
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Planning work have been sanctioned in the Union Territory of Andaman & 
Nicobar Islands 

At the ltural Level 

F.P.H.A. 
A.N.M .. 

At the Urban Level: 

(For Centres run by state Government only) 
PHN/LHY 
A.N.M .. 

At the Distt. F.P. Bureau 

Dist. F.P. Office 
Driver-cum-Mechanic 
Stat. Investigator 
F.P. Field & Evaluation Worker 
A.N.M .. 

Staff 
sanctioned 

4 
7 

2 
3 

1 
1 

As regards the performance of sterilisation,s IUD insertion and e.c. 
Users, it is observed that there is a marked improvement during the year 
1975-76 and achievements have been in excess of targets. Performance 
figures for the year 1975-76 are given below: 

Method Performance Percentage Percent Percentage 
during 75-76 achievement increase( + ) of couples 

of Target Decrease( -) protected 
over 1974-75 

Sterilizations 222 111.00 (+)36.2 6.9 
IUD 184 184.0 (+)174.6 1.8 
C.C. Users 703 117 .2 (+)70.6 4.0 

[M.H.A. O.M. No. U-16016J2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 17, Para No. 3.U) 

The Committee are constrained to observe that inspite of the recom-
mendation made by them as far back as May, 1970 regarding improvement 
in the dilapidated condition,s of the Cellular Jail and its maintenance as a 
national monument, progress made in this direction so far has not been 
satisfactory. The implementation of the phased programme for construc-
tion of buildings for offices, stores and new Jail Complex etc. with a view 
to shift them from the Cellular Jail, has been, very slow. No w'ork has 
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been done in Wing No.6, as this is occupied by officers for whom alterna-
tive accommodation is yet to be constructed. Even site selection and pre-
paration of detailed estimates for this purpose have not been carried out 
by the A.P.W.D. In regard to the Entrance Block and Wing No.7 which 
are occupied by the Medical Department and Nurses, only part of the work 
has beeD done. Even though the Nurses Hostel has been completed, four 
Jail Wardens and one staff Nurse are still residing in' the Entran,ce Block 
of the Jail which is to be vacated on the construction of a new Jail Complex. 

The Committee are distressed at the slow progress made in the vacation 
of the various Wings of the Cellular Jail which is to be maintained as a 
national nion,ument. They would like Government to take effective measures 
in this regard. The Committee urge that a well-defined and time-bound· 
programme should be prepared for the vacation of the variOU'S Wings of 
the Cellular Jail building and to maintain them properly. 

Reply of Govenuneid 

A programme for vacating Wing No. 6 of the Cellular Jail presently 
used as residen,tial accommodation for the bachelors or single officials has 
been drawn up. Estimates for construction of alternative accommodation 
for them have been sanctioned and suitable site has been allotted for the 
purpose at Junglighat. Rs. 2 lakhs have been provided in the budget for 
1976-77 and efforts are being made to complete the work by the end of 
1977. 

The ofiice furniture and other medical stores could not be shifted from 
Wing No. 7 due to inadequacy of space in the new medical complex. How-
ever, alternative accommodation to ensure eady clearance of this wing is 
being arranged. Normal maintenance such as white-washing and red ochre 
wash are being don,e in this wing. Out of 129 old rusted grills in the 
Vara~dah of this Wing, 116 grills have since been replaced and the remain-
ing ~13 -are being replaced. 

The Staff Nurse who was living in the Entrance Block has already shifted. 
The office of the Director of Medical and Health Services has also been 
shifted from the Entrance Bl~ to the ~ew Medical Complex. A decision 
to shift the three Jail Warders now living in this block and to provide them 
alternative accommodation on highest priority basis has been taken. As 
provision of permanent alternative accommodation is likely to take some 
time and delay shifting, arrangements have been made to shift them imme-
diately tu the old Isolation Ward after making certain alterations. The 
Principal Executive Engineer has been directed to carry out these alterations 
on the highest priority basis. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 
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Further iDlormation caDed for by the Committee 

Please state the latest progress in regard to vacation of the various. wings 
of the Cellular Jail. 

[L.S.S. O.M. No. 5/11/EC/76 Dated 30-12-1976] 

Further Reply of GoTemDlent 

The latest position regarding vacation of various wings of Cellul~r Jail 
is indicated below :-

Wing No. I.-This wing is presently being used as District Jail and the 
proposal for its vacation in linked with construction of a new Jail complex 
at an estimated cost of Rs. 45 lakhs. On account of financial constraints 
it had not been possible to agree to the proposal of the Administration for 
a new Jail complex so far. The matter was however, recently re-examined 
during discussion by the Secretaries' Team headed by the Cabinet Secretary 
and a decision was taken, in principle, to clear the proposal out of nan-Plan 
resources. 

Wing No. 6.-This wing is accommodating bachelor (single) Officers. 
A new building for bachelor's mess is at present under construction at 
Port Blair. 

Wing No. 7.-1t was proposed to shift office furniture and other medi-
cal stores from Wing No.7 to the new Medical Complex. This could not 
be done because of inadequacy of space. Construction of new building for 
the purpose could also not be undertaken during the last year due to 
financial stringency. The necessary plans and estimates are, however, now 
under preparation and financial provisions have been made. 

Due to heavy cyclones in the Islands, the staff remained busy and the 
repair and reconstruction of a number of civil works damaged during the 
cyclones could not be undertaken. This gave a set back to the work of 
carriyng on certain alterations in the old Isolation ward. Efforts are being 
made to make up the loss. Meanwhile, provision is being made to provide 
permanent alternative accommodation also. 

[M.B.A. O.M. No. U-16016/2/76-ANL dated 30-4-1976] 

Comments of the Committee 

The Committee need hardly stress the importance of vacating the 
various wings of the CeHuiar JaD early in the interest of its proper main-
tenlUKc 85 8 national monument. 
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RecommendatioD (Serial No. 19, Para No. 3.14) 

The Commimttee further note that the proposal for the construction of 
a new Jail Complex has been approved by the Planning Commission and 
that the scheme has been incorporated in the Fifth Five Year Plan of this 
Union Territory. The Committee would stress that necessary measures should 
be taken to implement the scheme for the construction of a new Jail in 
the Islands as early as possible so that Wing No. 1 which is being used as 
a Jail is vacated and the objective of preserving the "gaunt severity" of the 
Cellular Jail may be fulfilled .. 

The Committee have no doubt that in constructing the new Jail Complex 
in the Islands, it would be ensured by Government that the latest advances 
in the construction of Jails as also arrangements for education and training 
of the convicts with a vi-ew to facilitate their rehabilitation after the expiry of 
their term of imprisonment, are introduced and the Jail is run as a model 
jail to serve as a contrast to the treatment meted out to the freedom fighters 
in th-e Cellular Jail. 

Reply of Government 

The proposal regarding cqnstruction of new jail complex at an estimated 
cost of Rs. 45 lakhs has been reviewed again in consultation wiLl} the Plan-
ning Commission in all its details. In view of the financial constraints it 
has been decided to defer the proposal for the present and to manage with 
the existing jail complex after carrying out certain improvements without 
affecting to the historic character and gaunt severity of the building. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 20, Para No. 3.15) 

The Committee are glad to note that at long last thetist of names of the 
Freedom Fighters who were incarcerated in the Cellular J.ail in Andamans 
has been finalised by the Andaman Administration in consultation with 
the Freedom Fighters Fraternity Circle, Calcutta. These names have now 
been written on the wooden plaques. The Committee desire that the work 
relating to the inscription of the names in marble for suitable display in 
the Central Tower of the Jail should also be completed before the end 
of 1976 and the Committee informed. The Committee would like Govern-
ment to ensure that the names of all the freedom fighters who were incarcerat-
ed in the Cellular Jail are correctly spelt out and inscribed on the marble 
plaques and are shown under their respective States. 
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Reply 01 Connuneat 

The recommendation is accepted. The list of names of the Freedom 
Fighters has been finalised by the Administration in consultation with the. 
Freedom Fighters Fraternity Circle, C!tlcutta. The Secretary, Ex-Anda-
man, Political Prisoners' Fraternity Circle, Calcutta has furnished a copy of 
the corrected final Jist of freedom fighters. The names are being inscribed on 
30 marble plaques of size 7' in length and 3'-6" in width. Supply orders 
for these maTble plaques with inscriptions engraved on them have' been 
placed on a firm in Calcutta. The first 10 plaques .with inscriptions have 
already been received by the Administration and these will be installed in 
the Cellular Jail shortly. The rema'ining plaques are under preparation and 
a special watch is being kept to ensure that this work is completed with-
out delay. 

[M.H.A. O.M. No. U-16016/2j76-ANL (Vol. IJ) dated 9-9-1916] 

Recommendation (Serial No. 21, Para No. 3.20) 

The Commit'tee desire that a carefully-scheduled brochure should be com-
piled on the life and conditions in the Cellular J ail during the freedom 
struggle with the help of the non-official organisations who have evinced 
interest in the matter in the past as also with the help of the freedom fighters 
who were incarcerated in that Jail, and who are still alive. This bro-
chure apart from its historical importance could well serve as the basis 
for setting up son-et-Iumiere show at the Jail in due course. 

Reply of Government 

The compilation of a brochure on the lines recommended has been taken 
up by the Editor (Gazetteer) of the A&N Administration. The compilatiou 
of the required Brochure requires minute scrutiny a'nd thorough study of 
the old records available with the Administration' and also consultations 
by correspondence with non-official organisations who have evinced in-
terest in the matter in the pa'St as also freedom fighters who were incarcerat-
ed in the Cellular Jail and who are still alive. It will therefore take some 
time to bring out the brochure. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 22, Para No. 3.26) 

The Committee note thltt progress made towards installation of the 
statue of Netaji Subhash ChandTa Bose in implementation of the reeom-
men.iation made in paragraph 1.33 of their 128th Repon (1969-70) and 
reiterated in paragraph 3.25 of their 43rd Report (1972-73). The fumlal 
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order for casting a 15' bronze statue was placed on Shri R. P. Kamat in 
August, 1974 and the delivery was expected within a year's time. The 
Committee cannot help pointing out tlutt though Government, while accept-
ing the recommendation, had stated iu their reply furnished in February, 
1971 that it had already been decided to erect a statue of Netaji at Port 
Blair, they have taken more than three and ct half years thereafter to 
place an order for the statue on the supplier. The Committee would urge 
Government to ensure that at least now no further delay occurs in the 
procurement mld installation of the statue. The Committee desire that the 
statue should be installed and the area around it properly developed not 
later than December, 1976 and the Committee informed. 

Reply of Government 

The Government of India have decided to erect a 15' high bronze statue 
of Netaji Subhash Chandra Bose on a 10' pedestal at Port Blair. Shri R. P. 
Kama't, a leading sculptor of Bombay has been entrusted with this 
work. The final model of this statue has since been approved and it is 
hoped that it will be erected at Port Blair before December, 1976. 

[M.B.A. O.M. No. U-16016j2j76-ANL (Vol. 11) dated 9-9-1976] 

Recommendation (Serial No. 23, Para No. 4.21) 

The Committee are constrained to observe that even after a lapse of 
five years since the presentation of their 128th Report in May, 1970, no 
significant improvement has been made towards fuller utilisation of the vast 
forest resources available in the Andaman and Nicobar Islands. Though 
the forests in these Islands are being worked for the last 85 years, major 
portion still remain virgin and Government's efforts stilI stand around 
exploratory studies. The level of exploitation stilI remains to the tune of 
less than 1 lakh cubic metres of forest wealth ~ against the total capability 
of 3.65 lakh cubic. metres per annum. This quantity does not, however, 
take into account the quantum of timber from species which have still not 
established themselves in the trade. If the entire stock of wood is taken 
into account, the quantity available annually for exploitation is estimated 
to be about 12 lakh cubic metres. Thus the present exploitation which is 
between 90,000 and 98,000 cU.m. annually, works out to about 8 per 
cent only. Even taking into account availability of exploitable timber 
which has an established market, it is regrettable that more than 2.5 ]akh 
cubic metres timber per year is not harvested at all. The loss is more 
striking in terms of value. It has been estimated that a sum of Rs. 1.25 
crores is lost to Government revenue due to under-exp]oitation. On the 
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basis of market value it works out to about 6.25 crores. The Committee 
need hardly emphasis that the optimum utilisation of forest wealth 
available in the Islands, apan from increasing the revenue of Govern-
ment, would greatly help in the development of forest based indlustries, 
augment employment potential, and enable the country to enter the 
world market in timber. The Committee would, therefore, reiterate 
that government should undertake a crash programme for the economic 
and scientific exploitation of forest wealth so as to ensure maximum 
possible yield from the rich forest resources of the Islands. The Com-
mittee would however urge that all due precautions should be taken that 
the programmes do not lead to denudation of forest wealth resulting in 
ecological imbalance. 

Reply of Government 

The problem of non-utilisation of a major ponion of wood raw 
material in tropical forests is not confined to the Andaman & Nicobar 
Islands alone. This problem exists all over the tropical rain forests. 
Heterogenity of composition, diverse wood properties, variations in the 
availability of individlual wood species are some of the common factors 
operating against the fuller utilisation of tropical rain forests. 

The total annual wood potential of these islands has been estimated at 
3.65 lac mS. As against thb, the present level of exploitation remains 
to the tune of less than one lakh m3 • For the economic and 'Scientific 
exploitation of forest wealth and to ensure maximum possible yield from 
the forest resources of these islands, a revised project report for the 
establishment of Andaman and Nicobar Islands Forest Development 
Corporation has been prepared. According to the programme envisaged 
in the revised project report, an additional quantity of 1.20 lac m:l 

timber will be exploited annually in phases during the period of next five 
years in Little Andaman and North Andamans which remained 00-

exploited so far. Due precautions to avoid denudation of forest wealth 
resulting in ecological imbalance will be taken based on the recommenda-
tions of Multi-Disciplinary Study Team and sUggestions made by Dr. 
Mcvean, an I.V.C.N. expert who visited the Islands recen'dy. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 24, Para No. 4.22) 

The Committee do not fully share the views put forward by the Ins-
pector General of Forests during evidence that a positive benefit was 
accruing through burning of the species, not presently being usilised. 
They would rather hold the view that much ot burning of this type was 
being resorted to on account of non-utilisation. The Committee, however, 
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note the assurance given durin&, evidence that management of the forest 
wealth in the Islands is presently engaging serious attention of Government. 
For this reason a Corporation with an equity share of Rs. 400 lakhs is 
proposed to be set up to extract timber, process the extracted timbet 
by setting up saw mills and plywood factories etc., and raise plantations 
in the extracted areas. The Committee desire that the proposal for sett-
ing up of a Corporation or any other suitable organisation will be finalised 
without further delay and translated into action not only to obviate the 
loss of revenue being suffered by Government but also in the interest of 
improving the availability of wood for industrial use, creating employ-
ment opportunities and entering export possibilities. Above all it would 
help to accelerate the development of the hitherto neglected Islands of 
Andaman and Nicobar. 

Reply of Government 

-Slash burning in the forest areas is resorted to for artificial regeneration 
purposes in order to enrich the soil with wood ash and to contrnl the 
growth of weeds. This is the usual practice in most plantation areas on 
the mainland also. The soil of these islands is not rich in minerals. As 
submitted earlier, the volume utilisation should not be considered opti-
mum. On the mainland, 80 per cent volume can be utilised on account 
of the demand. In the Islands it is not possible to consume all the species 
in the form of fuel. because there are only a few settlements and as such 
the left over material in the forest creates natural hazards such as fires in 
dry season. Therefore, such left over material is required to be disposed 
of. Left over material is similarly disposed of in many hill forests of the 
Himalayas as a fire-prevention measure. 

The memorandum and articles of Association of the proposed Anda-
man & Nicobar Islands Forest Development Corporation are under finalisa-
tion. The Project Report has since been referred to the Public Investment 
Board, Ministry of Finance, for clearance. A decision has been taken 
that there will be two sub-projects namely one dealing with forests and 
the other dealing with commercial plantations. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 27, Para No. 4.52) 

The Committee note that 16,000 hectares are estimated to be ander 
coconut cultivation in the Andamans and that during the Fourth Plan, 
Coconut plantation was extended to 745 hectares as against the target of 
620 hectares during that period. 
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The Committee, however, note that in their Techno-Economic Survey 
of the Islands (1972) the National Council of Applied Economic Research 
had recommended 10,000 hectares to be brought under coconut plantation 
in Nicobar Islands and 1000 hectares in Andaman Islands during the next 
ten years. The Committee, however, Dote that according to Government 
large scale plantation in the Islands would be possible only with the establish-
ment of a Plantation Corporation. 'The Committee desire that urgent and 
effective measures should be taken to accelerate the plantation programme 
to cC'Ver the area of 10,000 hectares in Nicobar Islands and 1,000 hectares 
in the Andaman Islands as recommended by the N.c.A.E.R. The Committee 
would like to be informed of the detailed plan drawn up for encouraging 
coconut plantations during the next five years. The Committee would st..ress 
that no effort should be spared to introduce the best suited coconuts of 
highest yield in the new plantations so as to improve the economic condition 
of the inhabitants/settlers. The Committee would like the Indian Council 
of Agricultural Research to take special interest in this challenging task 
and so arrange research and extension work, as to maximise the benefit to 
the inhabitants and settlers of these Islands. 

Reply of Government 

Apart from the programme of extending coconut cultivation over 1000 
hectares during the Fifth Plan which is being implemented by the Adminis-
tration the Project Report of the Forest-cum-Plantation Corporation, the 
establishment of which is under processing, envisages coverage of about 
2500 hectares during a period of five years. 

The Central Plantation Crop!> Research Institute of the Indian Council 
of Agricultural Research has established a research Station at Sipighat which 
is 15 Kms south of Port Blair in Andaman & Nicobar Islands. The Station 
has an area <>f 32 ha. including five ha. of mangrove forest. The Station 
has taken up four research projects, including introduction and study of 
germplasm material in coconut. The project would bring out the most 
promising varieties for the area. 

[M.H.A. O.M. No. U-16016J2f76-ANL (Vol. 11) doJed 9-9-1976J 

Recommendation (Serial No. 28, Para No. 4.57) 

The Committee note that against the target of 305 hectares of land 
for arocanut plantation during the Fourth Plan, the achievement was about 
250 hectares only. They also note that the present policy of GovernmciH 
is llot w encourage extension CIt lirea llnder arecanut but instead to lay more 
~mphasis on intensive cul.ivation. The Committee, however, hope that the 
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target of plantation of 250 hectares under arecanut plantation laid down for 
the Fifth Plan will be achieved and that concerted action would be taken 
by Government to see that the inhabitants and settlers take to more intensive 
cultivation of arecanut so as to achieve higher yields. 

Reply of GovelllBlellt 

During the first two years of the Fifth Plan, 106 hectares were covered 
by new arecanut plantations. The target for the next three years is 150 
hectares. For promoting intensive cultivation 29 demonstrations were con-
ducted during the first two years of the plan and this programme is being 
continued. 

As stated in reply to recommendation No. 27 the Central PIa.ata.tioa 
. Crops Research Institute of the Indian Council on Agricultural Research 

has established a r~arch station of Sipi~at. The Project will bring out 
the most suitable varieties for the area and this will help in promoting 
higher yields. 

[M.H.A.,O.M. No. U-16016/2!76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 30, Para No. 4.73) 

As observed by the Committee in their 43rd Report presented to Lok 
Sabha in April, 1973, India is at present deficit in vegetable oils aod is 
importing red oil palm worth Rs. 3 to 4 crores. The Committee are bappy 
to note in this connection that Andaman and Nicobar Islands after good 
scope for raising large scale plantations of red oil palm. Studies have been 
carried out in this regard and a plantation project has been initiated at 
Katchal envisaging plantation of over 2,400 hectares. 

The Committee, however, note that the project report which was pre-
pared and submitted to the Ministry of Agriculture has not yet been sanc-
tioned and is stated to be pending with the Ministry of Finance. They 
further note that as against the target of planting red oil palm in an area 
of 2,400 hectares, proposed to be covered in a five year period, experimental 
plantation has been raised so far in about 1/2 acre by the Forest Department 
in Baratang and 20 acres in KatchaI by the Rehabilitation Department. 
During the Fifth Plan also, only 100 hectares are targeted to b~ covered 
as the scheme had not been sanctioned. 

The Committee urge that early decision on the scheme should be taken. 
In this oonnection the Committee would like to invite the attention of 
Government to the observations of the Multi-disciplinary Team on Andaman 
and Nicobar Islands that "the site for the red oil palm plantation and 
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village No.1 in Little Andaman and certain areas of the villages established 
along the North-South Road in Campbell Bay do not appear to have been 
selected after considering all aspects" . The Committee desire that this 
aspect of the matter should be examined in depth while finalising the sche'me 
for red oil palm plantation in the Andamans and selecting the sites for 
such plantations. The Committee would like to stress the need for syste-
matic review of the scheme and development of research and extension 
services so as to make sure that it is proceeding on the right lines and would 
prove beneficial to the interests of ,inhabitants and s~ttlers. 

Reply of Government 

The Project Report for the development of Red Oil Palm in Andaman 
& Nicobar was first prepared by the Ministry of Agriculture in 1971 and 
was revised in October, 1974. The project Report was considered by the 
Public Investment Board at its meeting held in March, 1975 but was 
tlesircd to be revised on the basis of the guidelines provided. One of the 
objections raised was that it was necessary to consult environmental autho-
Iitje~ before large scale clearing of forests so as to ensure that ecology of 
the area was not disturbed. 

The revision of the Project Report was taken in hand. But in the mean-
time a Multidisciplinary Team visited the Islands in May, 1975 to make 
ecological studies and submitted its report to the Government. The report 
of this Multidisciplinary Team was examined in the Ministry of Agriculture 
and the following decisions were taken :-

(i) For further deforestation of the Islands a Task Force may be 
constituted by the Chief Commissioner, Andaman & Nicobar. 

(ii) Rcommendations of this Task Force will be examined by a Land 
Use Committee, under the Chairmanship of Chief Commissioner. 

(iii) Final orders on the recommendations of this Committee will 
be passed by the Ministry of Agriculture. 

In a meeting held on 5th April, 1976 in the Ministry of Agriculture the 
following revised phasing for the project has been suggested :-

I year 
II year 
III year 
IV year 
V year 
VI year 

100 Hectares 
200 
400 
500 
600 
600 

2400 Hectares 
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Action is now being taken to get the clearance of the Land use Com-
mittee to this phasing. As soon as their clearance is received action will be 
taken to revise the Project Report and resubmit it to the Public Investment 
Bo~rdfor their sanction . 

. The observation of the Committee regarding the selection of area will 
be duly kept in view. 

rM.H.A. a.M. No. U-16016/2J76-ANL (Vol. II) dated 9-9-1976] 

RecODlDlendation (Serial No. 31, p~ No. 4.74) 

The Committee need hardly stress the importance of evolving palm 
varieties which are best suited to the soil and conditions of the Andamn 
and Nieobar Islands and which give the maximum oil yield. 

Reply of GoverDlDent 

Oil Palm is a recent introduction in the country. Tenera which is a 
hybrid between Pisifera (Male parent) and Dura (Female parent) has 
been found to be a suitable oil palm variety for the soil and conditions 
existing in Andaman and Nicobar Islands. This Palm is not indigenous to 
lndia and the parentel material particularly the male is not available in the 
country and the countries having this material namely Malaysia and Nigeria 
aTe not willing to supply it. The present production programme in the Islands 
is ba~cd on the imported Hybrid plant material from Nigeria. Effort~ are 
being made to locate the proper parents of the Oil Palm in the country 
to h?\ c cross breeding programme. A centre under the Central Plantations 
Crops Research Institute, Kasargod (Kerala) has been sanctioned in Anda-
man and Nicobar Islands in the 5th Plan. A team of ICAR experts in 
different disciplines visited the Islands from 6th to 11 th May, 1976 to su&:,aest 
ways and means to consolidate the work in different areas under ICAR. 

[M.H.A. a.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 32, Para No. 4.7S) 

The Committee have no doubt that Government would ensure that the 
plant for extraction of red palm oil is installed in time as an integrated 
part of the project so as to derive maximum benefit from palm plantations 
as also reduce the problem of transport of the palm kernel. 

Reply of Government 

The Project Report provides for the setting up of a factory for extrac-
tion of palm oil as a part of the Project. The factory is expected to start 
functioning as the first year's crop comes in. 

[M.H.A. a.M. No. V-16016/2/76-ANL (Vol. II) dated 9-9-1976] 
]9 LSSI71-4 
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Recommendation (Serial No. 33, Para No. 4.84) 

The Committee had in May, 1970, observed in their 128thRepprt 
that although coconut and arecanut were the main stay of the economy of 
the Islands, yet there was no open market for these commodities. The 
Committee had recommended that Qovernment should draw up a phasec 
programme to achieve the ~esired goal at an early date as it affected the 
economic growth of the tribals. Though more than five years have elapsed 
since the recommendation was made by the Committee, they are constrain-
ed to observe that no tangible progress has been mad'" by Government in 
this direction so far. 

The Committee note that there are daily markets in the Andaman 
Group of Islands and cultivators geperally sell their produce through these 
markets. In the absence of a definite market and experienced local entre-
preneurs in these Islands, the Marketing Wing of the Andaman Adminis-
tration has to act as a liaison to fetch better price for the cultivators. 

The Committee feel that there is a responsibility devolving on the ad-
ministration to encourage genuine cooperative movement among the 10~J 
inhabitants and settlers so that they are able to organise themselves at 
the grass root level to fetch best prices for the local produce and to pur-
chase essential commodities inclucing controlled cloth at most competitive 
rate~. 

Reply of Government 

Coconut is an important cash crop in the Andaman and Nicobar Islands. 
In south Andaman it is grown in plantation scale. The bulk of the pro-
duction in these areas is usually marketed through a group of cooperative 
societies. In the absence of any market, it is sold in retail. At times of 
any glut in supplies, the marketing wing of the department of Agriculture 
acts as a liaison and takes immediate measures for the quick disposal by 
calling tender. Recently Mainland entrepreneurs like NCDC, NAFED and 
private bodies have shown interest in lifting stock of coconuts produced in 
the union territory. The Administration of the Islands have also taken 
simultaneous steps to set up oil rotary units so that a part of surplus pro-
duce could be converted for production of oil. One oil rotary unit has 
already been set up. 

The produce of North Andamao does not face any problem for its 
marketing. The Marketing wing besides acting at liaison does keep a watch 
on the price movement, arrivals of the crop. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 
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Recommendation (Serial No. 34, Para No. 4.85) 

The Committee note that the trading rights in the southern parts of the 
Is!ands are governed by the Andaman and Nicobar Islands (Protection of 
Aboriginal Tribes) Regulation, 1956 and the Rules framed thereunder, and 
the non-tribals cannot purchase land or start trading there. At present, 
one company, MIs. Akooji Jadwet,. is controlling these activities. Conse-
quently, the tribals have no alternative but to sell their products to them and 
purchase their provisions from them. The Committee also note that the 
Company had taken an injunction from the CalcUtta High Court which was 
pending since 1967. The result is that the Andaman Administration is 
unable to set up any trading organisations there. The Committee desire 
that· while taking advantage of the present emergency in the country, this 
matter should be taken up at the highest level so that the problem could 
be -resolved once and for all and the monopoly of the private company 
done away with, to enable the trib~ to sell their products in the open 
market which could fetch them better return for their products. The Com-
mittee need hardly stress that it would go a lot'lg way in enabling the tribals 
to stand on their own feet and free them from exploitation if suitable 
marketing facilities are providec to them whereby they can sell their produce 
anc1 purchase essential commqdities like kerosene, standard cloth and other 
essential commodities at fair prices. 

Reply of Government 

The cases pending before Calcutta High Court have been withdrawn 
by Mis. Akoojee Jadwets have also agreed 10 withoraw themselves from 
the trading activities in the Nicobar Group of Islands. The Andaman and 
Nicobar Administration are now taking steps to provide for suitable and 
adequate marketing and tracitig facilities for tribal people. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976} 

Further information called for by file Committee 

Please state the precise action taken so far towards providing suitable 
and adequate marketing and trading facilities for the tribal people on with-
drawal of MIs. Akoojee Jadwets from the trading activities in the Nicobar 
group of islam!s. 

[L.8.S. O.M. No. 5/11/EC/16 dated 30-12-1976J 

Further Reply of Government 

The assets and activities of Nancowrie Trading Company controlled by 
MIs. Akoojee Jadwets have since been transferred to Nancowrie Mercantile 
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Company, which is a purely tribal company. 1be new Company .win 
provide aU the marketing and trading facilities including the canteen services 
previously provided by Mis. Akoojees'. 

2. A Team heaCed by Shri M. S. Gill, Managing Director, National 
Coopcrative Development Corporation visited the Islands in January, 1976 
and studied the possibility of development of Cooperatives in the Islands 
with special reference to consumers movement, marketing of vegetable and 
other agricultural products and also the conversion of the tribal oompanies in 
the Nicobar group of Islands into fun-fle~ed cooperatives. The report of 
the team is awaited. 

[M.H.A. O.M. No. U-16016/1/77-ANL dated 1O-5-1Q77J 

COIll1lleJills of the Committee 

The Cmnnriftee desit-e filet follow up action in tbe. light of the findings 
eI the a~ft' leporl .... y lie taken expeditiously. 

Recoaune ....... (Serilli No. 35, Para No. 5.30) 

The Committee note that in 1965 the team on Accclera~d Development 
Programme for the Andaman and Nicobar Islands had recommendee the 
setting up of wood-based and other industrics in the Islands. In the report 
of Techno-Economic Survey carried out in 1972, the National Council of 
Applied Economic Research had also recommended the seUing up of 'iuch 
industries in the Islands, including two units for processing about 5,000 
to.,n{'s of loge; into packing case stocks, setting up of additional rice milling 
capacity and two oil mifls for ~rushing copra. Thc Committee in their 
12~h Report (1969-70) presented in May, 1970 and later in their 43rJ 
Report (1972-73 presented in April. 1973 also stressed the imperative ncee 
for sctting up of wood-based and other industries in the Islands. They re-
gret \0 point out that in spite of the mattcr regarding the setting up of such 
industries in the Islands being pursued since 1965, no significant progress 
·n this regar{i has been made. The Committee regret to note that in the 
Pro.it'Ct Report for the development of Mixed Tropical Forests of Andaman 
and Nicobar Islands (1974) it has been stated that there has been neither 
expansion of existing wood-based iDdustriesnor iaduction of new wood-based 
industries in the private or public ~ector in these Islands. 

It is regrettable that no concerted efforts have been made to develop 
and expanc industry based on the rich forest T~sources of these klanps 
which remain largely untapped. . . 



The Committee would, however, like to sound a note of caution that 
the exploitation of the forest wcahh should be done in a most judicious 
manner so as not to denude the islands of this rich natural resources ,)f to 
affect adversely the ecological concitions. 

Reply of Government 

The eXlstmg wood-based industries have programmes for expansion. 
The match splint factory at Port Blair has programmed for doubling its 
capacity. Their proposal for expansion is under consideration of ~he 
Government. One plywood factory has been issued a letter of inteQ.t for 
doubting its capacity aI}c the other plywood factory has applied for expand-
ing its capacity which is under consideration. In addition. a number of 
firms have approached the Administration for permission to establish wood-
ba~ed complexes in the islands. The proposals are being examined. Simul-
taneously, steps are also being taken to establish wooe-based complexes in 
the joint sector with the participation of the proposed Andaman and Nico-
bar Islands Forest Development Corporation. 

The details of eXlstmg capacity of the wood-based Industries establi-
shed in the Islands and the average annual consumption of timber by each 
unit are as UDder :-

SI. 
No. 

Name of Industry 

I. Western India Match Co. Ltd., Port Blair 
2. Andaman Timber Industries Ltd., Bambooflat 
3. Jayshree Timber Products, Bakultala 
4. The Albion Plywood Ltd., Long Island. 
5. Forest Department Saw Mill, Chatham. 
6. Forest Department Saw Mill, Betapur . 
7. Andaman Harbour Works Saw Mill, Little Andilman 
8. Andaman Wood Products Saw Mill, Port Blair 
9. Shri Dori Lat's Saw Mill, Port Blair 

10. Shri Murari Lat's Saw Mill, Port Blair . 

Installed 
capacity 
incu.m. 

(Approx.) 

10,000 
13,100 
16,800 
16,800 
35,000 
4,500 
3,000 
3,000 
1,500 
1,500 

Average 
annUAl 
consum-
ption In' 
cu.m. 
(Appro".) 

8,000 
12,000 
10,00 
6,000 

32,000 
3,000 
2,000 
2,000 
1,000 

800 

In order to enable the wood-based industries already established in 
these islands to utilize their full capacity, forest coupes for a period of' 3 
years were allotted to the industries at Sl. Nos. 1, 2, 3 and 4 for meeting 
their requirement of wooC raw material. Now it has been decided to allot 
forest coupes for a period of 10 years to these industries (1 to 3) except 
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SI. No.4, viz., the Albion Plywood Ltd., which after intermittent periods 
o~ inactivity, was virtually closed in 1975. The Hardwoods available from 
the for~st coupes allotted to the industries at 1 to 3 above ~n be utilised 
by the small saw mills mentionec at serial No.8 to 10 for conversion in 
their saw mill under their own mutual arrange~ents. 

The following capacities have been approved for grant of letter of 
intent/industrial licences in the last 3 years : 

1. Mis. Andamans Timber Industries Ltd., 
Calcutta. 

2. Mis. Jayashree Timber Products Ltd., 
New Delhi. 

Commercial Plywood 3 million sq. metres 
Industrial Licence granted on 21-7-75. 

Veneers, Commercial Plywood & allied 
products like black boards and flush 
doors--4 min. sq. metres. 

Letter of Intent granted on 29-8-75. 
[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. IJ) dated 9-9-19761 

Recommendation (Serial No. 36, Para No. 5.31) 

The Committee note that the problems of providing infrastructure such 
as transport, communication facilities, water and power, trained manpower 
and institutional finance remain largely unresolved. The activity for jn-
dustrial development of the Islands so far is largely confinec to grant of 
loans to industrialists and providing financial assistance in the form of 
managerial subsidy to the industrial cooperatives and distribution of impro-
ved tools on 50 per cent subsicy. Even in these matters the progress made 
so far is tardy as only an amount of Rs. 21,000 was distributed as subsidy 
on improved tools till 1972-73 and an amount of Rs. 15,000 was expected 
tu be spent during 1973-74. The total expenditure expected to be incurrecl 
on the industrial sector during the 4th Plan was Rs. 3.9 lakhs against an 
outlay of Rs. 5.1 lakhs. All this indicates that the development of industries 
in the Islands has not received the attention that it deserveC. 

Reply of Government 

The concern expressed by the Committee on the subject is noted. ThIS 
issue was discussed in the Central Coordination Committee for Andaman 
and Nicobar Islands on the 6th July, 1976 and it was noted that in the 
prescnt state of economy and infrastructure available in the Islands particu-
larly energy it would not be realistic to hope to make a major break through 
towards rapid industrial developinent of the Islands. At the same time it 
was decieed that all endeavours be made to ensure that some industrial 
units particularly based on timber and fisheries be encouraged. An officer 
of the Department of Industrial Development would visit the Islands shortl" 
to have an over all view of the problem and suggest possible steps which 
can be taken In this qirection. 

[M.B.A. O. M. No. U-16012/2/76-ANL (Vol. II) dated 9-9-19761 
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CoWlllflJlfs of the ColDBIittee 

.. The Committee may be apprised of the recommendations made by the 
otncer of the Department of Industrial :Development who visited the Islands 
and concrete measures taken in implementation of his recommendations. 

RecoJDJDendation (Serial No. 38, Para No. 5.33) 

,The Committee would like to draw attention to thl.': recent change in 
the curricula in school education according to which the syllabi would-' con-
foW to the 10 + 2 + 3 formula. The whole idea underlying the chang~ i~ 
to give importance to vocational training suited to the requirements of the 
area. The Committee would like G()vernment to draw up a time--bound 
p~'Pgramme for providing the requisite facilities in various schools in the 
Islands so itS to enable the students to imbiee knowledge and skills which 
would be of help in the development of the Islands. 

Reply of Government 

TIle Directorate of Education A & N Admn., have already introduced 
the new pattern of Education (10+2) with effect from July, 1975 in aU 
the Higher Secondary Schools of the Union Territory of A & N Islands. 

A list of subjects for work experience recommended by the Central 
Board of Secondary Education, Delhi, has been circulated by the Administ-
ration to their various Departments with a view to finding out as to what 
type of raw materials, too16, machinery, workshop facilities and trained per-
s(mnel will be available from different organisations to assist the schools to 
intt'oCuce suitable work experience programme. 

[M.HA. D.M. Uo. U-16016J2J76-ANL (Vol. 1/) dated 9-9-1976J 

Recommendation (Serial No. 39/ Para No. 5.34) 

. The Committee consider that one of the hindrances in the growth of 
industries in these Islands is the lack of capital and shortage of institutional 
finrlnce. The banking facilities are also meagre. The Committee note that 
the Syndicate Bank has agreed to open a branch in the Andaman and 
Nicobar Islands. The Committee are 11Ilable to appreciate the lack of 
interest by nationalised banks in opening branches in the Islands. The 
Committee desire that the Department of Banking in consultation with the 
nationalised banks should draw up a comprehensive plan for providing 
banking facilities in the Islands so as to provide requisite finances for deve-
l.opment of industry and commerce. 
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.. Reply of· Go"el'lmleDt 

J SliteBank of India; as the lead bank for the Union TeFritory has earned 
lJut a general survey of the economy of the islands and identified smwth 
ceritr'cs for hranch opening. During the year] 976, the State Bank Of' rrldia 
proposed to open branches at 3 more centres, viz. Diglipur, Hut Bay and 
Car Nicobar. During 1977 Mayabunder and N!\ncowrie are proposed to 
be covered by the bank. Syndicate Bank have also opened two bralches, 
one at Port Blair (HQ) and the other at Campbell Bay: They also hoitl a 
licence from the Reserve Bank of India for branch opening at Wim~
gunj. The Co-operative Bank Ltd., bas four branches· at Port Blair (-H:O); 
Wimberlygunj; Mayabunder and Diglipur. 

The Department of Banking have reported that the State Bank of India 
have formulated a comprehensive credit plan covering Ancaman'eftd 
Nicobar Islands. A credit plan for Southern Andaman Block is akt,ady 
under implementation. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Recommendation (Serial No. 40, Para No. 5.35) 

The Committee note that with a view to setting up new industries 'in 
these Islands, 10 schemes with an dutlay of Rs. 3.6 lakhs had be(!n for-
mulated for implementation during the year 1974-75. These schemes, inter
alia include the setting up of a training centre in carpentry, blackstnithy, 
cane and bamboo work at Rangat, deputing 6 artisans for advanced train-
ing in Handicrafts' on the mainland, setting up a design centre aLPort 
Blair to impart training to 10 persons in wood carving and decOrative 
furniture, cane and bamboo work etc., setting up of a pilot project, for 
coconut husk utilisation, and setting up of a demonstration centre in cane 
work, as also the establishment of an industrial estate. The Committee 
further note that besides the above schemes, it was proposed to implement 
3 centrally sponsored schemes for development of industries in these Islands 
viz., schemes of 10--15 per cent outright grant/Subsidy to industrial units, 
National Programme for non-student youth-Establishment of Work Centre 
and Rural Industries Project Programme. The Committee stress that. con-
certed efforts should be made to implement these schemes according' to a 
time-bound programme. They would like to be apprised of the ~pecifi9 

nrogress made in the implementation of these projects so far. 

Reply of Government 
;, 

As regards the -scheme of 15 per cent capital subsidy to ind~ 
units, the Administration has been informed that according to thcPfovi-
sions of the capital subsidy scheme the Administration has to make· the 
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payment of the subsidy in accordance with the scheme to entrepreneurs and 
claim reimbursement from the Government of India later. In the claims sub-
mitted by the Administration certain details were lacking and the Adminis-
tration has been requested to slubmit complete information in regard to 
the claims after making payment of the same to the units. The claims as and 
when they are received complete in all respects will be attended to and 
fuDds released to the Administration. 

The entire Territory of Andaman and Nicobar Islands has been selected 
as a Rural Industries Project for the purpose of intensive development of 
'Small scale industries in this Territory. During the year 1975-76 an amount 
of Rs. 1.50 lakhs comprising Rs. 0.50 lakhs as grant and Rs. 1 lakh as loan 
was sanctioned to the Union Territory. At the request of the Union Terri-
tory Administration for assistance in regard to procurement of services of 
'suitably qualified personnel to man the posts in the Rural Industries Pro-
ject, the Government of Kerala has been approached for deputation of 
qualifi,ed personnel for working in the Rural Industries Project. Negotia-
tions in this regard are going on between Government of Kerala and Anda-
man and Nicobar Administration. As soon as the requisite staff is appointed 
t~chno-economic survey of the area will be conducted and development 
plan will be drawn up based on the findings of the techno-economic sur-
vey. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Further information alled for by the Conunittee 

(a) Please indicate the precise progress made in physical and financial 
terms of the 3 centrally sponsored schemes for development of Industries 
in the AndalJlan and Nicobar Islands. 

" 

(b) Please state the progress made towards procurement of services of 
suitably qualified personnel to man the posts in the Rural Industries Project 
of the Union Territory Administration and for conducting the techno-econo-
mic survey of the area for the purpose of intensive development of small 
scale industries in th9 territory. 

[L.S.S. O.M. No. 5/11/EC/76 dated 30-12-1976] 

Further Reply of Government 

'The three schemes referred to in the report of the Estimates Committee 
on Andaman and Nicobar Islands are:-

(1) Central %hemes of 10-15 per cent outright grant/subsidy to 
the industrial units; 
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(2) National programme for non-student youth-establishment of 
Work Centre; and 

(3) Centrally-sponsored schemes of rural industries projects. 

2. The Ministry of Industry received claims for reiml*rrsement of the 
investment subsidy in respect of 12 units. In money terms the claim 
amounts to Rs. 2.36 lakhs. Of these 12 cases, 10 cases have since been 
cleared and clarifications have been sought in respect of the remaining 
two cases. 

3. A work centre to develop coconut shells, horn wood, wooden toys 
and cane and bamboo craft has been set up at Port Blair under the national 
Programme for non-student youths-establishment of works centre. 5 candi-
dates are admitted for training in each trade for a duration of one year 
and are given a stipend of Rs. 40 per month each. In the first batch. 15 
candidates i.e. 2 in coconut shell craft, 4 in horn work, 5 in wooden toys 
and 4 in cane and bamboo craft were trained. In the second batch 11 caDdi-
dates i.e. 4 in coconut shell craft, 1 in hom work, 3 in wooden toys arid 
3 in cane and bamboo craft were trained. Third batch of 20 candidates 
i.e. 5 in each trade is under going training at present. 

4. One rural project has been allotted to the Islands. Though the pro-
gress so far has not been very encoluraging due to non-availability of techni-
cal and qualified staff, effort'S are being made to remove this obstacle. 

[M.H.A. O.M. No. U-16016/1/77-ANL dated 10-5-1977l 

Comments of the Committee 

The Committee would like tbat a careful watcb is kept so fllat the 
Rural Project makes real headway. Concerted attempts should be made to> 
secure tbe services of tecbnical and qualified staff without any further loss 
of time. -

Recommendation (Serial No. 41, Para No. 5.36) 

The Committee would particularly like to stress the need for early 
im(Lm~ntation of the scheme of National Programme for non-student youth-
establishment of work centre. They recommend that the results of the 
working of the scheme should be evaluated and similar limproved centres 
sholuld be set up in other big Islands within a period of five years. 
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Reply of Govemment 

Under the National Programme for non~student youth a Work Centre 
was started at Port Blair on 23-12-1974. 20 candidates were enrolled for 
Training in this Centre in four trades viz., Coconut and Shell Craft, Hom 
work, Wooden toys and cane craft, out of which 14 candidates completed 
training on 22-12~1975. A fresh batch of 20 candidates are to be enrolled for 
tr.g in this centre. Position about opening more centres at places other 
than Port Blair is under review. A decision in this regard will be taken 
after evaluating the results of working of the centre. Any realistic evaluation 
would however be possible after this centre has worked for more than a 
r;ouplc of years. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 42, Para No. 5.37) 

The Committee also recommend that at least one Nehru Yuvak Kendra 
should be started in the Islands during the Fifth Plan period so as to provide 
a . focal point for development of extra-curridular interests amongst the 
youth and channelise their energies in constructive directions. In the light 
of tbe experience gained, the activities of the Nehru Yuvak Kendras may 
be swtably expanded with special accent being placed on the welfare and 
weU;.bcing of non-student youth. 

Reply of GoverRment 

A Nehru Yuvak Kendra is working in this Territory since 1973-74, for 
development of extra-curricular interests, amongst the; youth and for chan-
nelising their energies in constructive directions. The activities of Nehru 
Yuvak Kendra have been expanded with special emphasis on the welfare 
anP ~ell-being of non-student yduth. The Nehru Yuvak Kendra is also 
pblying a very good role in promotion of games, sports and on-formal 
education. 

[M.HA. O.M. No. U-16016/2/76-ANL (Vol. /1) dated 9-9-19761 

Re::ommendation (Serial No. 43, Para No. 5.38) 

The Committee are surprised to note that lransport subsidy scheme, 
notjficd by Government in 1971 which envisaged payment of 50 per cent 
of ,transport on raw material and finished goods from one place to another 
in ,tnc case of the various backward regions in the country, has not so far 
been made applicable to the Andaman and Nicobar Islands. It is regrettable 
that the question of extending the transport subsidy which was stated to be 
u'ride~ consideration in 1973 when the Committee submitted their 
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43rd Report remains still undecided and the subsidy is not availabk to the 
industrialists in these Islands although these Islands are admittedly back.ward. 
The Committee would like Government to go into the reasons foi) the 
inordinate delay in making the scheme of transport subsidy applicabl~' to 
these Islands and extend the same without further delay. The committee 
hope that in arriving at a decision regarding applicability of trarm'port 
subsidy, the strategic importance of the Andaman and Nicobar Islands- ~tld 

the imperative need ~or mitigating to a considerable extent the legacY of 
backwardness and neglect in this important area would recei\'~ 'due 
consideration. 

Reply of Government 

The Transport subsidy scheme which was introduced in July, 1971 as a 
measure of relief to the entrepreneurs setting up units in selected remote 
areas by way of payment of 50 per cent of the cost of freight incurred on 
the movement of raw materials and finished goods from and to specified 
rail heads was to expire in July, 1976. The question of extension ()f the 
Transport Subsidy scheme for a further period and also extension of the 
Transport Subsidy Scheme to cover the Andaman and Nicobar Islands has 
been 'under consideration of the Government. A decision has now been 
taken to continue the subsidy scheme for the entire plan period. Th~ ques-
tion of extension of Transport Subsidy Scheme to the Union Territory of 
Andaman and Nicobar Islands is under consideration having regard to the 
fact that even now the freights charged are below the economic lewl. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976J 

F urtber information caDed for by tbe Committee 

Please indicate the reasons for the delay in extension of the Transport 
subsidy scheme to the Union Territory of Andaman and Nicobar Islatlds, 

[L.S.S. O.M. No. 5/11/EC/76 Dated 30-12-1976] 

Furtber reply of Government 

The issue 1 equired a very detailed examinatioo by a number of 
Ministries. Earlier thinking on this issue had been that since the freight 
rates in the area were already too low and subsidised, there was no further 
case for transport subsidy. This was re-examined by the MiniS'try of IndUstry 
in consultation with the Ministry of Finance and the decision has now'been 
taken to extend the Central transport subsidy scneme to Andaman:· and 
Nicobar Islands ,-ide their letter No. 6-(3)f75-RD dated the 1st December, 
1976. 

[M.H.A. O.M. No. U-16016//77-ANL dated 10-5-1?!7J 
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Rffonunendation (Serial No. 44, Para No. 5.39) 
t.; • 

_ J:he Committee are constrained to note that water and power are other-
cQn6traints in the development of industries in the Island. It has been stated 
that water for the: industries is now available in the Islands with the 
commissioning of the Dhanikhari Water Supply Project recently and that 
power would also be available wi'l:h the Commissioning of 3 M.W. diesel 
generating sets. The Committee would urge the Governmoot to ensure that 
these schemes are completed and commissioned expeditiously so that the 
basic infrastructure required for the development of industries is provided. 
The Committee would further like Qovernment to take suitable steps not only 
to meet the existing demands for water and power for industries bu'( also to 
krep in view the likely increase in their demand in future and provide the-
same so as to give a fillip to the setting up of industries in the Islands. The 
Committee need hardly stress that water and power should be made avail-
able t() the industries at cheap and economic rates to accelerate their rapid: 
devdopment. 

Reply of Gevemment 

The load demand of Andaman and Nicobar territory which is presently 
of the order of 2 MW is expected to rise to 3 MW by the end of 1978-79. 
according to the assessment of the Ninth Annual Electric Power I)urv-cy. The 
power requirements in the Islands are met by small thermal and ~icseI 

generating stations. The aggcegate installed generating capacity in South 
Andaman which is main Island of activity is of theor-der of 3.6 MW wilh 
a total derated capacity of 2.4 MW corresponding to a firm capacity of 
2 MW. The Advisory Committee on Irrigation, Flood CORtral and PQwer 
Projocts at its meeting held on 2nd Dl.'Cembcr, 1974 had recommended an 
additional installation Of 3, MW of diesel generating c:.lpacity in order to 
meet the demands towards the end of Fifth ptan and early Sixth Plan 
period. Against this, the Andaman and Nicobar Adminisu-ation have rei:cntiy 
procureJ ~ second-hand generating set with a nopUaal rating of 1060 KW 
and derated capacity Qf 600 KW. The prQject estimate amounting to 
Rs. 143.50 lakhs covering installation of this diesel set and three Illi!mbers 
850 KW new diesel gellerating sets to be procured from indigenous source 
was, therefore, formula1ed with a provision to install two new units in the 
Fifth Plan and one unit in the early Sixth Plan period. With the COql-

missioning of the second-hand diesel generating set in early 1976-n the 
firm capacioty availability is expected to be 2.6 MW. In order to meet the 
gap arising in the demand and aVKilabiIity in 1978-79, the Administration 
has been authorised to take iminediate steps or placing of orders for one 
generating set of 850 KW and provision of funds for adv!tnoe payment has. 
been made in the Annual Plan of the Territory for the year 1976-77. 
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As regards availability of water, Government are aware of the scarcity 
and are taking necessary steps to improve the position. Besides Dhanikhari 
Dam, another Dam is proposed to be constructed on the river Kalpong in 
the North Andam;m. Investigations at few other places are also being 
conducted by Central Water Commission and the Central Electricity 
Authority for locating Hydel Multipurpose Projects in these Islands.·' 

[M.H.-;'l. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Further information called for by the Committee 

, Please state the progress if any made towards locating' the :Hydel 
Multipurpose Projects in the Islands. 

[L.S.S. O.M. No. 5/11/EC/76 Dated 30-12-t976] 

Further reply of Government 
The Ministry of Agriculture and Irrigation, Department of Irrigation, 

have reported that to supplement the existing power development 
in the Islands through diesel generating sets, it was proposed to have some 
hydro power projects. Based on recommendations of a Central Team of 
Experts, certain schemes were drawn up for detailed survey and investiga:-
tion. Dhanikhari Hydro-electric Scheme is one of the projects investigated and 
prepared for taking up in South Andaman. In addition to Dhanikhari Dam, 
2 more sites have been located for constructing hydro-electric schemes-
one on KaIpong river in north Andaman to be taken up as Kalpong Stage I 
and the second Rangat Hydro-electric scheme to be taken up in Middle 
Andaman. Investigations on 'these two schemes have beoo completed and 
the project report for Kalpong Stag I is under finanlisation while that for 
Rangat scheme is under preparation. In addition to this, investigations for 4 
more hydro-electric schemes i.e. Vasudhara, Kalpong Stage II, Korang 
Nalla and Panchavati have been taken up. Kalpong Stage II is in North 
Andama:n while Korang Nalla and Panchavati are in Middle Andaman and 
Vasudhara is in South Andaman. The particulars of these schemes are 
given in the table below:-

Scheme Particulars 
Cost in Power at Irrigation 

lakhs of 50~ ha. 
Rs. L. ~K.W. 

(Approx) 

1. Dhanikhari . 85.77 400 
2. Kalpong Stage I . 348.7 2400 1000 
3. Rangat 365.0 2700 600 
4. Vasudhara 53.1 88 280 
5. Kalpong Stage II 243.0 370 2000 
6. Korang Nalla 348.0 270 409 
7. Panchavati 218.88 167 144 

*at60%L.E 
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The first three schemes have been given higher priority for detailed 
j'ovegtigations. 

[M.H.A. O.M. No. U-16016/1,/77-ANL dated 10-5-1977] 

Recommendation (Serial No. 45, Para No. 5.40) 

. The Committee note that an industrial policy with liberal concessions 
to the industries in the Island is under consideration of Government. The 
Committee welcome this step as they consider that without liberal conces-
sions it may be difficult to attract entrepreneurs to set up industries there. 
They would, therefore, urge that the industrial policy should be finalised 
expeditiously and publicised widely so as to attract larger number of indus-
tries to the Island which would give a fillip to their economic development. 

Reply of Government 

Please see reply to Recommendation number 40. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 46, Para No. 6.39) 

The Committee are concerned to note that in spite of the anxiety 
expressed in their 128th Report presented in May, 1970 and again in the 
43rd Report presented in April, 1973, concerted measures were not taken 
by the Andaman Administration and the Shipping Corporation authorities to 
resolve the Shipping bottleneck. The Shippil!g constraint has particularly come 
in the way of the exploitation of the vast resources of these Island. The Com-
mittee note that though the position somewhat improved by the commissioning 
of M. V. Vishwa Anand in 1974, it deteriorated in the following year when the 
Shipping Corporation had withdrawn 'M. V. Vishwa Anand' which resulted 
in accumulation of timber cargo to the tune of more than 10,000 cubic 
metres which had to be cleared by another ship on an ad hoc basis. The 
Committee also note that one of the factors contributing of Shipping cons-
traint is the development of old ships which have to be quickly replaced and 
scrapped. The net effect of all these factors has been that a climate of 
uncertainty has been created about the regular availability of transport 
facilities between the Islands and mainland which has adversely affected the 
development of the Islands. 

Reply of Government 

1. The Shipping Corporation of India has already initiated remedial 
measures for over-coming the difficulties temporarily experienced in clearing 
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timber and timber product atter withdrawal of Vishva Anand in December. 
1974. From February, 1975, 3 special voyages with bigger vessels of 
about 6000 cu. m. capacity were provided and 18000 cu. m. timber and 
timber products were carried in addition to the regular voyages by the cargo 
vessel "Shompen" permanently employed in this service. M. V. Vishva 
Anand lias been re-introduced in the service from February, 1976. 

2. Presently M. V. Shompen and M. V. Vishva Anand arc regularly 
operating in the service. Shompen was built in 1963 and Vishva Anand in 
1958. It would, therefore, be seen that the cargo ships playing in the service 
arc not yet due for scrapping. In addition to two cargo ships namely, M. V. 
ShompclI and M. V. Vishva Anand, two passenger-cum-cargo ships, 
namely M. V. Andaman and State of Haryana' have also been catering to 
the cargo traffic including timber. ' 

3. The Central Coordination Committee for Andaman and Nicobar 
Islands discussed this issue 00 6th July 1976 in all details and dimensions 
and noted that the old vessel STATE of HARY ANA is going out of 
Commission. It was gratifying to note tha't its place would be taken by 
a newly acquired vessel KARANJA. Besides the cargo ships which are 
already in operation in the area the shipping corporation of India have 
already made arrangements to ill'troduce two more cargo ships of 6,000 cU.m. 
capacity each. These will be sufficient to meet the cargo requiremeBts of 
the islands even after the ship M. V. VISHVA ANAND is withdrawn. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

RecommeRdation (Serial No. 47, Para No. 6.40) 

The Committee note that the Chief Engineer of Shipping Corporation 
submitted a report in June 1973 after carrying out an on-the-spot study of 
the Shipping problems of the Islands in pursuance of the recommendations 
of the Estimates Committee. The Committee regret that final decision has 
not yet been taken in respect of several important recommendations contain-
ed in that report. In fact, the Committee were informed of the action taken 
on these recommendations only in August, 1975, that is, after a lapse Of 
two years. Even then, they find that decisive action is yet to be taken on 
a number of important recommendations. For example. final decision has 
not been taken about the placement of order for a. ship for deployment 
on the Mainland-Andaman service as Mazagon Dock Ltd., have expressed 
their inability to construct 'Vikramaditya' as originally scheduled for this 
service. The Committee also find that additional mobile equipment for 
Chatham wharf and commercial Haddo wharf which had been recommended 
in the report of the Chief Engineer has yet to be procured and installed. 
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Reply of Government 

The reference is presumably to the Report ~;ubmittcJ by Shri D. L. 
Deshmukh. Chief E:1gineer, (ALHW), Ministry of Shipping and Transport. 
who carried out on-the-spot study of the shipping probh~m~ of the Islands 
and s~bmitted the report in June, 1973. Decision/action has been taken 
.on most of the important recommendations. However, the latest position 
In resPect of some of the points on which final action has not so far been 
taken is indicated in the enclosed statement (Appendix I). 

Recommendation (Serial No. 48. Para No. 6.41, 

The Committee note that the problems relating to shipping are not CC{1-

fined to the adequacy of the number and size of ships but there are also 
other factors such as under-utilisation of shippin"g space. poor turn round 
0( ships, uneconomic freight rates and passenger fare, which are stated 
to :have resulted in losses for the Shipping Corporation. 

Reply of Government 

In order to ensure proper utilisation of cargo space, the Shipping Cor-
poration of India felt that as much cargo as possible should be shipped to 
;md from Madras and Visakhapatnam. The Administration are examining 
the suggestion. 

The Andaman & Nicobar Administration introduced a system of 3 shifts 
of 8 hours each with effect from 17-9-1975 to effect improvement in steve-
doring. This has resulted in considerabl¥ cut down in delays at Port Blair. 

As regards re-structuring of fares and freight aimed on the higher' side, 
it would require consideration by the highest authority because any decision 
in the matter has to take into consideration not only the economy af the 
sen'ices but also the totality of circumstances. , 

1\ [M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Further information called for by the CommUee 

. (a) PleaSe state the decision taken on the question of shipping maximum 
possible cargo to and from Madras and Vishakhapatnam with a view 
to ensure proper utilisati08 of cargo space. 

(b) Please state whether any decision has been taken on the question 
of re-structuring of fares and freights at the highest level. 

[L.s.S. O.M. No. 5/11/EC/76 dated 30-12-76J 
19 LSSf77-5 
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Further Reply of Government 

(a) As far as possible stores/Cargo are shipped through Madras invari-
ably of the sources of procurement, on the mainland, are nearer to Madras 
than Calcutta. Sailings to Vishakhapatnam are still in experimental stage 
and proper utilisation of cargo space for these sailings would be possible 
only after a decision is taken for introduction of a regular sailing between 
Port Blair and Vishakhapatnam. 

(b) The passenger fares between mainland and Islands were revised 
and are as follows : 

Fares Fares 
Type before after 

revision revision 

Delux 351 410 
State Room 311 400 
A Grade. 260 390 
BI Grade 219 32~ 

B Grade . 207 311 
c.Grade 189 284 
Bunk Class 41 55 

2. The freight rate for general cargo was also revised by 25 per cellt 
·over the existing level as follows: 

T}'pe 

General 
Cargo 

Freight before 
revision 

Rs. 129 per cbm 
Rs. 181 per tonne 

Freight after 
revision 

Rs. 161.25 per cbm 
Rs. 226.25 per tonne 

3. As regards timber, the proposal to increase the freight rate is still under 
consideration. . 

[M.B.A. O.M. No. U-16016/1/77-ANL dated 10-5-1977] 
R('commendation (Serial No. 49, Para No. 6.42) 

The Committee further note that hitherto the Shipping Corporation ot 
India was being givcn an annual subsidy to the extent of 80 per cent of 
its net losses on the running of vessels on Andaman Services. The Com-
mittee cannot help observing that the giving of subsidy in this manner doe!! 
not act as an incentive to the Shipping Corporation to assess carefully the 
Shipping requirements both for the mainland-Andaman and the inter-islands 
services so as to provide vessels of more suitable capacity for such services 
and to effect utmost economy in operations. The Committee strcss that a 
scientific study should be undertaken immediately of the traffic requirements 
-of the islands by an expert team which should include the representatives of 
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the Andamans and Nicobar Islands, Shipping Corporation of India and the 
Ministry of Shipping and Transport and costing experts so as to formulatc 
a national and pragmatic plan foc providing this vital link most economically 
and efficiently in the interest of commerce, industry, integration and security 
of the country. 

Pending completion of the study, the Committee recommend that Gov-
ernment should undertake a quick review of the position in consultation 
with the administration of Andaman and Nicobar Islands so as to ensure 
that Shipping Corporation of India continues to provide services in an 
assured and well-regulated manner to cater fully to the requirements of 
shipping between the Islands and the mainland and inter-Islands. The posi-
tion should be reviewed at least once a quarter in order to remove any 
deficiency which may come to notice. 

Reply of Government 

A Review Committee under the Chairmanship of CC, Andamans and 
consisting of senior officers of the Ministries of Home Affairs and Shipping 
and Transport, Shipping Corporation of India and Andamm Administration, 
has been constituted to review the working of the Mainland-Andamans 
and Inter-islands shipping services. The Committee met at Port Blair in 
May 1976 and have submitted their observations aimed at improving shipping 
services in this sector. These are presently under examination and necessitate 
decisions at various levels. 

[M.B.A. O.M. No. U-16016j2j76-ANL (Vol. II) dated 9-9-19761 

Further information called for by tbe Committee 

(a) Please furnish a statement showing the observations made by thl! 
Committee constituted to review the working of the Mainland-Andaman and 
Inter-Islands shipping service&. and action taken thereon, if any. 

(b) Please state the steps taken, if any, towards undertaking a scientific 
study by an expert team, of the traffic requirements of the Andaman and 
Nicobar Islands as suggested by the Estimates Committee. 

[L.S.S. O.M. No. 5/11/ECj76 dated 30-12-761 

Further Reply of Government 

(a) A statement indicating the main recommendations made in the first 
and 2nd meetings of Review Committee held on 18 to 20th May, 1976 and 
15th September, 1976 respectively and action taken thereon is at Appendix 
II. 
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(b) A study group was set-up to look into the Shipping problems of the 
A&'~ Islands and to make a realistic study of tllc traflic potential in this 
sector. A copy of tl1e report is enclosed at Appendix III. 

[M.H.A. O.M. No.U-16016/1/77-ANL dated 10-5-1977] 

Comments of the Committee 

The Committee may be informed of the decisions taken by Government 
on tbe recommendations contained in the Report on the Traffic Potential 
and TOl1Jl8ge asse~nt for the Mainland/ Andaman service. 

RC('ommendation (Serial No. 50, Para No. 6.43) 

The Committee note that the question of continuance of paymem of 
subsidy for the shipping services is under considering. The Committee 
would like to draw attention of the Government to the fact that recognising 
the need for providing cheap transport to tl1e masses tl1e suburban services 
of the railways are heavily subsidised. Similarly, the provision of rail ser-
vices in strategic areas and on the North-East Frontier Railway do not carry 
the obligation to pay return on the capital invested. The Committee feel 
that the provision of shipping services to these Island.,; should be based on 
the same considerations as are underlying tl1e provision of rail services in 
the strategic areas in the North-East. The Committc;:: have no doubt that 
while considering the question of payment of subsidy, Government would 
keer ip view the larger interest of providing dcpendable means of commu-
nication between the Islands and the Mainland and in bctween the Islands 
in tlle interest of integrity of tl1e country, development of trade and industry 
and the strategic position that these Islands occupy in the Indian Ocean. 
Moreover, it has to be realised that the Shipping Corporation, being in the 
public sector, has to undertake services which are in larger public in~erest 

though they may not be exactly remunerative in terms of money. In the 
opinion of the Committee this should not pose any insurmountable problem 
as tl1c Shipping Corporation of India: has been earning sizeable profits out 

of its other operations ~during the last few years. 

Reply of Government 

Noted. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 51, Para No. 6.44) 

Th~ Committee note that tl1ere is a proposal of tl1e Shipping Corporation 
for revision of freight rates and passenger fares. The Committee have no 
doubt that Government would keep in view the considerations mentioned 
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above as well as the paying capacity of the inhabitants of these Islands. and 
the necd for fostering closer ties between these living in the Islands and the 
Mainland by encouraging cheaper travel and trade. The Committee would 
also like Government to take into account the scope for improving efficiency 
by better utilisation of capacity. rationalisation of services and by effecting 
economy in administrative and fuel costs· 

Reply of Government 

Thc passenger fares and freight rates were revised with effect from 15th 
November, 1976. The revision of freight rates for timber and timber pro-
ducts is however, still under consideration. While revising the fares a·nd 
freight ~tructure the paying capacity of the inhabitants of the I-slands has 
bcen duly taken into account. The bunk class fare which was last revi,<:cd 
in 1963 has been increased from Rs. 41 to Rs. 55 only even though the 
fare for achieving break-even results on the basis of 1974-75 works out tll 
Rs. 230 per head per adult. The freight rates for timber and t.imber pro-
ducts, which is the major cargo moving from the islands have not so far 
been revised, pending a deeper study, even though the freight rates for the 
othf'T commodities have been raised thrice b~ the Indian Coast:1! Conference 
after 1967. 

2. In this connection please also reply to recommendation No. 48 .. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. /1) dated 9-9-]976] 

Recommendation (Serial No. 52, Para No. 6.45) 

As pointed out earlier, under-utilisation of shipping space and poOl 

turn round of ships have also stood in the way of provision of adequate 
shipping facilities to these Islands. The Committee would, therefore. like 
to stress that concerted measures should be taken by Andaman Administra-
tionto improve port facilities so that cargo is loaded and unloaded most effi-
ciently and without delay and all available shipping space is fully utilised. 
Every hour that a ship is detained in a port raises the ·cost of operations. 
The Committee see no reason why with .the experiences that has been 
gathered over the years for handling of large quantities of cargo in the 
main ports of the country, effective plans for efficient operations of· the 
ports. of Andaman and Nicobar Islands could ngt be drawn up for imple-
mentation. The Committee would like concerted. action to be· taken:bv 
Government to see that requisite facilities. are. provided at these ports ~s 
per a time-bound programme .. ~e CpIllDUttee need hardly stress that the 
sySt~m of payments to labour for handling the cargo at the Port. should be 
stiCh· as to put an accent on efticien~ ~d . safe-ltan~lipg of ca1;go so .that 
these SerVice!! are built on sound arid efficient baSIS from the very inception. 
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Reply of Government 

A team of experts was sent by the SCI to Islands in March, 1975 for 
carrying out on-the-spot study of th<! conditions in the islands and inter aJin 
suggesting ways and means for improving the cargo handling rate in th.: 
Islands. The team suggested inter alia reorganisation of the Andaman Labour 
force, introduction of three-shift system instead of two-shifts, payment of 
incentives to the labour, tightening security arrangements on the wharfs 
and arranging proper tallying of the cargo etc. The Andaman Adminis-
tration have already introduced three-shift working of labour and the incen-
tive scheme. The SCI is also deputing a Technical Expert to acquaint the 
Andaman labour force with the modern methods of handling cargo. Efforts 
are also being made to acquire adequate cargo handling appliances at Port 
Blair. With the implementation of all these measures the cargo handling 
rate at Port Blair is expected to increase further. This would in turn result 
in !>tepping up the frequency of sailing<; and carriage of morc cargo. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. IT) dated 9-9-1976] 

Recommendation (Serial No. 53, Para No. 6.6~) 

The Committee regret to note that only 80 kilometres of roads, out of 
the 127 kilometres targctted for the Fourth Plan, were completed during that 
penod. The Committee unden;tand that a target of 145 kilometres of road 
construction which includes the spill-over of 47 kms. from the Fourth Plan. 
has been provided in the Fifth Plan. The Committee were given to understand 
that the resources allocated for road construction are inadequate for the 
achievement of the above target. The Committee would like Government to 
r::view the matter in all in; aspects so as to make available adequate ftmds 
for completion of roads which are considered necessary in' the interest of 
development of Andaman and Nicobar Islands. The Committee would stress 
that in view of the constraint of resources, priorities for road construction 
!>hould be most carefully drawn up and executed so as to get the best return 
uti the capital invested and achieve the objectIve of the better communica-
tions for trade and industry. 

Reply of Government 

Government are fully alive to the need and urgency for the Improve-
ment Q{ road communications in Andaman and Nicobar Islan<M and are 
making continuous efforts in this direction. 

The priorities for road development in Andaman and Nicobar Islands 
hd"e been recently reviewed and it bas been decided that outlay for rural 
roads be increased being vital to the needs of the local population. 
It was also decided that the balane"e portion of Great Andaman 
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Trunk Road passing through South Andaman from Point 87 kim> to 110 kms 
Point be suspended for the time being as this portion passes through Jarwa 
reserves. Efforts are being made by the Andaman and Nicobar Administra-
tion to be-friend this tribe who have been unfriendly so far and as soon as 
the co-operation of this tribe is forthcoming the remaining work in South 
Andaman on this road would be taken up and completed. In the meantime, 
it is planned to construct a feeder road to Port Meddows from 87 km. Point. 
The missing links between Baratang and Mayabunder are targetted to be 
completed by the end of 1976-77. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial Nfl. 54, Para No. 6.66) 

The Committee are concerned to note that no master plan has yet been 
prepared for development of roads on these Islands. The Committee stress 
the need for completion of surveys and preparation of detailed master plan 
for laying of roads in those Islands which are already under habiUition or 
which are proposed to be opened up for development. In drawing up the 
plan, the Committee would like to stress the need for utmost care to see 
that the roads in these virgin areas serve truly the purpose of development and 
do not suffer from some of the defects which have been noticed in the road 
alignments on the Mainland. 

Reply of Government 

The Andaman Trunk Road is the main link from the South Andaman to 
North Andaman. With the co~pletion of thi5 road, the main link would be 
provided. The width of the island is not much which is generally about 6 
miles and the Andaman Trunk Road is llearly in the middle. In view of 
this 8 network of rural roads is required for connecting this arterial road 
with the interior. In South AndAman (where more than 60 per cent of the 
population exists) this network is already available. In the middle Andaman. 
the Andaman Trunk Road is through and the network of rural roads has 
been planned. It is only in the North Andaman that this network has not 
yet fully come up because of the scattered nature of population. All efforts 
are being made to en5ure early filling of the gaps. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Further information caBed for by the Committee 

Please state whether a comprehensive timebound plan has been drawn up 
to fiD the gaps in the Andarrian Trunk Road, in the North Andaman, and if 
!l0, give particulars. 

[L.S.S. O.M. No. 5/11/ES/76 daed 30-12-1976] 
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Further reply of 'Gol'el1Ulient 

lOt: total length of Andaman Trunk Road in North Andaman as mtially 
c!lviJiaged is approximately 86 kms. At present a length of 9 kms .. of road 
from Aerial bay to Digripur has been completed. An estimate for constructing 
6 km. length of road from Dlglipur towards Kalara received from the Anda-
man· & Nicobar Admimistration is under examination. Detailed surveys for 
the remaining portion of about 7 kms. of the Diglipur-Kalara Section have 
been completed and the survey details are under scrutiny by the· Principal 
Engineer, Andam~n & Nicobar Islands. Surveying in the reach from Kalara 
to Paraggara (length 11 kms.) is in progress. Beyond this point, there is no 
scttlement worth tbe name and the Andaman and Nicobar Administration 
do nO'I, therefore, propose to pursue the construction of the road beyond 
Parangara for th{' time being. 

2. In the meeting of Central Coordination Committee for Anda.ri1an and 
Nicobar Islands held on 6th July, 1976 it was agreed that the Andaman 
Trunk Road be constructed from Diglipur to Kalara and from there rural 
road be constructed up to Kalighat Jetty, from where Mayabunder could be 
connected by ferry ~ervicc. This work is expected to be completed in about 
five years. 

[M.B.A. O.M. No. U-16016/1j77-ANL dated 10-5-1977] 

Reo:ommendation (Serial No. 55, Para No. 6.67) 

The Committee are also concerned to note that till two years ago, road 
construction works were not being carried out in the Islands in a syste,i:natic 
manner and according to suitable specifications keeping in view the ,!:1t:avy 
rainfall and the treacherous terrain. They cannot also appreciate why',there 
were not adequate arrangements for selection of suitable' materials:, . l'he 
Committee stress that these shortcomings should be rectified without del;t,Y. 

I 

The Committee suggest that the specifications for the roads sh®1lil.be 
most carefully laid down keeping in view the long term requirements. Con-
structiL'm of roads should be undertaken according to standard specifications 
which would not only serve the present and the immediately foreseeable 
requirements but also the long' term requirements so as to reduce the ijnan-
cial'truroen later "on; The Committee need hardly point out that GO"l(~ent 
have therequislte expertise in the Celltral R~d Research ~titute,~;,~ 
Border Roads, two experienced organisations, to help evolve the best ,~wted 
sp,~i.fications. at most econoJDic rates for. cgnstruction of roads in the 
Andaman and' Nicobar Islands. 



Reply of Governmen~ 

The suggestions are noted. However, it may be added that the road con-
~tIuction in Andaman & Nicobar Islands has to be carried out under most 
trying circumstances because of the difficulties in the transportation of the 
material and machinery, etc., from mainland to Port Blair and then to variow; 
Islands. There has been difficulty in the construction of the road due tv 
lack of proper soil for sub grade. The climatic conditions in the Islands are 
such that the construction is possible only from December to April. With all 
these limitations care is being taken to ensure that the materiai used is not 
only according to exact specification required but ~so suitable for the area. 
The facilities for testing local materials have also since been provided and the 
quality of the roads has improved considerably. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

R...:commendation (Serial No. 56, Para No. 6.68) 

"I11e Committee have no doubt that every effort would be made to utIlise 
the local materials to the maximum extent possible in the interest of redtic'ing 
the cost. The Committee further suggest that active help of the residents ot 
these Islands should be enlisted in opening up communiCations and in the 
COmltruction of roads so that they have a sense of involvement in the deve-
lopment process. 

Reply of Govem~ent 

In making roads in Andaman and Nicobar Islands, the' only outside 
111aterial used in Bitumen. For the construction of bridges and culverts, cement 
and steel are brought from mmnland. All other materials such' as 'stone 
chips, i:and. shuttering etc. are of local origin. Otcourse machinery is also 
brought from the mainland. The local population, wherever they are 'avail-
able and willing, are employed and their co-operation solicited. 

[M.HA. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1.976] 

Recommendation (Serial No. 57, Para. No. (i.69) 

The Committee are also concerned to note from the Techno-Economic 
SUlvey conducted by the National COUllcil of Applied Economic Research 
that road bridges and culvt'iJ"ts over many ~t.reanuand mdla.bs are not strong 
e.Q.ough to bear heavy traffiC. AparLfrom the ~eed for. strengthening th~ .road 
bridges and culverts as may be requirt:d in the. interest of smoother .traffic. 
the Committee stress that tbe bridges and culverts be 'So plannecf"as to'trleet 
the it'qWrements for yeam to 'COme. 
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Reply of Government 

When the roads were planned initially in these islands, the traffic ex-
pected was very little (mostly forest trucks). The bridges were constructed 
using local technique and local materials i.e. timber logs which were readily 
available from the forests. The technique of construction of such bridges 
had already been known through Forest Department who had been operat-
ing in the Islands for the last about 80 years. However, a review of the exist-
ing bridges is being carried out by the Andaman and Nicobar Administration 
and a phased programme of their replacement with stronger bridges as 
required is being formulated. . 

[M.H.A. a.M. No. U-16016/2/76-ANL (Vol. /1) dated 9-9-19761 

RE'COmmeBdation (Serial No. 58, Para No. 6.72) 

The Committee note that there are at present 60 buses with the Andaman 
Administration and 15 more are proposed to be added to them during the 
Fifth Plan against the demand of the Administration for 30 additional buses. 
As the bus service is the only mode of land transport on the Islands, there 
being no Railways, the Committee hope that the allocations will be reviewed 
at the time of mid-term appra~a1 of the Fifth Plan in the interest of the 
development of these Islands. 

Reply of Government 

In order to improve the road transport facilities and extending such facili-
ties to other islands such as Great Nicobar, Katchal and Little Andaman. 
originally it was planned to acquire 30 buse6 during the 5th Five Year Plan 
period. Although the Planning Commission had accepted the above require-
ment, an Ild hoc cut was imposed and acquisition of only 15 buses was 5a~'C
tioned. The question of increasing the number of buses to be acquired 
during the 5th Five Year Plan has been taken up by the Administration with 
!he Planning Commission. 

Action will also be taken during the 5th Five Year Plan period for 
huilding up the infrastructure required at outstations for the better and more 
efficient running of the State Transport bus serviCe6 there. 

[M.I1.A. a.M. No. 16016j2/76-ANL (Vol. 11) dated 9-9-1976] 

Fw1her information called for by the CoIDJDittee 

Please state the decision taken on the question of increasing the num-
ber of buses to be acquired during the 5th Five Year Plan. 

[L.S.S. O.M. No. 5/11fFSI76 dated 3(}..12-19161 
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Further Reply 0( Government 

During mid-term appraisal the Planning Commission made a further 
provisions of funds for the purchase of buses under the Sector "Road Trans-
port". Eight buses have already been purchased during the current plan 
period and 12 more buses are to be purchased during the remaining two 
years of the Plan. 

[M.H.A. O.M. No. U-16016jl/77-ANL dated 1O-5-1977j 

Recommendation (Serial No. 50, Para No. 6.73) 

Apart from the need for augmenting the transport fleet by providing addi-
tional busC!'S the Committee stress the need for organising the transport 
services in a most efficient and economic manner right from the beginning 
so as to lay sound foundation for their expansion in the years to come. 
The administrative and maintenance machinery concerned with transport 
should be made cost conscious at every level so as to provide these services 
at most economic and competitive rates. 

Repll of Government 

Efforts are always being made to maintain and run the transport ser-
vices in an efficient and economic manner as far as possible. Necessary 
schemes viz. 'Reorganization of the Motor Transport Department' and 
'Strengthening of the Automobile Workshop' have been included in the 
Fifth Five Year Plan of this territory, which envisage for improving efficiency 
and economy of the transport services. When these schemes are implemented 
fully, the administrative and maintenance machinery concerned with the 
transport services will be in a better position for economical operations of 
the transport serviCes. . 

Although working of any sector always attracts cost consciousness. the 
maintenance of road transport services in this territory would remain some-
what costlier as compared t.o mainland because of socio-economic conditions 
In this territory. Though the department is functioning on commercial prin-
ciples, yet the services cannot be operated strictly on commercial lines 011 

all the routes as many services are to be maintained as essential services 
though not sufficiently remunerative e.g. transport facilities are to be provi-
ded to the students at concessional rates, etc. 

[M.H.A. O.M. No. U-16016/2f76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial Ne. 60. Para No.6. 78) 

The Members of the Committee during the course of their visit to the 
hlands got a distinct impression that the bi-weekly air service between Cal-
cutta and Port Blair has helped greatly in bringing the Islands closer to 
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the Mainland. While it may be that the service does not pay for itself com-
mercially, these larger considerations have to be kept in view. The CommiJtce 
have no doubt that the Government would keep in view this vital factor while 
examining any proposal of the Corporation for rationalisation of the 'type 
of aircraft to be used on these services or regulating frequency thereof or 
increasing the fare. The Committee are sure that in arriving at a decision 
on the issues involved, considerable weightage would be given :0 the fact 
that the air services for these Islands are as important as those operating 
from Calcutta to the North-Eastem regions of the country. 

Reply of Government 

Indian Airlines operate a bi-weekly service bctween Calcutta and Port 
Blair with a Viscount aircraft. The air fare on this sector has been increased 
effective 1-1-1974 from Rs. 410 to Rs. 510 to bring it in line with fares to 
places in the Eastern Region. Indian Airlines are evaluating varioti'., types 
of aircraft for replacement of their turbo-prop fleet, and are examining their 
economic viability for possible future operation on the Port Blair route. 
as also on other regional routes. The recommendation of the Estimates Com-
mittee will be kept in view while selecting a new type of aircraft, and 
generally in relation to the operation of air service to these islands. 

rM.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-.1976J 

Recommendation (Serial No. 62, Pant No. 7.13) 

The Committee note that the Central Fisheries Corporation which is 
based in Calcutta is planning to enter the Andainans waters with mechanised 
boats and attempts are being made to attract some other fishing concerns' in 
the private sector to set up their base in the Andaman and Nicobar Islands. 
While welcoming these efforts, the Committee recommend that every possible 
endeavour should be made by Government to encour~ge the local fishermen 
also to take to fishing by providing them with mechanised boats and giving 
them training in the operation of these boats. 

Reply of Govemment 

The Central Fisheries Corporation was req.ucstcd to u~dertake OPC~*)II 
of mcchanilied fishing boats in the context of difficulties in arranging its 
operation by the Andaman Admihistration. The situation has sowewhat 
changed at presc.nt as a post of Director of Fisheries has been created and 
filled in with an experienced officer from one of the Maritime States. It is 
now proposed that the· Scheme of Operating mechanised 'bOats -, criUi~ be 
undertaken departmentally. The possibilitY of °associating'CerttfaiPisHerib 
Gorperation' in 'other develoPment measurts' isbem!rex.amitied. .' '", .p .. ,. 
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The Government is keen that the mechanrsed boats should be operated 
to the extent possible, by the Islanders themselves. Fo~ this purpose, a 
programme of introducing a large number of mechanised boats is being 
worked out by the Department pf Agriculture wherein mechanised boats 
will be made available to the local fishermen on hire-purchase basis. A 
training centre for providing training for local candidates in the operation 
of mechanised boats, has already been sanctioned for the territorie~. 

rM.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-197C1 

Fm1her information caUed for by the Committee 

(a) Please state whether the programme of introducing a large number 
of mechanised boats has been finalised by the Department of Agriculture 
and any progress made in implementation of the programme. 

(b) Please state also the progress made in the setting up of the training 
centre for providing training for the local candidates in the operation of the 
mechanised boats. 

[L.S.S. O.M. No. 5/11/ES!76 dared 30-12-1976] 

Further Reply of Government 
.. ~ 

The Ministry of Agriculture and Irrigation, Department of Agriculture 
have reported as follows :-

(a) Seven mechanised boats, of which four have already reached Port 
Blair, will be conducting trial fishing fram various Andaman bases. These 
boats are equipped for bottom trawling as well as long-lining. In addition 
it is proposed to operate one pole and line fishing boat and a small purse-
seiner. The operation of these boats would be watched for some time before 
a decision is taken on the type and category of mechanised hoats to be 
introduced in large numbers. 

The Technical Team has already recommended establishment of two 
boat building yards, one at Port Blair and the other at Campbell 1aay. 

(b) The Fisheries Training Centre of Port Blair started functioning in 
January 1977, with .20 trainees including triba! Nicobarese youth. This train-
ing course is of nine months' duration and wocld also be useful for Nicobarcse 
boys to learn operation of mechanised fishing boats. Extension training pro-
gramme proposed for Car Nicobar has for the present been held in abeyance. 

[M.H.A. O.M. No. U-16016jlj77-ANL dated 10-5-1977] 
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Comments or the Committee 

The question of extending training programme for Car Nicobar DIlly be 
reviewed after properly assessing tbe results of the nine months course in-
trodnced for Nicobarese boys to learn tbe operation of mecbanised fishing 
boats. 

Recommendation (Serial No. 63, Para No. 7.14) 

The Committee note that an amotmt of Rs. 11 lakhs has been earmark~d 
for the purposes of strengthening the Department of Fisheries during the 
Fifth Plan period. The Committee consider that in th;! context of an overall 
allocation of only Rs. 94 lakhs earmarked for Fisheries for the Fifth Plan 
period, the allocation for strengthening the Fisheries Department is rather 
high. They would, therefore, urge Government to critically review the allo-
cations with a view to ensure that administrative expenses are kept to the 
absolute minimum level. 

Reply of Government 

The Andaman Administration would bl.: retaining only Rs. 5 lakhs for 
'strengthening of Fisheries Department'. This allocation is considered 
reasonable. 

[M.HA. O.M. No. U-160l6/2/76-ANL (Vol. II) dated 9-9-1976J 

Recommendation (Serial No. 64, Para No. 7.15) 

The Committee note that the Inter-departmental team on Accelerated 
Development Programme, 1965 had recommended the setting up of a number 
of fish-based industries in Andaman and Nicobar Islands. In this connec-
tion, the Committee note that the scheme for shark fishing, curing shark liver 
oil and extraction and processing has been included in the Fifth Plan. The 
Committee desire that this scheme should be given high priority during 
the Plan period and all possible endeavours should be made to achieve 
the targets laid down in this regard. The Committee also hope that the 
other schemes recemmended by the Inter-Departmental Team will also 
be implemented early. 
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Reply of Government 

The recommendation has been noted for compliance. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Rt'Commendation (Serial No. 66, Para No. 7.25) 

Tht' Committee note that adequate repair and m:lintenanc\! facilities for 
the trawlers engaged in Survey work have been provided a~ Port Blair and 
problems relating to landing and berthing and loading and unloading of cargo 
etc., have been overcome with the completion of a fishing harbour at 
Phoenix Bay. Now that these facilities have been made available, the Com-
mittee hope that effective steps would be taken to ensur\! maximum utilisation 
of each of the trawlers so as to complete the survey work as also to deter-
mine and procure early the most suitable vessels for deep sea fishing in these 
waters according to a time-schedule which should be laid down in this 
behalf and strictly followed. 

Reply of Government 

The recommendation has been noted for compliance. Efforts are being 
made in this direction. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. /1) dated 9-9-1976] 

Recommendation (Serial No. 6S, Para No. 7.38) 

The Committee further recommend that based on the operation of these 
mechanised boats, Government should induct more mechanised boats of 
suitablt> design according to a time-bound programme so as to step up 
the production of fish in these Islands considerably. 

Reply of Government 

A lechanical Committee has visited Andaman & Nicobar Islands to 
work out plans for development of fisheries, including introduction of mecha-
nised boats. The Committee is also expected to make recommendations 
n~garding construction of boats locally. 

[M.H.A. 0.,'1.1. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Further information called for by the Committee 

Please state the recommendations made by tbe Technical Committee and 
actions initiated in implementation of these recommendations. 

[L.S.S. O.M. Nc. 5/11/EC/76 dated 30-12-1976J 
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Further Reply of Government 

The Ministry of Agriculture and Irrigation, Department of Agriculture, 
have reported that the Technical Committee has recommended the following 
approach :-

(i) A substantial step up of the traditional fishing through introduc-
tion of 100 dinghis for gillnetting, Long-lining and boat-seining 
in coastal waters. 

(ii) Int:reasing the number and types of small mechanised bonts 
which will include : 

(a) 50 numbers of 30 ft. motorised boats to be used for gillnetting, 
hand-lining, boat-seining and pole and line fishing in inshore 
waters; 

(b) 10 number of 36 ft. small mechanised boat, to carry 'out 
purse-seining and long lining in the inshore waters and trawl-
ing in the coastal waters ; 

(c) Introduction of 3 middle sized fi' hing ve~"els, ::; for pole a~d 
line fishing and 1 for purse-seining: 

(d) Introduction of 4 high sea fishing vessels, 2 of 50 ft. length 
equipped for long-line-cum-trawling, 1 tuna long-liner of 
160 ft. length and 1 tuna factory ship-cwn-Iong-liner of ] 30 
ft. length. 

The Technical Committee has recommended introduction of mechanised 
boats under the normal activities of the fisheries development as well as part 
of the Campbell Bay Project. Besides, private .parties are to be engaged 
in undertaking fisheries. It is proposed to convert the Campbell Bay Project 
into a corporation on its satisfactory completion. The entire issue is being 
discussed in Delhi on 15-4-1977 in a meeting to be held by the Ministry 
of Agriculture wherein the representatives of private and public sector under-
takings will also be present. 

[M.H.A. O.¥. No. U-16016jl/77-ANL, dated 10-5-1977] 

Comments of the Committee 

'fhe CommiUee would like to be informed of tbe decision taken in imple-
mentation of the ftCODUDeIldations of the Technical Committee. 
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Recommendation (Serial No. 69, Para No.7 .39) 

The Committee stress that Govetnment should take concerted measures 
to train local people in the operation of these boat's as to create interest 
in the local population for going in for fishing on a larger scale and thus 
improve their economic condition. 

Reply of Government 

The recommendation has been accepted. Establishm,ent of a mechanised 
fishing training centre in Port Blair has already been sanctioned. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976) 

Recommendation (Serial No. 72, Para No. 8.18) 
The Committee note that Andaman and Nicobar Islands have vast poten-

tialities for tourism in view of their scenic beauty, historical importance and 
socio-economic peculiarities. However, the tourist traffic at present is small. 
About 400 to 500 tourists visit the Islands annually from the mainland. 
The Islands have also recently been opened up to foreign tourists on a 
selective basis. 

The Committee further note that the absence of necessary infrastructure 
facilities is the main impediment in the way of increasing the tourist traffic 
in larger number to the Islands. Although some officials of the Department 
of Tourism who had visited the Islands have reported about the tremendous 
potential Andamans and Nicobar Islands hold for tourism, no concerted 
efforts have so far been made to promote tourism in the Islands in a big 
W1y and only a small sum of Rs. 5 lakhs has been provided in the Fifth Five 
Year Plan for providing facilities to tourists who would be visiting these 
Islands. The Committee recommend that in view of the vast potentialitit.':s 
of development of these Islands as a Tourist Centre, a master plan with 
indicative priorities for the development of tourism.in the Islands and for 
development of infrastructure may be prepared with the expert help of Union 
Department of Tourism and concrete measures taken to implement it as per 
a time bound programme. 

Reply of Government 

Keeping in view the potentialities to develop these Islands as tourist 
r~rts, a decision was taken to permit foreign tourists to visit some areas in 
the northern group of Islands, viz., the North, Middle and South Andamans 
e!!:ceIt however, the areas which are inhabited by tribals. Individual foreign 
touris~s as well as conducted groups are being permitted to visit these areas. 
me ·permits are issued by the Ministry of Home Affairs under the provisions 
of the Foreigners (Restricted Areas) Order, 1963. 
19 LSS/77-6 
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There are, however, certain limiting factors which inhibit opening up of 
more areas for purposes of tourism. Some of these are, their distance from 
the mainland; paucity of financial resources for providing additional accom-
modation and operation of direct air-service from the mainland utilising an 
aircraft of sufficient large capacity. A sub-group consisting of representatives 
of the Ministries of Home Affairs, Defence, External Affairs and Tourism and 
the Chief Commissioner Andaman and Nicobar Islanm; has been set up to 
study the problems in depth. 

[M.H.A. a.M. No. U-16016J2J76-ANL (Vol. 11) dated 9-9-1976] 

Fm1ber iaformation called for by the Committee 

Please state when the sub-Group was set up to study the problems inhibi-
ting tourism in the islands and whether the Group had already finalised its 
deliberations and if so, what are the findings of the sub-Group and if not. 
when the sub-Group is likely to submit its Report. 

[L.S.S. a.M. No. 5/11/EC/76 dated 30-12-1976] 

Further Reply of Government 

The meeting of the sub-group was held in September, 1976. The points 
arising out of the discussion in the sub-group were placed before the Team of 
Secretaries which visited Andaman and Nicobar Islands in December, 1976 
to enable them to make an on-the-spot study. Recommendations of the Secre-
taries' Team are awaited. 

[M.H.A. a.M. No. U-16016/1/77-ANL dated 10-5-1977J 

Comments of the Committee 

The Committee nmy be informed of the recommendations of tile Secre-
taries Team and foUow-up action taken by Government in implementation 
thereof. 

Recommendation (Serial No. 73, Para No. 8.19) 

The Committee recommend that concerted efforts should be made to 
attract tourists from the mainland particularly students and youth etc., to 
visit these islands by organising educational tours and trekking parties as 
this can go a long way in promoting national integration and acquainting 
the people in the mainland about the conditions and way of life in this 
remote part of our country. The Committee would like that every pos~ible 
inducement like concessionaI rate of fares, boarding and lodging, facilities 
at cheap rates should be provided for this purpose. ' 
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Reply of Government 

Adequate publicity is made for attracting mainlanders to visit this terri-
tory. Parties of students visiting this territory are being allowed sea passagea 
at C'oncessional rate of fares. 

[M.H.A. a.M. No. U-16016j2j76-ANL (Vol. 11) dated 9-9-1976] 

Recommendation (Serial No. 74, Para 8.20) 

The beauty and splendour of these Islands should be widely publicised 
and the success achieved in attracting tourists reviewed every year with a 
view to improving the facilitieli. 

Reply of Government 

Adeqtfate publicity is being given about these Islands to attract tourists. 
fM.H.A. a.M. No. U-16016j2j76-ANL (Vo!. 11) dated 9-9-1976] 

Recommendation (Serial No. 75, Pam No. 9.11) 

The Committee are glad to note that Government have taken concrete 
measures for the sustenance and medical care of the Onge tribals by setting 
up a coconut plantation as also a dispensary for them. They are, however, 
concerned to note that the Great Andamanese which is a vanishing tribe and 
who."e number is only 24 at present, are eXp06ed to opium addition. The 
Committee appreCiate that the present plight of the tribe of Great Anda-
manese is a direct legacy of the erstwhile colonial administration and that 
a great respoQsibility devolves on, the present Administration for promoting 
by all possible means the preservation and development of this tribe with 
its distinct individuality as healthy and esteemed members of the fraternity 
of Indian citizens. The Committee urge that every effort should be made 
to preserve this vanishing tribe by taking the help of socio-medical experts 
to wean them from opium addiction. 

Reply of Government 

There are 23 Andamanese in the Strait Island of South Andaman group 
Among them, there are 14 males anq 9 females. Their general health is 
average. Common diseases among them are skin disease (mostly ring worm) 
and pulmonary tuberculosis. Six of them were treated for pulmonary tuber-
culosis, out of which one is still receiving treatment. Of the total 23, tv,;d\'e 
are opium addicts. Only four women are of child-bearing age (18--40 years). 
Below 18 years, there are only three girls aged 13, 9 and 2. Of them again, 
one girl aged 9 Y':J.rs is the patient of patent ductus arter·osus. 
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Medical history sheet in respect of' each Andamanese has been prepared 
and is kept with the TB Officer of the Medical Deptt. of the Andaman & 

.,-Nioohar·Administration. Steps have been taken by the Director of Med:cal 
& Health Services for weaning the opium addicts away by subjecting them 
to Lacitine tablet treatment. While a regular Dispensary has been running 
for the Andamanese at Strait Island, arrangements have also been made to 
Send a Do~tor there once in a month to ke"~p a close watch on their health. 

In the Strait Island where the Andamanese have been settled, works 
of construction of RCC Ring Well, raising barbed wire fencing around the 
kitchen gardens of six Andamanese huts. construction of a Community 
Hall and Pig pens have been taken up for' execU'tion. The total estimated 
cost of these schemes comes to Rupees 93,320/-. The Andamanese are 
provided with items of food, clothing and other necessities. They have also 
been granted monthly cash amounts in order to enable them to meet their 
needs. A Balwadi for imparting informal education to their children has 
been opened. 

A similar settlement plan for Onges at Dugong Creek will be imple-
mented during the next dry season. The Administration have constituted 
a society with the name of Andaman Adirn Jan Jyati Samiti with the clear 
objective of preventing their extinction and promoting their health. 
Rs. 20,OOU lakhs have been sanctioned during 1975-76 for purchase of 
boats etc. and for providing various services in respect of primitive tribes. 
These steps will go a long way to ameliorate the conditions of these tribes. 

[M.H.A. a.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 76, Para No. 9.12) 

The C(lmmittce further note that there have n,ot been many contacts 
with Jarawas and Sentinelese tribals and that according to the Adminis-
tration these tribals should be left alone for the next 8 to 10 years. The 
Committee feel that this per:od of 8 to 10 years is very long and that efforts 
should be made to gather anthropological knowledge about these tribals 
so as to establish closer contacts with them with a view to ensure their 
survival. The Committee would like to stress that the preservation of the 
tribals is the foremost duty of Government and every effort should be made 
to save these tribals from extinction. 

Reply of Government 

While the general approach has been not to interfere with the way of 
life of the Jarawas the Administration has been making efforts to befriend 
this tribe by dropping gifts in the areas inhabited by them. During the last 
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two years, the Administration intensified gift dropping operations in these 
areas which paid rich dividends, so much so that on 1st February 1974 and 
again on the 5th April, 1974, the Jarawas in Middle Andaman not only 
picked up the gifts, but also came to the boat of Andaman and Nicobar 
Administration and by gestures indicated that they liked the gifts and would 
like to have more. The friendly contact established with this group is being 
kept up. 

Recently a J arawa Cell has been set up for this purpose and serious 
efforts are being made to learn Jarawa dialect and formulate Jarawa voca-
bulary. The local Unit of the Anthropological Survey is closely associated 
with all these programmes. 

The Sentinalese of the North Sen.inal Island are shy of contact and 
they do not like any outsider to land on their island. To establish friendly 
contact with this tribe trips to North Sentinal Island were made on two 
occasions. Administration's efforts to befriend this tribe would continue. 

In the case of both above tribes viz., the Jarawas and the Sentinalese, 
a policy has been evolved not to be in a hurry to impose our way of thinking 
on them. They have their own style of life. That style is not necessarily 
bad merely because it does not conform to our ideas and notions. Friendly 
contacts will be made through people who underst~nd them, but there wiH 
be no hurry to change their attitudes. Greater stress is being laid now to 
learn their dialects. 

[M.B.A. a.M. No. U-16016J2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 77, Para No. 9.13) 

The Committee r~gret to note that although in their 43rd Report they 
had urged the Government to solicit the cooperation of social service or-
ganisations like Rama Krishna Mission, for the welfare of the tribals and 
the Council of Medical Research and All India Institute of Medical Sciences 
to set up extension centres in the Andaman and Nicobar Islands for pro-
viding expert medical care to the inhabitants, no concrete action has so far 
been taken by Government in spite of their having sent earlier intimation of 
acceptance of this recommendation of the Committee. The Committee 
would urge that expeditious action should be taken to approach these 

urganisations to work among the tribals. 

Reply' of Government 

At present, a social service organisation namely Bharatiya Adimjati 
~t.:\'ak Sangh is working among the tribals in this territory. They have de 
puted one of their Social Workers to these Islands who is living and workint, 
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among the Andamanese settled in Strait Island to look after their welfare 
and provide necessary guidance and assistance to them to take to a settled 
way of life. Grant-in-aid is being given to the Sangh to meet the establish-
ment charges of the Social Worker. 

2. Very recently the Andaman Adim Jan Jayati Samiti has been formed 
and registered for economic and social development of the primitive tribes 
inhabiting Andaman and Nicobar Islands. 

3. Lately Ramakrishna Mission has been also running short of qualified 
monks to take up works and their services are very difficult to obtain. They 
are however welcome. 

4. A representative of the All India Institute of Medical Sciences is a 
member of the Advisory Committee for Primitive Groups in Andamans 
which was constituted in January 1976 and visited the Islands in February. 
1976. The Committee have since submitted their report. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Further information called for by fhe Committee 

Please state the recommendations made in the report of the Advisory 
Committee for Primitive Groups in Andamans and action taken by Govern-
ment thereon. 

[L.S.S. O.M. No. 5j11jEC/76 dated 30-12-1976J 

Reply of Government 

Two statements, one giving the recommendations of the Advisory 
Committee on Primitive Tribes in Andaman and Nicobar Islands and the 
other. indicating action taken on these recommendations are attached as 
Appendices IV & V. 

[M.H.A. O.M. No. U-16016/2/76-ANL elated 14-6-19771 

Recommendation (Serial No. 78, Para No. 9.14) 

It was reported to the Members of the Committe~ during their tour of 
the Andaman and Nicobar Islands that in opening up these places to 
outsiders special care should be taken to see that the way of life which 
very much suited the genius of the people was not disturbed. The Com-
mittee are glad that the Government at all levels are aware of this wide-
spread sentiment amongst the people. They have no doubt that the develop-
ment schemes and other administrative machinery would be so regulated 
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as to leave the life and culture of the Islanders undisturbed so that they 
can develop their potentialities according to their genius with, of coun;e, 
all the a'isistance that the Central Government can extend to them in this 
laudable ohjcctivc. 

Reply of Government 

The recommendation is noted. Care is being taken to ensure that the 
ways of life and culture of the tribals are not disturbed by others. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-19761 

Recommendation (Serial No. 80, Para No. 9.19) 

Some of the repatriates from Sri Lanka have represented to the Com-
mittee that the employment opportunities provided to them were less than 
those promised at the time of their resettlement. The Committee have been 
as~ured during evidence that two members of each family of the repatriates 
would be provided with employment as promised. The Committee need 
hardly stress that the assurances given to the repatriates to me Islands 
should be made after careful consideration and once made should be imple-
mented ful1y to sustain their faith in the Adminis'cration. 

The Committee would further like Gavernment to keep in close touch 
with the repatriates regularly so as to remove the genuine grievances of the 
repatriaies at the earliest as otherwise even the minor grievances, if left 
unattended to for long, tend to generate tensions later 011. 

Reply of Goverament 

The repatriates from Sri Lanka were assured provision of employment 
at the rate of 2 persons per family in Katchal Rubber Plantation. The 
assurance given has been duly fulfilled. Except for two repatriate families 
(out of the total 30) where there was no second adult, male or female, to 
offer employment, all the other 28 repatriate families in position have been 
provided employment at the rate of two persons per family. 

2. The recommendations of the Committee have been duly communi-
cated to the Chief Development-cum-Rehabilitation Commissioner, Aoda-
man & Nicobar Islands and the Rubber Board for guidance and necessary 
action and they are keeping constant touch with the repatriates. 

[M.H.A. O.M. No. U-16016/2/7~ANL (Vol. II) dated 9-9-1976J 
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Recommendation (Serial No. 81, Para No. 9.25) 

The Committee note that some Islands like Little Andaman and Katchal 
which are isolated ~lDd where the boat service is very infrequent are facing 
difficulties with regard to postal communication. It needs hardly to be 
pointed out that provision of communication facilities is a basic infra-
structure required for the development of any area. Such facilities also 
provide an. important medium for emotional integration with the mainland 
and this holds special significance for the settlers who have their relatives 
and friends in far-flung areas in the mainland. The Committee would, there-
fore, recommend that Government should take conferred measures on a 
priority basis to improve the communication facilities not only within the 
Islands but also with the mainland. The Committee also recommend that 
arrangements should be made on an urgent basis for providing telegraph 
facilities on all important settlements in the Islands, particularly in, the 
Southern Group, on a regular basis. 

Reply of Government 

In the whole of A & N Islands, including Hut Bay in Little Andaman 
and Kapanga in Katehal, there are 47 post offices (1 Head Office at Port 
Blair, 19 sub-Post Offices and 27 Branch Post Offices) transacting the 
postal business. While mails are transported within the islands by inter-
island ferry services and through bus services, mail between mainland and 
islands are transported through bi-weekly air service between Calcutta and 
Port Blair (first class mails only) and by the scheduled shipping services 
(other ,types of postal articles). Mails are also transported between Calcutta 
and Car Nkobar through the unscheduled services of IAF Planes. Almost 
all the settlement areas are now provided with the postal services. 

There are civil wireless stations functioning at Car Nieobar, Mayab~nder 
and Campbell Bay apart from the one at Port Blair. Telegraph facilities are 
extended to other important places also through Police Wireless Grids. 
These facilities are available inter alia at Kapanga in Katchal and Hut 
Bay in Little Andaman also. 

With a view to reviewing the postal and tele-communication facilities in 
these islands, and to make recommendations for augmentation wherever 
necessary, tile P & T Department has recently constituted a P & T Advisory 
Committee exclusively for A & N Islan,ds. The Committee will look into 
the questions of extension or improvement of postal facilities and Tele-
communications (both urban and rural) and opening or extending of post 
offices, combined P & T offices and new projects and extensions wherever 
necessary. 

[M.B.A. O.M. No. U-16016J2J76-ANL (Vol. II) dated 9-9-1976] 
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Recommendation (Serial No. 82, Para No. 9.26) 

The Committee are concerned to note that although sanction for extension 
of telegraph facilities to Kapanga in East Bay Katchal, through police wire-
less grid, was accorded by the Government of India as far back as 1973, 
the facility could not be made available to Kapanga so far, for want of 
creation of posts of additional staff to handle the additional workload in 
the police Radio Station there. The Committee understand that necessary 
proposal for creation of additional posts of radio operators has already been 
sent by the Andaman Administration to Government of India and is under 
their consideration. The Committee strongly urge that the matter should 
be expedited and all formalities completed without further delay so that 
telegraph facilities are made available to Kapanga and other places concerned 
through the police wireless grid. 

Reply of Government 

Telegraph facilities at Kapanga through Police Wireless Grid started 
with effect from 15-8-1974. Similar facilities at Teressa, Kalighat and 
Neil Island were started with effect from 1-4-1975. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 83, Para No. 9.27) 

The Committee hope that the arrangements for carrying mail through 
.aircraft/helicopters etc· will also be made as soon as helicopters are made 
av:.tilable to the Islands for civil administration. 

Reply of Government 

Noted. 

[M.B.A. O.M. No. U-16016/2j76-ANL (Vol. 11) dated 9-9-1976] 

Recommendation (Serial No. 84, Para No. 9.36) / 

The Committee regret to note that although the need for a fresh pro-
gramme for cattle and dairy development was emphasised as early as in 
1969, the shortage of milch and work cattle in the Islands stm 
persists. As against the requirements of milch and work cattle 
of 18,000 and 12,000, the estimated availability thereof at present is 
only 12,719 and 9, 190 respectively. The Committee also ndiC that the 
Largets envisaged under the schemes of supply of 300 animals for distribu-
tion to farmers at one-third of landed cost of animals in cash and 100 
animals at 75 per cent of cost under the wild an,imal catching scheme, 
could not be achieved due to poor response from the farmers. Only 16 
animals under the former scheme could be distributed. 
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The Committee cannot but record their grave sense of concern and 
disappointment at this unsatisfactory performance of the Administration to 
meet the genuine needs for cattle of the settlers. The Committee have a 
feeling that the real reason for lack of response from the farmers may be 
the unsatisfactory quality of the animals offered or the exhorbitant prices 
sought to be charged for them or the involved bureaucratic practices and 
paucity of information. The Committee would like 'this matter to be got 
studied in depth without delay by the Ministry of Agriculture. The Com-
mittee further suggest that the assistance and guidance of the Indian Dairy 
Corporation-a public undertaking under the Ministry of Agriculture who 
have expertise in the field may be obtained so that cat'i:1e which are well 
suited to agricultural and dairy farming requirements of the Islands are 
procured and supplied to the settlers at prices which are wi'thin their reach. 
The Committee would like to be informed of the concrete measures taken 
in pursuance of this recommendation within three months. 

Reply of Government 

In order to improve the cattle wealth in the Andamans and Nicobar 
Islands. the following provisions have been made in the Draft Annual 
Plan of the A & N Islands: 

Scheme 

(I) Key Village Scheme 
(2) Composite Livestock Farm 
(3) Supply of Milch Cattle 

Plan Provisions 
1975-76 1976-77" 

1.020 
3.273 
0.900 

(Rs. in lakhs) ~ 

1.407 
6.946 
0.900 

2. Under the key village scheme, two key village blocks-one for South 
Andamans and the other for middle and north Andamans- ·have been set 
up. Under both these blockS six Artificial Insemination units have already 
been set up. The Administration has been directed to expand the programme 
under this scheme and intensify the breeding operations both by artificial 
insemination as well as by natural service to cover a larger breedable 
population nnder intensive breeding so as to ensure a greater availability 
of more productive animals. 

3. The composite livestock farm IS In the initial stage of establishment 
and the Administration has been directed to complete the establishment of 
this farm. Necessary assistance will be extended in the procurement of 
good quality stock for the establishment of the foundation herd for this 
farm. 



4. The Administration has made a provision of Rs. 0.90 lakhs for the 
supply of milch cattle and· since this amount may procure only a very 
limited number of animals, the Administration has been directed to submit 
revised proposals for procurement of adequate number of animals to begin 
with. 

5. Since the A&N Islands have at present a population of about 
12,000 milch cattle, it is proposed to intensify the provision of breeding 
facilities by location of superior breeding bulls for progressive genetic 
improvement in the productivity. The Administration has been directed to 
indicate its requirements of both purebred indigenous good quality bulls 
as well as exotic and crossbred bulls so that their supply could be 
immediately arranged. 

6. An officer from the Ministry of Agriculture has been deputed to 
A&N Islands to make on the spot detailed study of the cattle development 
programmes and to suggest the programmes for intensifying cattle develop-
ment as suggested by the Estimates Committee. The officer will also examine 
in detail the position relating to quality and price of animals supplied to 
thc farmcrs and also whether procedures relating to supply cafl i;>t: simpli-
fied and streamliped. To ensure adequate flow of information on better 
management practices the extension service and package of services 
provided by the Administration to the farmers will be examined in detail. 
The Indian Dairy Corporation is also being consulted in this regard. 

[M.H.A. O.M. No. U-16016/2/76-ANL dated 30-4-1976} 

Further information been called for by the Committee 

Plea~e state the latest position in regard to the various measures taken 
towards cattle development in the Islands and provisions made for develop-
ment and supply thereof. 

Please state when the officer concerned from the Ministry of Agriculture 
was deputed to the Andaman and Nicobar Islands to make an on-the-
spot study of Cattle development programmes in the Islands and when 
he is likely to submit his report on the subject. 

[LSS O.M. No. 5/1l/EC/76 dated 30-12-1976} 

Further Reply of Government 

As desired by Estimates Committee an officer (Dr. KaushaI) visited 
Andaman and Nicobar Islands during May, 1976. Animal Husbandry 
Cominissiooer (Dr. M. N. Menon) also visited the Is1ands during May-
June, 1976. In pursuance of the recommendations made in their reports. 
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the Director of Animal Husbandry Andaman and Nicobar Islands bas 
proposed projects for cattle development in the Islands. 

These Schemes have been included under the "Central Sector" for 
the year 1977-78 and action is being taken to implement the same. 

[M.H.A. O.M. No. U-16016JIJ77-dated 10-5-1977] 

Recommendation (Serial No. 85, Para No. 9.41) 

As already recommended in para 4.85 in respect of MIs. Akooji 
ladwet & Co., the Committee urge that suitable measures should be taken 
at a high level to overcome the difficulties arising froin the monopoly rights 
tor trading of M/s. Nancowrie Trading Co. and effective steps taken to 
make essential commodities available to the local people at reasonable 
prices through fair price shops. 

The committee would urge that cooperative stores may be encouraged 
amcng the settlers'/inhabitants so that they have a sense of involvement 
and learn to so crganise their business activities at the grass root level as 
to command fair price for their produce and get their requirements of 
every day use at most competitive prices. 

Reply of Government 

Please see reply to recommendation No. 34. 

2. It may be added that the Nicobarese Commercial Company, a 
Company formed exclusively by the tribals is already functioning at Car 
Nicobar. With the withdrawal of Akoojees anmher similar company would 
start functioning at Naneowrie. 

[M.B.A. O.M. No. U-16016/2J76-ANL (Vol. 11) dated 9-9-1976] 

Recommendation (Serial No. 86, Para No. 9.45) 

The Committee note that the only college io_ the Union Terri~ory of 
Andaman and Nicobar Islands is affiliated to Punjab University at 
Chandigarh. This arrangement involves practical difficulties relating to 
examinations etc. and is proving expensive for the University. The com-
mittee further note that three alternative arrangements have been proposed 
by the Andamans Administration in this regard viz., (1) Affiliation with 
lawaharlal Nehru University, Delhi, (2) Affiliation with the Central 
University for the North East which is being Set up at Shillong, and (3) 
recognising the college as one of the autonomous colleges of the Univer-
sity Grants Commission. The Committee need hardly emphasise that the 
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question of affiliation of the college is very important and needs urgent 
decision. They urge that the matter should be examined in all its aspects 
expeditiously and decision taken to solve this problem at an early date. 

Reply of Govemmcut 

The matter has been examined by the Ministry of Education and it 
has not been found possible to affiliate any College with Jawaharlal Nehru 
University, as there is no provision in that University's Act for affiliating 
colleges. The North Eastern Hill University was established by an Act of 
Parliament on, 19th July 1973. As its jurisdiction extends only to the 
states of MeghaJaya and Nagaland and the Union Territories of Arunachal 
Pradesh and Mizoram, the college in Andaman and Nicobar Islands cannot, 
be affiliated to tht North Eastern Hill University also. This college cannot 
also be considered for grant of an autonomous status because only colleges 
engaged in High degree of teaching and/or research at post-graduate or 
post-doctorate level come under that category. 

However, the Ministry of Education have noted the request received 
from the Andaman and Nicobar Administration for affiliation of Govern-
ment college at Port Blair to the proposed Central University at Pondicherry. 
Necessary action will be taken while finalising the legislative proposals 
for the proposed UnIversity. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. ll) dated 9-9-1976] 

Further information caUed for by tbe CoJllttlittee 

Please state the latest position in regard to affiliation of the College in 
the Union Territory of Andaman and Nicobar Islands. 

[LSS O.M. No. 5/Il/EC/76 dated 30-12-16] 

Further Reply of Government 

As stated in the earlier reply the request to affiliate the college to the 
proposed Central University at Pondicherry is being kept in view while 
finalising tht legislative proposals for the proposed Vniversity. 

[M.H.A. O.M. No. U-16016f1f77-dated 10-5-1977] 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMITfEE DO NOT DESIRE 

TO PURSE IN VIEW OF GOVERNMENT REPLY 

RecommendatioD (Serial No. S, Para No. 2.51) 

The Committee note that the expenditure on Medical care/hospitals in 
the Andaman and Nicobar Islands has been Rs. 28.628 lakhs during the 
Fourth Plan period. During the Fifth Plan an outlay of Rs. 55 Iakhs which 
is approximately twice the expenditure incurred during the Fourth Plan 
period has been envisaged. The population-bed ratio in the Islands is also 
better than the An India and Delhi averages. 

The Committee, however, note that there are no hospitals/dispensaries 
of primary health centres in some islands in this Union Territory and 
these are only visited periodically by doctors from the hospitals and 
dispensaries. 

In this connection the Committee note that the proposals for a hospi'tal 
ship for the Islands proposed for the Fifth Plan has been turned down by 
the Planning Commission in view of paucity of resources. The Committee 
consider it important that medical care should be provided to the inhabi-
tants of these far-flung Islands, particularly the aboriginal tribals in the 
interest of their health and to prevent their extinction. The Committee, 
therefore, commend the proposal for hospital ship which may regularly 
visit the uncatered for Islands and would urge Government to recoosider 
the matter. To make the project of hospital ship less expensive, Govern-
ment may examine the feasibility of providing passenger/cargo transportation 
facilities on the hospital ship. 

Reply of Government 

The proposal for hospital ship for the Islands was recently recon-
sidered by the Planning Commission and again in the Central Coordination 
Committee for Andaman and Nicobar Islands. It was feIt that the acquisi-
tion and maintenance of the ship will be a costly preposition and win 
need detailed examination by the representatives of the Andaman and 
Nicobar Administration; Planning Commission and Ministry of Shipping 
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and Transport. The conclusion, was that it may not be possible to agree 
to the s~me immediately and it would be better to augment and improve 
the existing medical facilities in the Islands including provision of medical 
facilities in the inter-island vessels. 

[M.H.A. a.M. No. U-16016/2/76-ANL (Vol. II) dated 9-9-1976] 

Recommendation (Serial No. 15, Para No.2. 73) 

The Committee are of the opinion that since the personnel posted to 
these Islands feel isolated as they are cut off from the Mainland, thcy 
should be allowed more liberal leave travel concessions so that they can 
visit their home towns. The Committee note that officers recruited from 
thl': Mainland for service in the An,damans are entitled to free sea passage 
for themselves an,d their family members once a year during leave. The 
Chief Commissioner has the authority to permit gazetted officers to travel 
by air on leave along with their families. The Committee consider that 
gazetted officers travelling between CalcuttafMadras and Port Blair on 
duty, on transfer and on leave may generally be allowed to travel by air. 
Apart from providing relief to the officers, they feel that thi.s will not 
result in exceSSive financial burden as the cfficer.5 concerned will be availing 
of less joining time and less travelling and daily allowances etc., due to 
elimination, of enforced halts entailed in steamer journeys. Moreover, 
there would be fuller utilisation of capacity of the aircraft plying between 
the Mainland and the Islands. The Committee recommend that this mattcr 
should be examined sympathetically and decision taken expeditiously. 

Reply of Government 

Under the prOVISIons of the Supplementary Rules, the Chief Commis-
sioner is empowered to permit Grade I and Grade II Officers to travel 
by air while on tour and transfer in cases of absolute urgency and necessity. 
In July this year the Chief Commissioner ha:<; also been, empowered to 
sanction air travel on duty to grade III Officers who are in receipt of 
pay Rs. 5007- or more. 

The Chief Commissioner is already empowered (since 1963) to permit 
gazetted officers recruited or deputed from the mainland and their families 
to travel by air while proceeding on or returning from leave be~n Port 
Blair and Calcutta and vice-versa in lieu of free sea-passage. ThIS power 
is being used liberally in view of the fact that the absence of officers from 
Headquarters on tour/transfer/leave will be soorten,ed if they are permitted 
to travel by air. 

Further liberalisation of rules in this rcgard is not practicabk havin~ 
regard w the availability of a:r travel facilities. 

[M.H.A. a.M. No. U-16016/2/76-ANL (Vol. 1/) dated 9-9-1976] 
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Retommendation (Serial No. 18, Para No. 3.13) 

The Committee note 'that there is a proposal to establish a Library-
cum-Museum in the Entrance Block of the Cellular Jail. They are sur-
prised that the team of technical experts from the National Archives 01 
India which was to have visited the Islands for as on the spot study in 
regard to the scope of additions and alterations that might be necessary for 
the conversion of the existing Entrance Block into Library-cum- Museum, 
has not yet visited the Islands. The Committee would like the Govern-
ment to expedite the visit of the team as also the preparation of the estimates 
for this work so that this work could be taken up soon after the vacation 
of the Entrance Block. The Committee would like to be informed of the 
action taken within three months. 

Reply of Government 

The proposal to establish a library-cum-museum in the entrance block 
of Cellular Jail has been considered further and it has been decided not 
to proceed with this scheme on the following considerations .-

(a) The existing museum is quite good. 

(b) Construction of new buildings should be avoided as this would 
detract from the gaunt severity which we seek to preserve. 

(c) Due to scarcity of resources the funds required for such a 
project will be difficult to obtain. 

[M.H.A. O.M. No. U-16016-/2176-ANL dated 30-4-1976] 

Retommendation (Serial No. 26, Para No. 4.42) 

The Committee are constrained to observe that np tangible progress 
has been made in regard to export of timber from the Islands. The whole 

• matter is still at discussion stage at various levels. It is unfortunate that 
Government's earlier expectation that it would be possible to commence 
exports by the end of 1974 has not yet been realised. The Committee, 
however, find that several preliminary obstacles in making a beginning in 
the matter have been overcome. The proposal to set up a Forest Develop-
ment Corporation to exploit the forest resources is at an advanced stage 
of consideration. Further an Export Promotion Council has been formed 
which has been entrusted with the task of locating the markets for the 
export of timber and working out the economics thereof. The Committee 
desire that Government should locate without further delay the markets 
for timber an,d work out the economics thereof with particular reference 
to the area, cost of exploitation and transportation in consultation with. 
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all concerned. The Committee would like to be informed of the concrete 
proposals drawn up an~ implemented in that behalf and the foreign ex-
change earned. 

Reply of Government 

At the present st&ge of exploitation, a very small quantity of mainly 
decorative timber is available for direct export from these islands after 
meeting the local demand and the demand of the Railways. No Andam~ 
timber or timber produtts have in the rec~nt past been exported directly 
to foreign countries from the Isl&nds. However the private wood-based 
industries established in these IsI&nds have exported timber products 
(Plywood) to foreign countries from out of the produce of their factories 
10 tne islands. 

During 1974-75, export policy was liberalised with regard to export 
of Andaman timbers direct export from islands. Despite this, there was 
no direct export as there were no orders. During 1976-77 it is propoSed 
to further liberalise the policy by removing even existing restrictions on 
export of Andaman timber. Substantial export market may be developed 
when the corporation starts functioning. 

[M.H.A. a.M. No. U-16016/2f76-ANL (Vol. II) dated 9-9-1976] 

R~mD1eDclaRoD (Serial No. 70, Para No. 1.47) 

The Committee regret to point out that although they have been pur-
suing the question of providing guidance and training to fishermen Co-
<,perativesir: the Islands since May, 1970, no training has been extended 
to them sc far. They not~ tq~t arqmgements have been made only now 
to impart training and education to fishermen co-operatives in the Islands 
during the Fifth Five Year Plan period with a view to stimulatiQg and 
organising fishermen co-operative on the IsI~n4s. The Committee stress 
that the training programme should be implemented without further delay 
so that fisherman'5 co-operatives could be organised effectively in the 
interest of increased fish landing and greater participation by these Islands 
in the economic activities. The Committee ~ve no doubt that the result 
of train,ing programme would be kept under review so as to effect neces-
sary improvements without loss of time. 

Reply of Gove~eDt 

An officer of the Department of Civil Supplies and Cooperation visited 
the Islands in October, 1975 to make an on the spot study of the training 
~equirements of the members of the Fisheries Cooperative Societies. It 
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was noted that the members of these Societies were not educated and hence 
not capable of receiving any institutional training. The Cooperative 
Department and Fisheries Department personnel connected with the 
working of the Fisheries Cooperatives are, however, providing necessary 
technical advice and assistance in running of the Cooperative Societies. 

The Committee for Cooperative Training (the National Cooperative 
Union of India) in a recent communication to the Chief-Commissioner, has 
informed of the forthcoming training courses on fishery co-operatives, 
which could be availed of by departmental personnel and office bearers 
of the fishermen Cooperative Societies in these I,slands. The Committee 
on Cooperative Training has further offered to conduct special courses in 
Port Blair, if sufficient number of candidates are available. 

[M.H.A. a.M. No. U-16016J2J76-ANL (Vol. II) dated 9-9-1976] 

F'm1:her infol'JllRtion called for by the Committee 

Please state the steps taken to avail of the training programmes for 
fishery cooperatives in the Islands offered by the Committee on Cooperative 
Training of the National Cooperative Union of India and the progress 
made in this regard. 

[M.B.A. a.M. No. U-16016JIJ77-ANL dated 10-5-1977] 

Further reply of Government 

There are only two fisheries cooperative societies an,d they have no full-
time paid Secretaries. Hence the scope of deputation for attending training 
courses is very limited. 

[M.H.A. a.M. No. U-16016JIJ77-dated 10-5-1977] 

Recommendation (Serial No. 71, Para No.7 .48) 

The Committee feel that with a view to make up for the lack of a 
fishing tradition in the Andaman and Nicobar Islands it will be appro-
priate from the long term perspective if the training in fisheries in initiated 
at the 'school level itself. The Committee would, therefore, recommend 
that necessary steps should be taken to introduce fisheries accompan,ied 
by practical training as a compulsory subject in the schools in the Islands. 

Reply of Government 

Government are of the opinion that train)ng in fisheries at school level 
as a compulsory subject would not be beneficial. Moreover, to provide 
the theoretical and practical training special staff would have to be provided 
in all the schools in the Island which would not be easy. 

[M.H.A. a.M. No. U-16016J2f76-ANL (Vol. 11) dated 9-9-1976] 
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Further information called for by the Committee 

Please state whether there are any other training programmes with 
Government to in,culcate and develop a fishing tradition in the Islands. 

[LSS O.M. No. 5/11JEC/76 dated 30-12-1976] 

Further reply of Govel1UlleDt 

The extension training centre sanctioned at Car-Nicobar is intended to 
inculcate a fishing tradition in these Islands. 

[M.B.A. O.M. No. U-16016J1J77-dated 10-5-1977] 

Recommendation (Serial No. 79, Para No. 9.15) 

The Committee are surprised to note that so far no separate Tribal 
Welfare Directorate has been set up in, the Andaman and Nicobar Islands 
and the work is being looked after by the Deputy Commissioner in addi-
tion to his other duties. The Committee feel that the requirements of 
tribitls need to be studied continuously in depth by persons who are well 
versed in anthropology and sociology and have first hand experience of 
actual living conditions obtaining among the tribals. It should be possi-
ble for the Government to find the requisite expert personnel for providing 
guidance at the level of the Chief Commissioner and in the field within 
the current financial year. 

The Committee have no doubt that in givmg effect to the above recom-
mendation,8 Government would ensure that no avoidable additional expen-
Qiture is incurred as it should be possible to effect corresponding economy 
in administrative stall by rationalisation. 

Reply of Government 

It is considered that a full-fledged Directorate of Tribal Welfare is not 
necessary, as the number of tribals and the work involved is not large. 
An Assistant Commission,er (fribal Welfare) in the scale of Rs. 650-1200 
has since been appointed and has been made responsible for implementing 
the various schemes of Welfare of Scheduled Tribes under the direct control 
of the Development Commissioner. 

[M.B.A. O.M. No. U-16016J2/76-ANL (Vol. II) dated 9-9-1976] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (Serial No.1, Para No. 2.22) 

The Committee are concerned to note that although the matter regard-
ing the filling up of vacancies of doctors in the Union Territory of Andaman 
and Nicobar Islands was being pursued by them since May, 1970, the 
position in this regard is far from satisfactory even after five years of the 
presentation of that Report. It is still more surprising that in spite of 
the Committee's specific recommendations made in their 43rd Report (Fifth 
Lok Sabha) over two years ago, urging the Government to take effective 
measures to fill up the posts of medical officers in 'these Islands. there has 
been no worthwhile improvement in the position. Posts of doctors in the 
Islands still remain unfilled for long period which include the posts of 
Surgical Specialist, Medical Specialist, Assistant Surgeon Grade-I, Junior 
Ophthalmic Surgeon and Junior Radiologist. The posts of Medical 
Specialist, Junior Radiologist and Jf. Ophthalmic Surgeon have not been 
filled since May, 1970, March 1971 and October, 1972 respectively. 
Obviously the action taken to fill up these posts has not proved effective 
which indicates the casual manner in which this matter has been dealt with 
by the concerned Administrative Ministry. 

The Committee attach great importance to the provlslon of proper 
medical facilities to the inhabitants of these far-flung Islands which are 
cut off from the Mainland. They would like the Government to investi-
gate the circumstances in which the posts of medical officers in the Islands 
have remained vacant for long periods and fix responsibility therefor. The 
Committee would further urge that immediate effective action should be 
taken to fill up all the posts of medical officers in the Islands without delay. 
They would like to be informed of the action taken in this matter within 
three months. 

a"ly 0.1 GovelWl¥!nt 

The post of Medical specialist was filled from 15-12-75 and that of Junioc 
Ophthalmologist from 12th April 76. 
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The foJIowing posts of medical officers are at present (2g-4-1976) vacant 
under the A&N Admn. :-

(1) Junior Radiologist 
(2) Junior Anaesthetist (Car Nicobar Hospital) 
(3) Junior Medical Officer. 
(4) Assistant Surgeon Gr. I (N.M.E.P.) 

Junior Radiologist (S. No.1) 

5 
1 

The Ministry of Health have selected Major S. C. Khetrapal for 
appointment to the post of Junior Radioltigist A&N Islands on deputation 
basis. Pa~sage for him has already been booked and he is expected to 
join the post by middle of May, 1976. 

Junior Anaesthetist (S. N(). 2) 

The Ministry of Health have issued dffers of ad hoc appointment 
against the post, but so far, no one has joined cuty. The. question of 
tran!tferting an officer from the mainland to this post is under considera-
tion. 

Junior Medical Officer (Five posts) and Assistant Surgeon Grade I 
(NMEP) (S. NoS. 3 & 4) 

Out of the five posts of Junior Medical Officers, four posts are in the 
Central Health Service. Offers of ad hoc/regular aptJointment against 
these posts were issued from time to time, but no one joined. The ques-
tion of filling some of these posts by transfer and others by fresh appoint-
ment is under consideration. In the meanwhile, the A&:N Administration 
were authorised to advertise the vaacnt posts of Junior Medical Officers 
on the mainland newspapers for ad hoc appointment. The Administration 
has reported that the response has been very good. Action to screen the 
applicantE and select suitable persons has been taken in hand. As a result 
of continuous efforts made there has been an increase in the number of 
doctors in position in the islands as wiJI be seen from the following 
table ;-

Year 

1974 
1915 
1976 

Total No. of posts of No. of doctors in Vacant 
doctors position posts 

54 44 10 

5' 4(i 9 
58 50 8 

(MHA O.M. No. U-16016J2J76-ANL dated 30-4-76'\ 
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Further information caned for by the Com.midee 

Please state the latest position in regard to the filling up of the postS of 
medical officers in the Islands. Please also state whether any steps have 
been taken in implementation of the recommendation of the Committee to 
investigate the circumstances under which posts of doctors remained vacant 
for long periods and to fix the responsibility therefor. If so. with what 
results? 

[L.s.S. O.M. No. 5/11/EC/76 Dateli 30-12-1976] 

Further reply of Gevemment 

The poSItIon regarding filling up of posts of medical officers in 
Andaman and Nicobar Islands as reported by the Ministry of Health is 
briefly given below :-

1. Surgical Specialist 

There are two posts of Surgical Specialists in the Specialists Grade of 
the C.H.S. required to be filled on regular basis under the Andaman and 
Nicobar Administration. Both these posts were helc on ad hoc basis, 
one by Dr. B. G. Matapurkar and other by Dr. B. H. Pandeya. How-
ever, one of these posts is vacant since 29th October, 1976 due to termi-
nation of the services of Dr. B. H. Pandeya. 

2. Efforts to fill up this post by transfer of a doctor from Delhi Admi-
nistrations have failed. The question of filling up the post on ad hoc 
basis by advertising it locally did not arise as there are no private practi-
tioners in the Islands. Major Hazarika a Surgeon from the Army Medical 
Corps was however considered for appointment on deputation basis. The 
matter wac; taken up with the Ministry of Defence a~ well as the Border 
Roads Development Board under whose charge Major Hazarika is work-
ing at present. They have informed that Major Hazarika who has com~ 
plcted his ten~e of 2 years is being posted out on compassionate grounds 
A proposal regarding appointment of Dr. B. N. Gogi an ad hoc Surgeon 
on CH.S. working in Coal Mines Welfare Organisation. Dhanbad is under 
consideration. 

2. Junior Anaesthetist 

Dr. Sucya Narayana Murthy was selected for appointment as Junior 
Anaesthetist on ad hoc basis and the offer was sent to him on 27th 
September, 1976. Dr. Murthy has, however, not conveyed his acceptance 
so far. In the meantime a fresh requisition was also sent to U.P.S.c. by 
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the Minstry of Health on 3-12-1976 for recruitment of a candidate for 
this post on regular basis. The U.P.S.C. advertised this post on 15-1-1977 
under their Advertisement No. 3 and selection of a candidate is likely to 
be made by the Commission shortly . 

3. Junior Pathologist 

Dr. Suchitra Chattopadhyay was offered appointment for the post of 
Junior Pathologist under the A&N Administration on ad hoc basis for a 
period of one year from the date of her joining the post or till the post 
was filled on a regular basis. As no acceptance from her was received, 
the Ministry of Health reminded her to join the post immediately failing 
which action would be taken against her since she was a bonded candi-
date. Efforts are also being made to obtain the serlices of Dr. Bharati 
Govindram Nagrani, M.D. (Pathology), another bonded candidate from 
Chandigarh. Simultaneously steps have also been taken to fill up this 
post on regular basis through the U.P.S.C. 

4. Junior Paediatrician 

The post of Medical Officer in G. B. Pant Hospital, Andaman and 
Nicobar Islands, held by Dr. B· Shanmugam, has been redesignated as 
Junior Paediatrician since 17-11-1976. Ministry of Health have issued 
orders on 4-4-1977 appointing Dr. Shanmugam as Junior Paediatrician. 

5. Junior Radiologist: 1 Post 

6. Junior Opthalmologist : 1 Post 

. Lt. Col. S. K. Chakravorty was posted as Junior Radiologist and 
Major S. C. Khetrapal as Junior Ophthalmologist. 'flley are both on depu-
tation from the Army. Their deputation has been extended for another 
year. Orders were issued on 4-4-1977. 

7. Medical Officer 

Dr. Hirendra Chandra Kar, who had earlier opted for C.H.S., was 
posted to the Islands in June, 1976. He did not join duty. On the other 
hand Government of Tripura have recently informed the Ministry of 
Health that Dr. Kar has now opted for Tripura Health Service and has 
since been absorbed by that Government. Consequently action is being 
taken by the Ministry of Health to post another C.H.S. Doctor in place 
of Dr. Kar. 
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8. Junior Medical Officers 

The position with regard to the filling up the posts of G.D.O. Grade 
iI/Junior Medical Officers in the Andaman and N'icobar Isiands is as 
under :-

1975-Offers of appointmeIit were issiled to t1ve regular nominees of 
the U.p.s.C. for Andaman and Nicobar Islands vide statement at 'A'. 
Out of five, three Doctors were not interested to go to Andaman and 
Nicobar Islands. Hence, their offers were cancelled. "Remaining 2 dOCtors 
viz. Dr. O. K. Banerjee and Dr. J. R. Das requested for change of alIo-
cahon to the Ministry of Labour and Municipal' Corporation of Delhi 
respectively. Their allocation was changed. 

1976-Offers of appointment to 8 candidates for appointment as 
J .M.Os. On an ad hoc basis for Andaman and Nicobar Islands were 
issued vide statement at 'B'. Out of 8, only 2 doctors namely Dr. V. M. 
Aggarwal and Dr. A K. Nigam have joined there. Four offers have been 
cancelled and the information from 2 doctors is still awaited. 

2. The A&N Administration had intimated to Department of Health 
in September, 1976 that there were 9 posts of I.M.Os vacant as on 
16-8-1976, i.e. two posts in c.as. and 7 posts non-C.H.S. The two 
C.H.S. posts have since been filled in. As regards filling up of 7 non-
C.H.S. posts, action has already been taken by the A&N Administration 
for filling up of these posts on ad hoc basis. Offers to 7 Doctors have 
been issued by A&N Administratic;h. * Details of C.H.S. and non~.H.S. 

·Indication the latest position in this regard it has been stated by the Minis-
try of Home Affairs at the time of fllCtual verification of the report vide their O. M. 
No. U-I6016/3/(S-6J) 77-ANL dated 6 Ilecember, 1977 that: 

Followil1l post of medical oftiet.rs (CHS pOSts) are, vacaht at present in the 
islands : 

l. One p:.st of surgeon (Specialist Grade II) is lying vacant at present since 
November, 1976. 

2. Two post of junior arta~ithetlsts (GOO Grade I); one post is lying vacant 
since June, 1975 and the oth!r since April, 1977. 

3. One post of Junior Pathologist (GOO Grade I) is lying vacant since 
Februaiy, 1976. 

4 One IX st of medical officer (ODO Grade I) is lyinl vacailt sinte Mai\:h. 
1976. 

S. Twit posts df junidt medical o8icerS (JUrlior ClaSs I) are t;i1ll vacaht 
since April, 1977. 
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posts of J .M.Os may be seeil in the statemebt 'C'. 

Name of the Dr. 
1 

1. Dr. Ashok Kumar Jain 

2. Dr. B. Nagathushanam 

3. Dr. O.K. Banerjee 

4. Dr. J.R. Das 

5. Dt. A.S. Mathur 

i. Dr. V.M. Aggarwal 

2. Dr. A. K. Nigam 
3. Dr. Misri Lal 

4. 0:-. C.S. Murthy 

5. Dr. Raghavachary 
6. Dr. S.N. Jha 
7. Dr. G.V. Kumar 
8. Dr. Subhash Jain 

1975 Statement 'A' 

F.No. 
2 

A.12025/487/15-CHS.Il. 

A.12025/500(75-CHS. II 

A.12025/496/75-CHS.II. 

A.12025/495/15-CHS.Il 

A. 12025/488 /15-CHS II -

197~ Statement • B' 

A. 12026/28/16·CHS II. 

A.I2026/264/16-CHS II. 
A.12Ili6/298/16-CFlS n. 

A.12026/314/16-CHS II. 

A.12026/167/16-CHS II. 
A.12026/311/76-CHS II. 
A. 12026/21 l/16-CHS II. 
A.12026/190/16-CHS II. 

Statement 'C' 

Remarks 
3 

Offer cancelled and dos-
sier returned to UPSc. 

Do. 
Allocation changed to 

Labour Mhiistry. 
Allocation changed to 

M.C.D. 

Offer cancelled and dos-
sier returned to UPSC. 

Joined on 29-3-76. 

Joined on 13-9-76. 
Dr. Lal has accepted the 

offer. 

Reminder sent to A 
andN. 

Offer Cancelled. 
Do. 
Do. 
Do. 

1. No. of p:>sts in:.:lu~t~d in GO:> 
Gr. II of CHS. 

19 p.>sts (excluding 18 posts to be included 
ineRS. 

2. No. of posts filled on regular basis . 
3. No. 6fposts unfilled /.e.1-2 .• 

4. No. of !7OStS filled in ob adhoc basis 

10 Posts. 
9 Po~ts (excluding II! posts 10 be included 

in CAS). 

Jj posts (excluding 6 posts rtcently filled 
in on adhoc basis for which proposal 
for continued adhoc appointment will 
be submitted separately. 

It wtIl be obserted from the facUi mentioned above, that there bas 00eti no 
undue delay on the part of this Mttlstry iit filling up vacant posts in the 
Andaman lind Nicobar Islands. 'therefore the question of fiXiitg of tes-
ponsibility for the po.m relbaittin! vM:lUlt d~ not Ilrik. 

[M.H.A. O.Ml No. U-16016!1/TI ANL dated 10-5-1977] 

CoiidDeiits of die CoiiuDiftee 
Please see para 19 of the Report--Chapter I 
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Reeomme~tioD(Seriai No.1, PIU'& No. 1.l3) 
In paragraph 2.37 of their 43rd Report, the Committee had recommend-

ed the following measures to attract the doctors to the Islands : 
(i) Recalling of officers to the mainlan,d positively after the comple-

tion of their fixed tenure in the Islands; 
(ii) Giving preference for sending on advanced training coursefPost-

Graduate training/Fellowship to the doctors on return from 
Andamans; and 

(iii) Posting to a station of choice on return from Andamans. 
The Committee are surprised that these measures which do not entail 

any additional financial burden and are only administrative in nature, are 
still under consideraton of Government. They would like Government to take 
expeditious decision on these measures and implement them immediately after 
publicising them suitably. The Committee hope that these measures would 
help in filling up the posts of doctors in the Islands. 

Reply of Government 
The above recommendation has already been accepted by the Govern-

ment. Orders were issued by the Ministry of Health and Family Planning on 
16-3-1974 that CHS Officers on completion of 3/2 Years in Cat. 'C'/'D' 
stations will be given preference in the selection for--

(i) Post graduate education; 
(ii) Fellowship for study abroad; and 
(iii) Posting to urban areas. 

Dr. Gurcharan Singh who was earlier working as Junior ENT Surgeon 
was allowed to avail of Colombo Plan Fellowship in U. K. On return from 
fellowship, he has been given posting in the CGRS, Delhi, Dr. Shanmugam, 
a GOO Gr. II Officer working in the Islands has been given facilities on two 
occasions for doing post-graduation in' Paediatrics. Dr. (Smt.) Dotty Jacob 
who was earlier working as J. M. 0 in the Islands on c;:ompletion of her term 
was given posting under the Delhi Admn. Similarly, Dr. (Smt.) Usha Paul, 
another J. M. O. who was earlier working in the Islands on completion of her 
term was given posting in the CGHS, Allahabad, and later on in the CGRS, 
Calcutta. Dr. A. K. Banerjee who was earlier working as Surgeon in the Port 
Blair served in the Islands for about four years whereafter he was given pos-
ting as Surgeon in the Irwin Hospital, Delhi. It will, therefore, be observed 
that the orders are bein,g implemented as far as possible. 

It has further been laid down that no CHS Officer would be required to 
serve in outlying/difficult stations beyond the prescribed tenure unless they 
are themselves willing to stay on. Some of the Medical Officers in the Allda-
man and Nicobar Islands have completed or are on the point of completing 
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their tenure in the Islands. Steps are being taken for their withdrawal from 
the A & N Islands and posting in the urban areas· Steps are also being taken 
simultaneously to post fresh batch of doctors to the A & N Islands. 

[M.B.A.O.M. No. 4-16016/2!76-ANL Vol II dated, 9-9-1976] 

Further information called for by the Committee 
Please state the number of doctors serving in the Islandi at present 

beyond their prescribed tenure and the number out of them who have volun-
teered to stay on beyond their tenure. 

(LSS OM. No. 5/ 11!ECj76 dated 30-12-76] 

Farther reply of Governmellt 
At present 14 CHS Doctors are serving in the Andaman and Nicobar Is-

lands beyonc! t,heir prescribed tenure of three years. Out of these. 12 have 
volunteered so far to serve in the Islands and the remaining two are unwilling 
to stay beyond normal tenure. 

[M.B.A. a.M. No. U. 16016/1f77-ANL dated 10-5-1977] 

Comments of the Committee 

Please see para 26 of the Report--Chapter I 

Recommendation (Serial No.3, Para, 2.24) 

fhe Committee note that a special medical allowance of Rs. 100-150 1"-1 
month which was allOWed the doctors in this Islands, has been withdrawn 
recently and that orders have been issued to effect recoveries of the payments 
already made. During their tour to the Islands in January, 1975, the hardship 
which would be caused to the doctors by recovery of the allowance which was 
paid to them in good faith, was represented to the Committee more than 
once. The Committee would urge Government to consider this matter sym-
pathetically in view of the special conditions prev.liling in the Islands and the 
difficulty being faced by Administration in attracting the services of doctors 
there. 

Reply of Government 
It was decided vide Ministry of Health and Family Planning (Department 

of Health) letter No. A. 27020/3/11-CHSII (Pt.) dated 13-3-1974 that 
special medical anowanee of Rs. 100-150 p.m. will not be admissible to CHS 
Officers posted in Category 'C' and 'D' station in A & N Islands in addition 
to the Andaman special anowance. The question of restoration of the special 
medical allowance to CHS doctors working in the A & N Islands was there-
after taken up but it was not found possible to restore the allowance. This was 
conveyed to the Chief Commissioner, A&N Islands vide Ministry of Health 
and FP, Department of Health, letter No. A27020/3/74-CHS III dated 
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16-12-1975. It was at the same time clarified that the special medical allow-
ance of Rs. 100/150 already paid to the CHS Officers for the period prior to 
the issue of the orders on 13-3-1974 heed not be tefurided. 

By way of providing special incentive to doctors posted in A & N Islands, 
it has been decided that a special pay of Rs. 250/'- slialt be attached to the 
following Specialist Grade posts 

(i) Physician 1 
(ii) Surgeons 2 

(iii) Gynaecologist 1 

The question of attaching similar special pay of .Rs. 2501- to some of t.he 
GDO Grade I posts the incumbents of which are required to possess post-

graduate qualifications has also been agreed to in principle. Formal orders 
would be issued as soon as detailed proposals in this regard are finalised. 

,.,' 

[M.B.A. O.M. No. U-16016/2f76-ANL (Vol. II), daTed 9-9-1976] 

Further information caHed fer by the Committee 

Please state the latest position in regard to the proposals for providing a 
special incentive by way of a special pay of Rs. 250/- attached to various 
categories of posts of doctors posted in the Islands. 

[LSS OM. No. 5/11/ECf76 dated, 30-12-76] 

Further reply of Government 
The Department of Health have reported as below 
Government orders for the attachment of special pay of Rs. 250/- p.m. to 

each of the following seven General Duty Officer Grade I posts of the Central 
Health Services in the Andaman and Nicobar Islands, when held by officers 
holding the requisite Specialist's qualifications were issued on 10-2-1976. 

Posts No. of Posts 
Junior Opbthalmalogist One 
Junior Paediatrician One 
Junior Pathologist One 
Junior Radiologist One 
Junior Anaesthetist Two -
Junior E.N.T. Surgeon One 

Government orders for the attachment of Special Pay of Rs. 250/- p.m. 
to the following categories of posts in the A&N Islands, which are in General 
Duty Officer Grade I of the Central Health Service requiring Specialist's 
qualifications have aiso been issued on 15-1-1977. 

T .B. Offic"'-r One 
Lady Medical Officer (VD) One 
The grant of tbe above Special Pay is subject to the condition that the in-

cmnbents of the above-mentionw posts possess either a post-graduate Dip-
loma or a post-graduate begree related to the nature of duties attached to the 
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respective posts. If officefli with ~neral qualificatiops like MBBS are appoint-
ed against these posts, the Special Pay will not be admissibk to those officers. 

The Special Pay as Sanctioned will be admissible to officers concerned 
from the date of issue of Government orders or from the date of joining the 
post~ in Andaman and Nicobar Islands, whichever is later. 

[M.H.A. O.M. No. U-16016/1/77-ANL, dated 10-5-1977] 

COllUDe," of the CoDUQittee 

Please see para 33 of the Report--Chapter I 

Recommendation (Serial No.8, Para No. 2.54) 

The Committee note that venereal diseases are also prevalent on the Is-
lands. They further note that V.D. drugs worth Rs. ·~,OOO only were supplied 
to the Islands in 1974-75 and V.D. drugs w;)rth Rs. 6,000 were proposed to 
be supplied during 1975-76· The Committee consider this amount to be too 
meagre to meet the requirements of the Islands. They would Hke to emphasise 
that these Islands are a virgin area and therefore th~re is an urgent need to 
take comprehensive measures to eradicate venereal diseases from the Islands. 
Th Committee recommend that a time-bound programme for V. D. Survey on 
the Islands should be undertaken urgently and comprehensive measures in-
cluding the supply of V. D. drugs in sufficient quantities should be initiated 
to provide adequate medical care to the afflicted persons as also to prevent the 
spread of these diseases in the Islands. 

Reply of Government 

V.D. is more common in the local population of Southern Group of 
Islands and one V. D. Clinic has been established at Car Nicobar for survey 
and treatment of V. D. Cases. One Senior Male Nurse trained in V. D. is 
posted there. Two more staff from the existing strength are being deputed for 
V. D. Training. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. Il), dated 9-9-1976] 

Further information caUed for by the Committee 

PI~ase state 
(a) Whether a time-bound programme for V. D. Survey has been 

initiated. 
(b) Whether measures have been taken to supply drugs in adequate 

quantities. 
(c) Whether adequate allocations have been made for the purpose. 

[US O.M. No. 5/11/EC/76 dated 30-12-761 
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Further Reply of GoVernBleIlt 

The Department of Health have reported as under 
(a) It is proposed that a S.T.D. Clinic with Laboratory facility may be 

established at Port Blair and the Andaman and Nicobar Administration be re-
quested to provide the necessary funds in the State Health Plan. 

The Medical Officer in-charge of the clinic will do the case-tracing survey 
and treatment. It is not possible to lay down any time limit for this as detec-
tion depends on patients seeking treatment at the climc. 

(b) Adequate quantities of drugs are available. and are supplied to the 
Administration of the Andaman and Nicobar Islands on the basis of require-
ment. 

(c) Adequate allocation has been made in the Central Plan budget. 
[M.H.A. O.M. No. U-16016flf77-ANL, dated 10-5-1977] 

Comments of the Committee 
Please see para 40 of the Report---Chapter I 

Recommendadon (Serial No. 14, Para No.2. 72) 
The Committee in paragraphs Nos. 2.22 to 2.24 have already observed 

that posts of doctors have remained vacant for long periods due to reluc-
tance on the part of doctors to go to the Andaman and Nicobar Islands. 
During their visit to the Islands, they gathered the impression that other 
officers also have a feeling of frustration on being posted to the Islands and 
that generally such postings are considered as a penal measure- An im-
pression prevails that officers use every trick at their command to avoid 
postings to these Islands. Apparently the policies and procedures followed 
in regard to the posting of officers and doctors from the Mainland and the 
incentives available to them, have not been adequate to attract doctors and 
other officers to the Islands. The Committee consider that in the interest 
of speedy development of these Islands, Government should reorient their 
personnel policies and procedures in such a way as· to attract the best and 
most efficient officers to these areas. Persons who evince real interest in 
the development of these Islands and are prepared to work there and show 
results, should be allowed special incentives such as higher pay and allow-
ances, weightage of service in Islands for promotion, nomination for train-
ing courses, better housing and more liberal leave rules etc. Work in these 
Islands should be given special recognition and should be considered as a 
badge of merit and not as a penal posting. The officers selected shduld 
normally belong to younger age groups and should be posted for a reason-
ably long period and on specific assignments so that they can show results 
by way of achievement during their tenure. The Committee urge that 
action to reorient the personnel policies as suggested above, should be taken 
by Government expeditiously and implemented in the field. 
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Reply of Govemment 
The recommendations have been considered. The Pay Commission 

while considering the structure of pay and allowances for the employees 
of the Islands did take into account the factors mentioned in the re· 
commendation. In the light of this recommendation the mainland 
recruits/deputationists/cadre officers of Dani Services and All 
India Services have been provided special allowance ranging bet· 
ween 20 per cent (subject to a maximum of Rs. 300/-) to 30 per cent 
(subject to a maximum of Rs. 4(0) of their basic pay depending on the 
area of their posting in the Andaman and Nicobar Islands. Further they 
are entitled to compensatory allowance which is admissible to all employees 
of the Administration, at the rate of 12t per cent of basic pay subject 
to a maximum of Rs. 1501- per month. In the circumstances it has not 
been possible to recommend further increase in renumeration as the level 
of pay and allowances has been settled in the light of the pay Commission's 
report. 

Weightage for service in the Islands for promotion is difficult to provide 
as this is likely to trigger similar demands from other territories and may 
in the process con1lict with the interests of other Government servants. Main-
land recruits working in the territory are already enjoying certain extra faci-
lities in the matter of sea passages and leave inasmuch as a Government 
servant and his family are entitled to a free sea passage once a year and 
to extra leave to the extent of time he spends on journey to and fro, in-
cluding enforced halts and waiting, if any. Steps are being taken to 
provide suitable accommodation to all categories of Government employees 
in the Islands and to ensure this construction programmes are in hand. 

Through it is not possible to prefer, as a rule, officers who have worked 
in the territories in the matter of training abrcad, in a way they tend to 
gain by such experience in the islands becaluse in many of the courses spon-
soring Universities like to have those officers who have worked in backward 
and tribal areas. Care is taken to select persons with proper aptitudes and 
interests at the time of their posting in. the Islands. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vo'. II) dated 9-9-1976] 

Comments of the Committee 
Please see para 45 of the Report-Chapter I 

Recommendation (Serial No. 16, Para No. 2.74) 
The Committee note that the officers travelling between the Mainland 

and the Islands have sometimes to wait for long periods at Calcutta to get 
the shipping service and have to incur heavy expenditure on their board 
and lodging during the enforced halts. The Committee note that there 
:::re two Guest Houses at Calcutta--one at Auckland and another at Bondel 
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Road but the accommodation provided tbttte does not meet fully the re-
qllirem~nts. Moreover, there are no f~cilities for board and lodging at 
Madras. The Committee recommend that the position may be examined 
urgently and adequate arrangements for board and lodging for the oili-
cials and staff in transit to and from the Islands made at CaldUtta and Mad-
ra.'i at reasonable rates keeping in view the daily allowance that they ~e 
entitled to. 

Reply of Govenuaent 

At present there are two gl\est hduses at C~1cutta- one at A\lckla.w 
Place and the other at Bondel Roa.d. Auckland Place guest house is hav-
ing one double bedded room a.I\d ~ondel Road guest house is having 3 
double~bedded rooms. 

A plot of land has been purchased at Ekbalpore Road at Calcutta tot 
the construction of a 4-storeyed building to aklgment the existing facilities. 
In this building there will be no guest house accommodation. However·, 
provision for a sarai for accommodating 100 deckfbunk passengers will 
be provided. 

It has not been possible to find a vacant site near the harOObr area at 
Madras where a guest house could be constructed for the Andaman and 
Nicobar Administration. However. the Mercantile Marine Department at 
Madras have a proposal to construct a rest house in George Town at 
Madras which would also accommodate deck passengers going to or com-
ing from Andaman and Nicobar Islands. 

rM.H.A. O.M. No. U-16016/2f76-ANL (Vol. II), dated 9-9-1976] 

Comments of tbe Committee 
Please see para 50. and 51 of the Report-Chapter 1 

Recommendation (Serial No. 25, Para No. 4.30) 
The Committee regret to nole that although Government originally 

accepted the recommendation made by the Committee in their 43rd Report 
( 1972-73) that Government should prepare and implement a long-term 
Master Plan for the development of forests in the Andaman and Nicobar 
Islands and stated that steps would be initiated to prepare a long-term plan 
for development of forests of these Islands, the representative of the Minis-
try has now stated during evidence that no separate Master Plan was ne-
cessary as there were working plans for forest areas under the management 
of the Forest Department which were revised from ~ t() time. The Com-
mittee would in this connectioQ like to draw attention to the recommenda-
tion made in the Techno-Economic Survey of Andaman and Nicob~ Islands 
by the National Council of Applied Economic Res.earch (1972) wherein 
it has inter alia been urged that ~ present favourable clim~te of. planned 
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industrial expansion in the country should be taken advantage of and 
transport and other bottlenecks should be overcome and the forests should 
be exploited and developed according to a master plan. While recognising 
the necessity for working plans as brought out in paragraphs 4.38 and 4.39 
of their 43rd Report, the Committee had in paragraph 4.40 of that Report 
emphasised the need for a long-term Master Plan also for development of 
forests in the Islands. The Committee would again like to emphasise the 
necessity for preparation of a Master Plan which should spell out the stra-
tegy for an overall and long-term development and exploitation of the 
forest resources of the Islands economically, efficiently and in the best 
interest of the Islands and the country. 

Reply of Government 
It is reiterated that for areas in South and Middle Andamans where 

forestry management has already been extended, there are scientific working 
Plans which are revised at an interval of 10 to 15 years. These working 
Plans serve the purpose of a short-term Master Plan. The preject report 
prepared for the establishment of Andaman and Nicobar Islands Forest 
Development Corporation embodies development plans for the next 15 
years in the matter of exploitation of forests which hitherto remained un-
exploited due to remoteness and inaccessibility. In addition, a project re-
port is also being prepared for establishment of wood based complexes under 
joint sector venfure with the participation of Andaman and Nicobar Islands 
Forest Development Corporation. These project reports serve the objec-
tives of a Master Plan as envisaged in the Estimates Committee's Report. 

[M.H.A. O.M. No. U-16016j2j76-ANL (Vo/. 11), dated 9-9-1976] 

Comments of the Committee 
Please see para 54 of the Report--Chapter I 

Recommendation (Serial No. 37, Pak'B No. 5.32) 
The Committee are distressed to note that the Small Scale Industries 

Service Institute recommended by them in their 43rd Report, has not yet 
p~n set up and is not likely to be set up before 1976-77. There is no 
Technical Institute in the Islands to provide training to the local population. 
The Committee need hardly emphasise that strong educational and training 
base is an important requisite to build up infrastructure for industrial deve-
lopment and to sustain its growth. This is all the more important in the 
case of these Islands as there is acute shortage of skilled labour and techni-
cal know-how among the local people which is hampering the industrial 
progress of these islands. The Committee, therefore, recommend that 
lurgent attention should be given to the setting up of a compact Small In-
dustries Service Institute and a Technical Institute in the Islands at the 
earliest. 
]9 LSS/77-8 
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Reply of Government 

According to the phased programme drawn up by the Small Industries 
Development Organisation for opening branches of the Small Industries 
Service Institutes during the Fifth Five Year Plan period, one such institute 
was to be established in the Union Territory of Andaman and Nicobar Is-
lands during the year 1977-78. In view of the recommendation of the 
Estimates Committee this has been reconsidered by the Government and 
it has now been decided to advance the establishment of the Branch Insti-
tute in the Union Territory of Andaman and Nicobar Islands from 1977-78 
to 1976-77. Necessary instructions have been issued to the authorities con-
cerned to prepare estimates for establishment of the Branch Institute during 
the current year. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. If), dated 9-9-1976] 

Further iuformation called for by the Committee 
Please state whether there is any proposal to establish a technical 

institute in the Islands, as recommended by the Estimates Committee, to 
provide technical training to the local population with a view to strengthen-
ing the educations and training base in Islands. 

[LSS O.M. No. 5,/11/EC/76, dated 30-12-1976] 

Fnrther reply of Government 

It has not been possible to establish the institute during the year 
1976-77. The Department of Industrial Development is, however busy 
finalising the details of this scheme and the institute is expected to come up 
soon· 

[M.B.A. O.M. No. U-16016/1/77-ANL, dated 10-5-1977] 

Comments of the Committee 

Please see para 58 of the Report-Chapter I 

Recommendation (Serial No. 61, Para No. 7.12) 

The Committee note that in the draft Fifth Five Year Plan, the 
target of attaining a level of 6500 tons of fish production was originally 
fixed with a Plan outlay of Rs. 4.5 crores which has since been scaled down 
to Rs. 0.94 crores and a revised target of attaining a level of 1600 tons 
of fish production has been fixed. The Committee are given to understand 
. that this revised target of fish production will largely meet the domestic 
requirements of the inhabitants of Andaman and Nicobar Islands only. 
They are surprised that the allocations for the Fifth Plan have been reducOO 

. by about 75 per cent on the ground of constraint of resources even in the 
case of a highly productive field as fisheries and in a territory like 
Andaman and Nicobar Islands which have vast economic potentialities in 
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this field. The Committee would like to emphasise that in the present 
circumstances when there is an urgent need to attain self-sufficiency in the 
m.atter of food and when there is great demand for fish in the country, 
concerted efforts should be made by Government for development ot 
fisheries and increasing the production of fish in these islands so that 
not only the demands of the local population may be met in full but fish 
could be exported to mainland also to meet the requirements of people 
there, particularly those residing in West Bengal where fish constitutes part 
of the staple food. This would also help the economic development of the 
Islands and would improve the economic conditions of local population. 

Reply of Government 
The administration of Andaman and Nicobar Islands originally proposed 

an outlay of Rs. 309.59 lakhs, comprising of Rs. 77.94 lakhs in the 
Union Territory sector and Rs. 231.65 lakhs in the Central sector. The 
Working Group on Fisheries in the Plan'ling Commission considered th@ 
total cost of provision of these facilities as Rs. 4.5 crores and that these 
schemes on full development could raise fish production to a level of 6,500 
tonnes per annum. However, in view of the constraint on resources, it was 
feIt that Plan provision for extensive infrastructural facilities, large deep 
sea fishing vessels, etc. should be made only after the successful conclu-
sion of the investigations on sustainable fish yield, location of fishing 
grounds, craft and gear best suited for their exploitation, type of processing 
and storage, facilities for marketing, etc. The outlay required on" schemes 
that could be implemented before the conclusion of the survey was worked 
out as Rs. 0.94 crores, which could take fish production to a level of 
1600 tonnes per annum. As soon as the surveys are completed and 
schemes worked out for large scale development of fisheries, provision of 
necessary funds could be examined and provided if necessary. 

[M.H.A. O.M. No. U-16016j2j76-ANL (Vol. II), dated 9-9-1976] 

Recommendation" (Serial No. 65, Para No. 7.24) 
The Committee note that basic data regarding the potential of fish in 

and around the Andaman anc Nicobar Islands is not available and it was 
only in pursuance of the recommendation of the Estimates Committee, 
made in May 1970 that a deep sea fishing station had been set up at Port 
Blair in 1972, with two vessels which have been doing survey for nearly 
two and a half years. It is regre'ttable that the data is still in the process of 
being collected. The Committee need hardly emphasise that basic data 
regarding the availability of fish in and around the Islands is a pre-requisite 
for undertaking development of fisheries and for the maximum utilisation 
of the fishing potential in that area. The Committee would, therefore, urge 
that a time-oouna programme for the collection of basic data regarding 
fisheries should be prepared and the work completed most expeditiously. 
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The Committee need hardly point out that the very fact that fishing boats 
from far off places like Japan, China, Taiwan and Thailand come around 
these Islands for fishing, is a clear indication of the vast potentialities of 
fishing in the area. 

Reply of Government 
A complete survey of the fishery resources of the waters around these 

island.; is a stupendous task, requiring a large organisation with adequate 
number of fishing vessels. With the limited organisation and vessels avail-
able with the Exploratory Fisheries Project, only 2 vessels could be sta-
tioned at Port Blair, where they have been working for the last 4 years. 
The survey so far conducted has revealed 'the possibility of commercial 
fishing with long-line fishing gear, while the possibility of fishing with 
trawl nets and purse-seining nets seems remote from the 3500 sq. kIn. 
surveyed. The 57 ft. vessels now available with the Exploratory Fisheries 
Project are found to be in-adequate for operation in these waters, although 
in the absence of Jarger sized vessels, the survey is being continued with 
these vessels. It is, however, hoped that with the acquisition of larger sized 
vessels towards the end of 'the Vth Plan, the survey fleet in these islands 
could be suitably strengthened. 

As a detailed survey of the resources would take a large number of 
years to complete, the industry is being encouraged to enter fishing wi'th 
the available data. 

[M.B.A. O.M. No. U-16016/2/76-ANL (Vol. II), dated 9-9-1976] 

Further infonnation called for by the Committee 
Please state whether a time-bound programme has taken drawn up for 

completion of the surveys/investigations of the fisheries resources in Anda-
man and Nicobar Islands. 

(b) Please state the number and sizes of the vessels available with 
the Exploratory Fisheries Project and the number and sizes of vessels that 
arc required for the expeditious completion of the !!urvey and program-
mes drawn up to acquire the same. 

[L.S.S. O.M. No. 5/I1/ECj76 dated 30-12-1976} 

Further reply of Government 
The Ministry of Agriculture and Irrigation, Deptt. of Agriculture have 

reported as follows :-
(a) Exploratory survey is a continuing programme. Survey has to 

be carried out using different types of fishing methods over a 
period of years to obtain even a general picture of the resources. 
This picture is reviewed in the light of repeat surveys carried out 
in the area. Even on the mainland, surveys are being carried 
out on a continuing basis. 
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(b) The Exploratory Fisheries Project has at present 2 vessels of 
57 ft. length, one longliner, the _ other purse-seiner. For a 
reasonably intensive survey of the economic Zone (200 miles) 
around Andaman and Nicobar Islands about 10 vessels (about 
23 metres) would be required, of which 2 may be trawlers, 
2 purse seiners, 4 long-liners and 2 pole and line fishing vessels. 
Negotiations are being held with aid-giving countries for obtain-
ing assistance in the supply of vessels etc. for the survey pro-
gramme along the East Coast, including the sea around 
Andarpan and Nicobar Islands. Besides the operation of the 
Fisheries Project at Cimpbell Bay, as recommended by the 
Technical team. would also provide additional information 
on the fishable resources of ~he area. 

[M.H.A. O.M. No. U-160l6/1/77-ANL dated 10-5-1977] 

Comments of (he Committee 

Please see para 68 of the Report-Chapter I 

Recommendafion (Serial No. 67, P-.ua No. 7.37) 

The Commi'ttee are constrained to observe that although twenty mechanis-
ed boats were expected to be received by the Andaman and Nicobar Ad-
ministration by the end of 1971, not a single boat had been received even 
upto April, 1975. In respect of 7 boats, the construction was stated to 
be in an advanced state. The Committee are not convinced with the reasons 
advanced by the Government for delay in acquiring these boats. The Com-
mittee deplore the casual manner in which the matter of acquisition of 
mechanised fishing boats has been dealt with by the Government which has 
greatly ha'mpered the development of fishing in the Island. The Committee 
recommend that Government should give top priority to the acquisition of 
these mechanised fishing boats and ensure that they are put into operation 
without delay. The Committee would also like Government to fix responsi-
bility for effect necessary improvements, without loss of 'the ac;ion taken. 

Reply of Government 

According to accelerated development programme in 1965 drawn up by 
the Department of Rehabilitation it was proposed among other items to 
introduce 160 mechanised boats and to begin with, it was planned to have 
ollly 20 boal .. -8 of 36' length and 12 of 30' length. Engines for the pur-
pose were also ordered to be imported. However, there being no favoura-
ble response to the hire purchase offer, 12 engines meant for 30' boat .. were 
sold to the Lakshadweep Admicistration and West Bengal Government. While 
repacking the engines it was noticed that only 7 engines_of the type suitable 
for mounting on 36' boats were available. In the circumstances there weft 
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only 7, 36' boats to be constructed and brought to the territories. Four 
of these boats have since been completted and have already been transported 
to Port Blair where they have started fishing. The remaining three boat. .. 
are nearing completion and will be transported to Andamans as soon as 
these are ready.· 

Though there has no doubt been delay in providing the Andaman & 
Nicobar Administration with the mechanised boats yet any individual or 
organisation can hardly be blamed and held responsible for the same. The 
scheme was initated by the Department of Rehabilita'tioo and the orders 
were placed by the Chief Commissioner of Andamans with commendable 
ink:ntions but both of them had no technical staff to assis't in this work and 
hence had to depend on other agencies. As it could not be possible to en-
trust the boa't construction to a contractor or any other agency the orders 
were placed with the DGS&D with the designs and specifications supplied by 
the Ministry of Agriculture. At one stage after accepting the 'tenders suh-
mitted by MIs. Rubi Engineering and Boat Building Corporation, Cochin. 
the DG (Shipping) felt that the designs of the boat were perhaps deficient 
in stability and characteristics. It created some uncertainty and the 
Mercantile Marine Department (MMD) was brought into the picture. 
While designs were being scrutinised by the MMD a communication was 
received from the Ministry of Defence (NaVy) who desired that the designs 
should also be clearedtbrough them before the order was execut-
ed. These factors led to delay in the approval of design which was finally 
cleared by the Ministry of Defence (Navy) only on 7-4-1974. 

[M.H.A. O.M. No. U-16016!2!76-ANL (Vol. II) dated 9-9-1976] 

Comments of tbe Committee 

Please see para 72 of the Report-Chapter I 

-Indicating the latest p)sition in this regard it has been stated by the Ministry of 
Home-Affairs at the time of factu-al verification of the report vide their O. M. No. 
U-16016/3(S-61)f77-A~L dated 6 D!cember, 1977 that :-

"Seven mech3.nised b:lats were procured by the Andaman & ~icobar 
Administration out of which four were put into operation and the remaining 
three would be put into operation as soon as staff is available. Suitable staff is 
not available locally and the question of recruiting the ~taff from the mainland 
is being examined. 

As regards the futur programme, the Andaman and Nicobar Administration 
propose to procure 66 mechanised boats during the coming five years. However 
this is subject to approval by the Planning Commission. In addition to the above 
II} m!chanised boats are proposed to be procur.!d under the schemes falling under 

·.'.r - the Central Sector." 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL 
REPLIES OF GOVERNMENT ARE STILL AWAITED 

Recommendation (Serial No. 29, Para No. 4.63) 

The Committee are distressed to note that even though there is great 
scope for rubber plantation in the Andaman and Nicobar Islands, very little 
progress has been made in this direction so far. During the Fourth Plan 
period, an area of 1255 acres only has been developed fer rubber plantation 
and there is a proposal to develop another 2,500 acres during the Fifth 
Plan. 

The Committee note that there have been certain problems in this regard 
due to unWillingness on the part of the Sri Lanka repatriates at Katchal to 
take up employment in rubber plantations and this has resulted in rctarding 
the progress in thc development of rubber plantations. The Committee see 
no reason why these problems cannot be overcome and considerable progress 
cannot be achieved in development of rubber plantations in the Andaman 
and Nicobar Islands considering the headway made in this sphere by 
Malaysia and Sri Lanka which are situated almost at the same latitude. 

The Committee would like to be informed of the concrete measures taken 
to achieve the target of developing rubber plantation over an additional area 
of 2,500 acres. 

Reply of Government 

Government are examining whether future plans for development of rub-
ber plantations in these Islands should be entrusted to the proposed Forest-
cum-Plantation Corporation or to the Rubber Board. 

[M.H.A. O.M. No. V-16016/2/76-ANL (Vol. II) dated 9-9-1976J 

December, 1977. 
Agra/wyana, 1899 (Saka) 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee. 
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APPENDIX I 

(Vide Recommendation, Serial No. 47) 

STATEMENT SHOWING CONCLUSIONS/RECOMMENDATIONS OF DESHMUKH 
COMMITTEE REPORT AND ACTION TAKEN/POSITION THEREON 

Conclusions and recommendations in the 
Rep:>rt of the Shipping Services in Andaman 
and Nicobar Islands by Shri D.L. Deshmukh 

Present position/action taken 

2 

1. Chapter VI-Mainland-Island Shipping Services 

(i) 

(ii) 

* 
* 

* "' 
* * 

(iii) Similarly the ships to and from 
Mldras Ciln touch Little Andaman 
island and it is to b~ c::msidered whe-
ther it is worth keeping the halt at the 
Car Nicobar. 

The Shipping Corporation of India has 
already resumed the calls at Car Nicobar 
in alternate voyages. 

2. Chapter VIII-Cargo Shipping Service between Mainland alld Andamall & Nicobar 
Islands. 

(i) m.v. Nicoblr is to be replaced by a 
cargo ship at an early date. 

(ii) With the help of the 2 passenger ves-
s<~ls. and two carg:> vessels. the cargo 
traffic b!tween Mainland and Islands 
can be handled. 

(iii) * * "' 

(iv) Additional m:>bile equipment at a 
total cost of Rs. 65 lakhs are to Ix: 
provided at Chatham & Commercial 
Wharf at Haddo at Port Blair for 
handling the cargo traffic efficiently. 

(i) & (ii):Shipping Corporation of India 
r.!-introduced MV VISHVA ANAND 
in the main land-Andaman service in 
February 1976 and have also .made 
arrangements for a more suitable vessel 
to replace VISHV A ANAND. Two 
passenger-cum-cargo vessels (MV 
ANDAMAN & KARANJA) and 
3 cargo vessels (MV SHOMPEN and two 
newly acquired vessels of 6,000 cum. 
capacity (each) will now be in opetation 
in this sector. :' 

One mobile crane of 6 Tonne capacity 
has already tx:en instaIled over the wharf 
during the Fourth Five Year Plan. 
Regarding the remaining items, the 
provision of Rs. 12 lakhs only could 
be included in the Fifth Five Year Plan 
due to paucity of funds. Out of these 
funds, action for the procurement 'of 
one mobile crane of 10 T. capacity, 
2 Nos. forklifts of 3 T capacity, 12 Nos. 
Hand push trollies, 6 Nos. Hand carri-
ages etc. has been initiated. 
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1 2 

As regards commercial wharf at Haddo 
one wharf crane of 6 T capacity has 
been received and will be erected on the 
wharf shortly. One weigh-bridge has 
also I>~:;n erected at site. For the 
remaining items, provision of Rs. 10 
lakhs has been included in the Fifth 
Plan. Out of this provision, necessary 
procurement action in respect of one 
mobile crane 10 T capacity, 2 Nos. 
forklifts of 3 T capacity, 5 Nos. hand 
push trollies, 2 Nos. Tractors and 6 
Nos. trailors has been taken. 

In order to provide repair facilities to 
crafts, it is proposed to construct an 
additional Dry Dock at Port Blair 
for which suitable provision has been 
included in the Fifth Plan. The pro-
ject estimate for this work is under 
preparation. 

3. Chapter IX-Inter-island passenger serl'ice 

(i) Faster ship of 17 knots speed for 
inter-islands s>~rvices is r.::quir.::d im-
m;diately as a r0placement of s.s. 
Cholunga. If not available readily, 
possibility of chartering a vessel 
should be explored. 

(ii) 

(iii) 
* 
* 

* * 
* * 

(iv) Two trips p';r wj)~k will have to be 
made from Pvrt Blair to· Little Anda-
man and back, in addition to touching 
Little Andaman during the Southern 
group of Islands service. 

(v) An additional vessel of 'Yerewa' 
type is to I>~ planned immediately to 
that it will be available as early as 
possible. 

(vi) An additional faster vessel will have 
to be procured after 5 years consider-
ing the dovelopment of traffic at that 
time. 

SCI has been on the look Ollt for a suit-
able replacement for s.s. Choluoga, 
but no suitable vessel has so far been 
spJtted in the international market. 
In the meantime, 5.S. Cholunga has 
been providing satisfactory service is 

spite of its old age. 

(iv, v and vi) : SCI has been asked to 
prepare an economic appraisal report 
on the inter-islands service in consul-
tation with the Andaman Administration 
on receipt of which a final decision on 
the inter-island service, will be taken. 
In the meantime, it has been ensured 
that the service would continue to be 
operated by the Andaman Administra-
tion with the assistance of SCI to meet 
tke traffic demands adequately. 

4. Chapter XIII-General Fadlities 

(i) Stcv~doring work at Port Blair is to 
be arranged by the SCI instead of 
using the Andaman Labour Force 
by the Andaman and Nicobar Ad-
ministration. 

The Shipping Corporation wanted to 
entrust the stevedoring work to compe-
teat and independent stevedoring COD-
tractor in order to ensure the quickest 
possible tum-round of the vessels. 
However, since this would have resulted 
in unemployment problems for tho 
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(ii) S~cified quota for Andaman and 
Nicobar Administration to be re-
!erved on passenger and cargo book-
ing by the SCI. 

2 

Andaman Labour force which is at 
present attending to the stevedoring 
work, it has been decided to continue 
the existing stevedoring arrangements 
and various measures undertaken to 
improve its efficiency. 

There arc no specified quotas fixed for 
Andaman and Nicobar Administration. 
However both passenger and cargo 
booking are done in consultation with 
Andaman & Nicobar Administration. 

[M.H.A. O.M. No. U-16016/2/76-ANL (Vol. II) daled 9-9-76]. 



APPENDIX II 
(Vide reply to Recommendation. Serial No. 49) 

STATEMENT INDICATING THE MAIN RECOMMENDATION MADE IN THE 
1ST MEETING OF THE REVIEW COMMITTEE HELD AT PORT BLAIR FROM 

18TH TO 20TH MAY. 1976 AND ACTION TAKEN THEREON. 

Item RecomMendation made by the Review 
Committee 

B. 

C. 

2 

Replac~ment of eXIsting Mainland/ 
Island passenger vessels and acquisition 
of additional vessels. 

Aquisition of 2 more Shompen type 
Clrgo vessels in addition to the existing 
one Shompen type vessel so that there 
may be 3 cargo vessels on these services. 

Action taken thereon 

3 

The SCI have pressed into service M.V. 
Harshavardhana in place of "State of 
Haryana" with effect from 25-11 -76 
M.V. Harshavardhana is a fully air-
conditioned vessel built in 1974 with a 
capacity of 153 cahins and 596 bunks. 
She can perform 28 round voyages in 
a year ar.d would be able to carry a 
total of 41944 passengers in a year. 
The other vessel "MV Andamans" 
has been providing reasonably satis-
factory service. She will be complet-
ing 20 years in 1977-78; wren stCJi)S 
will be taken by the SCIfor t; replace-
ment. 

The SCI are of the opinion that it will be 
possible to cater to the passenger traffic 
with the 2 vessels now under operation 
supplemented by S.S. 'Nancowry·. parti-
cularly during the busy holiday period 
between May and June. 

At present M.V. Shompen and M.V. 
Vishva Anand. are operating on tre 
Mainland/ Andamans cargo servi~. 
These vessels have a cargo capacity 
of 3500 tons each. The SCI provides 
additional timber carriers on these 
services as and when there is accumu-
lation of cargo. In addition, the 2 
passenger-cum-cargo vessels M.V. 
Andamans and M.V. Harshavardhana 
can also carry 1150/1500 tons of cargo 
respectively. The cargo available at 
each port are being cleared within a 
reasonable period. 

The SCI proposes to replace M.V. Vishva 
Anand by a new "Nishi" type timber 
carrier, which can annually carry upto 
47,500 tons of timber, as a~inst 32,525 
tons which could be camed by new 
Shompen type vessel, in addition to 
10,500 tons of general cargo. The study 
team has assessed that the general cargo 
movement in this sector may increase 
to 60,000 tons in 1979-80 and that 
timber movement in that year would 
be in the reg;on of 1,08,000 tons. M.V. 
Shompen and the new 'Nishi' type 
vessel would be able to take care of 
the general .::argo and timber movement. 
The SCI will, however. provide additional 
vessels as and when the need arises. 
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2 

D. Taking over of the inter-Islands service 
by the SCI. 

E. Replacement of inter-islands Ferry 
vessel Cholunga and acquisition of an 
additional vessel for inter-islands service. 

F. Acquisition of one more cargo vessel for 
inter-islands services. 

G. Review of working of existing Main-
land/Island Passenger & Cargo services. 

3 

The inter-islands service is being operated 
by the SCIon behalf of the Andaman 
Administration on the basis of an agree-
ment entered into between them. The 
SCI maintains that the inter-islands 
service is of a local nature and should 
be operated by the Andaman Admins-
tration. The Review Committee has 
also recommended that the SCI should 
be gradually relieved of their jurisdic-
tion and Andaman Adn-inistration to 
should take over the responsibility for 
Mainland/inter-island shipping services. 

The SCI has taken the follc\\ ing .cticns : 
(I) The scheduled of the ve~~el" plying 

on the drawn out in consultation with 
the Andaman Administration and every 
effort is being made to r:'aintain 
these schedules. 

(2) The SCI has taken necessal y measures 
to avoid pilferages of cargoes includ-
ing personal effects of pas,engers. 

(3. Instructions have been issucd by the 
SCI to catering contractors on board 
the vessel for improving the quality 
of food and catering arrangements. 
The SCI has suggested food charges 
collected from the passengers havc 
also to be revised suitably in view of 
the general rise in the price line after 
the last revision effected in 1974. 
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STATEMENT INDICATING THE MAIN RECOMMENDATIONS MADE IN 
THE 2ND MEETING OF THE REVIEW COMMITTEE HELD AT NEW DELHI, 

ON 15TH SEPTEMBER. 1976 AND ACTION TAKEN THEREON. 

S.No. Recommendation made by the 
Review Committee 

I. Keeping in view the need and economy 
of the islands it was time to consider 
introduction of right types of ships for 
operation in the area. While doing so, 
the age, capacity of the ship, its mano-
euvrability and fare/freight structure of 
the ship has to be borne in mind. 

2. M/O S,ipping and Transport should 
issu! imtructions to the D.G. Shipping 
n~t to issue I icences to the Private vessels 
to operate in this sector without obtain-
ing clearance from the Chief Commis-
sioner A & N Islands. 

Action taken or proposed to be taken 
thereon 

As decided in the meeting, of the Coordi-
nation Committee of Secretaries held 
on 6th July, 1976 a study group ,",<is ~et 
up to mal e a realistic study of the trdf.c 
potential in the A & N Islands. The 
study Group has submitted its report 
on traffic potential and tonnage assess-
ment for the MainlandlAndaman Ser-
vice. 

Necessary instructions in th:s regard are 
being issued by the Ministry of Shipping 
and Transport. 

3. P.!riodicity of the meeting of the Review Order is under issue. 
Committee may be increased from 3 to 6 
months. 

4. A tug mly b~ provided at Port Blair, in 
the light of failure of the manufacturer to 
keep to the construction schedule. 

The Ministry of Transport and Shipping 
have now agreed to provide a Tug to 
be used at Port Blair. The offer was 
received only in the beginning of this 
month. Details are under examination. 



APPENDIX m 
(Recommendation, Serial No. 49) 

REPORT ON THE TRAFFIC POTENTIAL AND TONNAGE 
ASSESSMENT FOR THE MAINLAND/ ANDAMAN SERVICE 

Introductory 

The Mainland/ Andaman Service has so far \ been operated with help or 
passenger-cum-cargo vessels and two cargo vessels which were available 
from time to time. Additional tonnage by chartering a vessel or by divert-
ing SCI's vessels from overseas employment on ad-hoc basis was also 
employed as and when it was necessary to supplement the regular vessels. 
This arrangement has so far worked reasonably satisfactorily and the traffic, 
both passenger and cargo available on this service, is being catered t" 
without any difficulty except during holiday rush period. 

The Andaman Administration envisages that the existing traffic would 
increase substantially in the coming five years and therefore the vessels pre-
sently plying (broad particulars placed at Annexure 'r) would neither be 
adequlrte nor suitable for meeting the future traffic requirements. This view 
has been expressed by the Andaman Administration from time to time 
through various communications as well as in the meetings and therefore the 
Central Co-ordination Committee Meeting held on 16th July, 1976 at New 
Delhi desired that the Ministry of Shipping and Transport should take into 
this matter and furnish a report on the traffic potential. SCI has carefully 
studied the data provided by the Andaman Administration in the light of the 
passenger aod cargo movement in the last few years and has estimated 
future traffic potential and suitable tonnage for catering to th~ same, at 
economical cost. 

2.1. The passenger movement in the last two years i.e. 1974-75 (54,855) 
and 1975-76 (54,719) has been more or less constant. However, on 
the liberal side annual growth rate of 10 per cent in ·passenger traffic, based 
on the 1975-76 figure i.e. 55,000 (rounded figure) would be reasonable 
and accordingly, pasenger traffic in 1979-80 is not likely to exceed 80,400 
passengers as against 95,100 projected by the Andaman Administration 
at the time of the firs'/: Review Committee Meeting held at Port Blair in 
May, 1976. 

2.2. The projected passenger movement indicated in Para 2.1. above 
is from Port Blair/Car Nicibar to Calcutta, Madras and Vizag and vice-
versa, as the port-wise projection have so far not been received from the 
Andaman Administration. Normally passenger traffic would have been more 
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or less equally distributed between Calcutta and Madras; however, if Vizag 
port is to be served regularly, then the traffic available to and from Madras 
would be partly diverted to Vizag. Whereas some passengers from certain 
ports of Andhra Pradesh may prefer Visakhapatnam as a port of calIon the 
Mainland. Passenger residing in Tamil Nadu and Kerala State would await 
Madras sailing. It will be noted that by arranging a call of a passenger 
ship at Visakhapatnam no additional traffic is likely to generate but only 
some passengers who would have otherwise travelled to Madras would go 
to Visakhapatnam. 

2.3 Furthercome, unlike Madras and Calcutta where reghlar facili-
ties for handling passengers exist, Visakhapatnam will also have to develop 
such facilities besides creating infrastruC'ture for handling 1,500/2,000 pas-
sengers, with their friends and relations who are required to be catered to 
at one time (equal number for embarkation and disembarkation). 

2.4. Apart from passenger traffic, our experience shows that call at 
Visakhapatnam increase the loss per voyage because there is limited quantity 
of cargo moving between Visakhapatnam and Port Blair. During the 5 
calls provided so far for Visakhapatnam, on an average 306 tons of cargo 
has moved as against 938 tons moved between Madras and Port Blair 
in 1975-76. Therefore, average fright revenue in V Izag voyage is 
Rs. 0.76 lakhs as compared to Madras call where the average revenue will 
be approximately Rs. 1.88 lakhs per Voyage. 

2.5. Therefore, rather than providing regular calls for Visakhapatnam, 
it would be desirable to continue to serve passenger traffic at Madras and 
Calcutta as hitherto till the traffic develops to such an extent that it would 
be necessary to operate three ships on this route. 

2.6. Likewise no projections are available in respect of Car Nicobar 
Calls. However, it is noticed that in 7 calls performed during 1975 only 
54 passengers embarked and 87 diseml:-arked at Car Nicobar. This 
50 tons of cargo was loaded and 83 tons unloaded at Car Nicobar. This 
traffic is not likely to increase by more than 10 per cent per annum. Since 
calls at Car Nicobar means covering additional distance of about 200 miles in 
either direction, which increase the turnround time of ships by 2 days in a 
round voyage, without any corresponding benefit. the Car Nicobar calls 
would continue to result in losses -even in future. Additional cost for the 
diversion and time would amount to about Rs. 37,0001-. It is, therefore, 
felt that the needs of Car Nicobar could better be served by the Inter-Island 
ship" by connecting Port Blair with Car Nicobar. The passengers intending 
to' travel to and from Mainland could be tram,ferred at Port Blair to Inter 
Island shi!)s. 

2.7. Presently, Mayabunder and DigJipur are being catered to from 
Port Blair by the Inter. Island are also not available. Projections for 
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these two Islands are also not available. Pending development of road 
from Port Blair to Diglipur, the present pattern of servicing these ports 
by Inter-Island ships could continue instead of arranging direct calls at 
Mayabunder or Diglipur by Mainland route vessels till the 
tr:dlic really justifies direct calls. If direct calls at these ports by the Main-
land vessels are to be considered, ports would need to develop facilities 
including Navigational aids for receiving such large vessels and passenger 
traffic. Calls at these ports will, no doubt, add to turn round time and 
thus reduce the number of calls of to mainland and increase expenditure with-
out any corresponding benefit. Therefore, it is advisable to continue to 
handle traffic to these areas by Inter-Island shipping service. 

Tonnage assessment for passenger cum -cargo vessels 
3.1. The Andaman Administration had recommended to the Review 

Committee as well as the Central Co-ordination Committee the acquisition 
of three passenger-cum-cargo ships for operation between the Mainland 
and the Islands. They had also indicated that each ship should have a 
capacity of 100 cabin class and 700 bunk class passengers together with 
a cargo capacity of 800 tons. The ships, according to the AdministratIOn, 
should be 16 knotters. 

Based on the projections made in Part 2.1 above, three ships of the 
kind required by the Administration would be under-utilised. As decided 
recently, SCI will now place the M.V. "Harsha Vardhana" on the Main-
land/Andaman nm on a regular basis. Apart from this ship, the M.V. 
"Andamans" is already on the run. We would also be entering the market 
for the replacement of M. V. "Andamans" which would complete 20 
years of its life in 1977-78. As and when a suitable ship is available the 
same would replace the M.V. "Andamans". 

3.2. The traffic 00 the Mainland/Andaman Sector could be reasonably 
catered to by M.V. "Andamans" and the M.V. "Harsh~ Vardhana" which 
is replacing "Nancowry" in that sector. Depending on traffic requirements 
the "Hancowry" would also be available to supplement the number of ships 
available on the Mainland/Andaman Sector during busy holiday period 
between May and July. On the basis of this arrangement, it would be 
possible to lift 91864 passengers during any particular year. (Annexure II). 
It would be seen that this would be more than adequate for the requirements 
of that seC'tor. 

Cargo projections 
4.1. The Andaman Administration has projected that the General 

cargo movement and timber movement would increase to 60,000 tons and 
2,32,200 tons respectively by 1979-80. Whereas the general cargo move-
ment may increase to 60,000 tons in 1979-80 on the basis of 10 per cent 
increase per annum over 1975-76 movement, the timber movement viz. 
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2,32,00 tons estimated in 1979-80 is on the higher side and the same could 
be estimated at 1,08,000 tons in 1979-80 on the basis of 15 per cent in-
crease per annum over the movement in 1975-76. Like passenger projection, 
portwise projection for cargo traffic is also not available however, it could 
be assumed that the cargo traffic would continue to move to Calcutta, Madras 
and Vizag and vice versa in the same proportion. 

Tonnage assessment for proposed ftquil'eDleots 

5.1 In the Review Committee and the Central Co-Ordination Committee 
meetings the Andaman Administration recommended three "Shompeo" type 
cargo vessels in addition to three smaller and faster passenger-cum-cargo 
ships referred to above. The proposal of employment of "Shompen" tyPe 
vesel was studied earlier after the first Review Committee Meeting and as 
desired by the Ministry of Shipping and Traosport estimated operational 
results were submitted vide letter No. 233/ AN-564 dated 3rd June. 19.16. 

5.2. Presently, M.V. "Shompen" and M.V. "Vishva Anand" are 
catering to the timber traffic in addition to small parcels being carried on 
th\:' passenger-cum cargo vessels. This arrangement has been working satis-
factorily and there has not been any back-log of timber. Moreover, SCI 
has been facing considerable difficulties on its overseas service'S,· because 
of the diversion of M.Y. "Vishva Anand" from the overseas services to the 
Andaman Service and in fact, at times vesels have to be chartered at 
a much higher rate for fulfiling the commitments to the internatianal trade. 
Moreover, M.V. "Vishva Anand" although utilised for the carriage of 
timber is essentiaIIy a general cargo vessel and could be utilised more pro-
fitably on the overseas trade. SCI has therefore after exploring the market 
thoroughly. located a timber carrier under .... construction which is available 
for resale at a lower price for meeting the proje.::ted traffic at an economical 
cos't. 

The new timber carrier under reference can annually carry upto 47,250 
tons timber as against 32,525 tons which could be carried by new "Shompen" 
type vessel in addition to 10,500 tons General Cargo, which is .~xpected 
to be available for -either one of these vessels. Estimated results 'for both 
these vessels are indicated in Annexure 'III'. It would bc observed that 
annual loss on "Nishi" type vessel would work out to Rs. 47,96 lakhs as 
against Rs. 45.23 lakhs on "Shompen" type new vessel which means that 
per ton transport cost would be Rs. 190.30 for Nishi-type whereas it will 
bl- Rs. 224.92 for new "Shompen" type vessel. The difference in per ton 
cost is because of the lesser quantity of timber which could be carried by 
"Shompen" type vessel because of her limited cargo carrying capacity. There-
fore, the employment of "Nishi" type vessel is much economical as com-
par<!d to "Shompen" type vessel. 
19 LSSf77-9 
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Impact of acquisition of Tonnage on fares/freight rates 

6.1. SCI has been urging the Government of India for periodical revision 
of the fares and freight rates, since the same are basically low and are 
not revised periodically despite the steep rise in the operational costs. For 
instance, freight rates on timber and timber products, which is a major 
commodity presently moving from the Islands and expected to move in much 
large quantities in the future as compared to general cargo (viz. in 1979-80 
1,08,000 tons timber as against 60,000 tons general cargo) necessitating 
additional tonnage, have not been reviosed after 1967. However, the freight 
rates the other commodities have been increased thereafter by 20 per cent 
in April, 1970, 15 per cent in December, 1972 and 25 per cent in 
November, 1975. 

Present Bunk Class fare is so low that per mile fare works out to 
7/71 Paise as against 23 paise per mile fare charged on the other coastal 
passenger service operated between Bombay and Goa and 36 paise 
per mile on the Haj Service both of which are heavily losing services. 
It may not be out of place to mention here that the per mile bunk fare for 
the overseas services operated by SCI varies between 60 and 69 Paise 
per mile. Because of the above uneconomic fare and freight structure and 
tremendous rise in operational costs, annual loss on operating the Andaman 
Service has exceeded Rs. 3.00 crores and would increase further substantially 
after the acquisition of new tonnage. It is, therefore, imperative that 
while planning the additional tonnage, the need for further revision in fares 
and might rates over and above yearly revision in the same for meeting 
the increase in the operational costs. should always be kept in view. If 
a revision on break even basis is not practicable, the Government of India 
should consider reimbursenrent of the losses in full, which might be in-
curred by SCI for operating the services at the fares/freight rates approved 
by Government :-

Summary 

(a) Passenger movement is expected to increase at 10 per cent 
per annum over 1975-76, traffic and, acordingly in 1979-80, 
80,400 passengers are expected to travel on this sector (The 
Administration has projected a movement of 95,100 passengers 
in 1979-80). 

(b) In order to cater to the passenger traffic as mentioned in (a) 
above SCI would be placing the M.V. "Andaman" (which is 
already operating in that sector) and diverting the M.V. 
"Harsha Vardhana". Depnding on requirements 
or traffic SCI would a1s0 be putting S.S. "Nancowry" on that 
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run during the busy holiday period. On the basis of this arrange-
ment it would be possible to lift 1,02,954 passengers per annum. 
This would adequately meet the traffic requirements. 

(c) SCI would be entering the market to look for a suitable vessel 
to replace the M.V. "Aandamans" which completes 20 years 
in 1977-78. 

(d) General cargo movement is expected to increase at 10 per cent 
per annum and the timber movement is expected to increaose by 
15 per cent per annum over 1975-76 traffic. On this basis 
60,000 tons general cargo and 1,08,000 tons timber is expected 
to move in 1979-80 as against 60,316 tons general cargo and 
2,32,200 tons timber projected by Andaman Administration in 
1979-80. 

(c) In order to undertake the transportation the &eneral cargo and 
timber projected in (d) above, in addition to existing M.V. 
"Shompen", a slightly larger timber carrier of about 7,000 tons 
recommended by SCI should be acquired immediately to replace 
M.V. "Vishva Anand" temporarily diverted to Andaman Service 
despite operational and financial difficulties experienced on our 
overseas services. 

(f) Since expansion of tonnage would result in addition to the losses 
(which as it is, are quite substantial), while acquiring the above 
tonnage, steps should be taken to revise the faces/freight rates 
suitably over and above the yearly revision necessary to offset 
the continuous steep rise in cost of operation. 

(g) Due to a number of adverse factors as enumerated above, losses 
are unavoidable but since the acquisition oi additional tonnage 
would be necessary for catering to the growth in traffic, Govern-
ment of India should reimburse the losses which are being in-
curred on operating this service, in full. 

(b) The requirements of this sector would be kept under constant 
review after the introduction of the new arrangements/ships and 
the necessary action as may be required from time to time would 
be tat:en. As and when necessary, SCI would look out for ad-
ditional ships and make suitable recommendations. 
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ANN/iXUREl 

THE SHIPPING CORPORATION OF INDIA LTD. 

Broad Particulars of the Vessels PlyinK on the Mainlandl Andaman 
Sen'ice 

Name of the Veisel 

M.V. "Andam:ms" 
M.V."Hal1lha 

When Introduced 
in Service 

2 

December, 1951 

Vardhana" November (end) 1976 
M,V. "Shompen" 1967 
M.V. "Vishva Anand" February 1976 

CapacilY 

Passenaers 

Saloon Bunk Total 

3 4 5 

66 552 618 

153 596 749 

Cargo 
Tons 

6 

1,150 

1,500 
3,500 
3,500 

NOTE :-Prior to M.V. "Harsha Vardhana", S.S. "N,mcowry" (Capacity Saloon 292+ 
Bunk 608 Total 900 Passengers and 2,000 tons cargo) \\as cper~ting f,C m SUo. 
tember 1976 to mid November 1976. ' 



ANNEXURE Il 

Stute.'II!nt .rhowing the Passengers which could be carried by M. V. "AlIClamans" and M. V. "Harsha Vardhantl" QII regular Em,loyment and ~.S. 

"N"ncowry" on ad hoc Employment 

Sr. Vessel Round Voyage Passenp:r Actual Survey No. of Passengers expected to be 

No. CJ.plCity p;:riod of period round carried (basis 100% utilisation) 
operation voyage 

eXpec.led 
to be 
performed 

Saloon Bunk Tolal Saloon Bunk Total 

---- ---- ---- ---- ---- ----
I. M.V. 'Andaman' 132 1104 1236 300 days 65 days 20 2640 22680 24720 

2. M.V. 'H. Vardhana' 306 1192 1493 335 days 30 days 28 8568 33376 41944 

3. 5.S. 'Nlncowry' 584 1216 1800 185 days 14· 8176 17024 25200 -N ------ ---. ---- VI 

820 days 95 days 62 19384 72480 91864· • 

"7 V.>yages during vacation pel"iod. i.e. May, June & July plus 7 voyages during APS if Andaman and Harsha Vardhana. 

"By arranging few fast paS5enger voyages it would be pJssibie to carry 95()()f) passengers al projected by the Andaman Administration. 
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ANNEXURE III 

THE SHIPPING CORPORATION OF INDIA LTD. 

Estimated Operational Results for 1976-77 

"Nishi" type timber "Sbompen" type 
Carrier new Vessel 

Steaming Days 8 8 
Port Days 25 20 
Total Voyage Days 33 28 
Cargo-Timber : Logs 3,000 CHM 1,700 CHM 
Sawn Timber 75t, CHM 500 CHM 
General . 1,000 Tons 850 Tons 
Freight Earnings (Rs. in Lakhs) (Rs. in Lakhs) 
Timber . 3.83 2.43 
General Gargo 2.06 1. 75 

Total 5.89 4.18 

Agency Fees, Commission etc. 0.09 0.06 
Cargo Handling Expenses 2.00 1.26 
Marine Dues 0.50 0.30 
Bunkers 1.80 1.02 
Sundry Stearnel Charges 0.02 0.02 

Total Direct Operating Exp. 4.41 2.66 

Gross Operating Profit per Voyage 1.48 1.52 
No. of Voyage per Year 10.50 12.32 
Gross Operating Profit per Year 15.54 18.73 
Standing Charges per Year 63.50 63.94 
Net Result per Year -47.96 -45.21 
Total Cargo Carried (Tons) 

Timber 47,250 32,525 
General . 10.500 10.472 

Total Expenses per Year 109.80 96.71 
:.Cost per Ton of Cargo Rs. 190.13 224.72 
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APPENDIX IV 

(Vide Reply to Recommendation, Serial No. 77) 

RECOMMENDATIONS OF THE ADVISORY COMMITTEE ON 
PRIMITIVE TRIBES IN ANDAMAN AND NICOBAR ISLANDS 

I. General 

1. A conscious and clear cut policy frame should be evolved and 
adopted with reference to each primitive tribe in Andaman and Nicobar 
Islands. 

2. The All India Institute of Medical Sciences should be firmly asso-
ciated on a long term basis for the special health problems of diminishing 
primitive communities. 

3. A team of three to fdur persons compmmg a Sociologist, Social 
Worker, Medical-Man and Psychologist .should be selected for continuous 
work with each primitive tribe. This team of multi-disciplinary constitution 
should be selected for different tribes according to the exact requirements. 

4. Incentives like suitable academic recognition should be built into 
the programme so that the best possible personnel can be attracted to 
take up the challenging task. 

5. Selected personnel should not be placed within normal organisational 
hierarchies but should report directly to the Chief Commissioner who may 
have complete administrative control over the different teams. 

6., Fixation of pay should also not fall under the usual pay rules of the 
cadres to which personnel belong. Lucrative special pay arrangements may 
be made on ad-hoc basis so as to attract the best possible personnel. 

7. Arrangements for positioning of adequate staff at the headquarters 
ip Port Blair. directly responsible to the Chief Commissioner, may be made 
so as to ensure a continuity with the problems of different primitive tribes. 

8. The Adim Janiati Vikas Sangh should be responsible for guiding 
the implementation oj policies formulated by them in consultation with 
the Administration and the Advisory Committee for primitive groups in 
Andaman and Nicobar Islands. 

II. Andamanesc 

1. Any policy decision for the Andamanese will have to ensure that 
the will to live and survive should be encouraged and instilled amongst the 
handful of Andamanese. 
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2. The dccision to~keep the Andamanese isolated from all contact at 
Strait Island should be reviewed. A team consisting of a Psychologist, A 
Medical-man and Sociologist, Administrator and Social Worker should be 
appointed immediately to reconsider this decision. 

3. Urgent and continued attention to the health problem of each indivi-
dual Andamanese should be assured. 

4. Economic prqgrammes should be drawn up for the Andamanese bru.ed 
upon the traditional skill of the tribe. 

S. Thc basic requirements of the tribe should be met contmuously but 
not on administrative dole basis. Eff~rts should be made to ensure that a 
barter betwecn traditional skill activity and basic requirement is balanced 
according to the value placed by the tribe on the traditional skill involved. 
Thc dependence on the State for the b~ic requirements should not be 
made obvious. 

m. Onges 
]. Thc arca and forest requirement of the Onges at current hunting and 

food gathering stage should be clearly assessed and thereafter the habitat 
should be clearly demarcated and made inviolable for the next two decades. 

2. Replaccment of wild life, specifically pigs, should be taken up in the 
forests on Little Andaman to ensure a continuous supply of nutritious 
food till such timc thc Onges arc wcaned away from forest based 
economy. 

3. Thc economic developmental programmes should bc based upon 
the pattern on Car Nicobar. The developmental plan should be telescopcd 
so that the Onges can achieve with a planned effort, a settled economy 
in a shorter time. The progression should be from domestication of animal!>. 
in thc first stcp. to plantation, agriculture, or sea-fairing cconomy. A 
phased programme may thus be chalked out. 

4. The current tradition of carrying gifts to the Island should N. 
stopped forthwith. The new demand for tea, tobacco and other such items 
which has already been created due to the practice of gift carrying must 
now be made on exchange basis with reference to the Onges money and 
work value. Exchange may be arranged for these new demand items 1:>y 
accepting the labour and collection of different forest items undertaken by 
the Onges. The value of goods exchanged may be determined according 
to the time spent by the Onges rather than the price prevailing according 
to the modern econo"!y. 

5. The basic requirements of the Onges may also be met, if required. on 
the same exchange basis as in 4 above. 
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6. Medical screening of each visitor, irrespective of status and posi~ 
tion of the visitor, should be made !Ii must to ensure that the tribe is not 
wiped out due to indiscriminate carrying of disease and infection. The 
detailed screening requirement may be adopted on the basis of the recom-
mendations in the report of Dr. 1. C. Verma of the A.U.M.S. 

7. Visitors not connected with any developmental programmes should 
be banned on the Island. 

8. Settlement schemes drawn up by administration for the Onges may 
be dropped for the time being. 

IV. JaNas 

1. The boundaries of the Reserve m~ant for Jarwas shduld be clearly 
demarcated and made inviolable indefinitely. 

2. Establishment of the Bush Police should be' reviewed. 

3. The Bush Police Force, impending review, ~houW be withdrawn 
from the deep Reserve and positioned only near the habitation and used 
only for protection of the habitations. A Base Expedition group, consisting 
of a Medical-man, Psychologist, Sociologist and Social worker, a Security 
man and a Senior Civilian, should be set up so that the present contact 
point of gift dropping is built upon as a second step so that a more positive 
and meaningful contact can be built. On the firm establishment of the 
second contact point. future policy may be drawn up. 

V. Senti.eles 

The Sentineles may be left alone tiII the second positive contact with 
the Jarwa., is firmly established. 

VI.Shompens 

1. Urgent medical attention may be providcd for the declining numbers. 

2. The present state of ecological balance may be reviewed and after 
ensuring the restoratipn of balance the habitat may be clearly demarcated 
aI1d protected. 

3. Long term programmes for the Shompens may be drawn up on simi-
Jar ba~is as for the Onges. 



APPENDIX V 

(Vide Reply to Recommendation, Serial No. 77) 

ACTION TAKEN ON THE RECOMMENDATIONS (ACTION 
POINTS) OF THE ADVISORY COMMITTEE ON PRIMITIVE 

TRIBES IN ANDAMAN AND NICOBAR ISLANDS 

General 
In respect of the Primitive Tribes in all States the approach being 

followed is to evolve a definite policy for each tribe taking into consideration 
the conditions of the tribe concerned. 

The All India Institute of Medical Sciences has been closely associated 
with the work relating to the health problems of the primitive tribes in 
Andaman and Nicobar Islands. Dr. I. C. Verma, the genetics expert of the 
Institute also visited Andaman and Nicobar Islands in January, 1976 in this 
connection. Dr. Verma, who is in-charge of this work has been transferred 
to the Jawahar Lal Nehru Institute of Post-Graduate Medical Education 
and Research. Pondicherry. The Health Ministry is making arrangements 
to transfer the funds to Pondicherry. For the year 1977-78 a budget provi-
sion of Rs. 3.00 lakhs has been made for this purpose by the Ministry of 
Health. The funds available with the Ministry of Home Affairs for pro-
grammes for Primitive Tribes are Rs. 2.00 crores for the current year. 

Steps have also been initiated to select special teams for work among 
the tribes as recommended by the Aqvisory Committees. Other recommen-
dations pertaining to this aspect are being kept in view. The Adim Janjati 
Vikas Samiti which has been constituted specially for Primitive Tribes in 
Andamans is actively associated with the implementation of the policy as 
formulated for the primitive tribes. 

Great Andamanese 

The Great Andamanese, who had lost all hope of racial survival, have 
begun to respond favourably to various welfare measures being taken by the 
Administration and the Andaman Adim Janjati Vikas Samiti in close c0-

operation with each other. No death has taken place among them during 
the past 6 months. No case of abortion has also come to notice. The Medicaj 
and Health Department of the Andamans Administration has prepared 
health charts/sheets in respect of each of them and de-addiction efforts 
have borne positive results. 

Of the two Andamanese sent to Government General Hospital at Madras 
for medical treatment, one has returned after necessary treatment while the 
other tribal is still receiving medical treatment for suspected lung abscess 
One Andamanese girl, Lecho who was last year operated at VeIl ore Hospi-
tal. Madras for congenital heart disease is now maintaining good health. 
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'1 be facilities for the stay of the Andamanese in a transit home known 
as 'Adibasera' constructed by the Government under the Fifth Five Year 
Plan at Port Blair has provided to them a shelter and prevented their 
women-folk from being exploited by others. The tribal children are learn-
ing 3Rs in the Balwadi set up at Strait Island, and listen to news and views 
broadcast by radio stations through the Community listening set provided 
to them in the Community Hall at Strait Island. 

The piggery unit established at the Andamanese Settlement in Strait 
Island is ftourishlng and this is becoming another source of livelihood for 
the tribe. Plantation and orchard r~sed in the settlement have begun to 
bear fruit. They have also started makiQg canoes for sale. 

17 Andamanese are in receipt of cash allowance. Shri Loka, who is the 
head of the Andamanese tribe, is in receipt of 150 rupees as monthly 
cash allowance and Shri Beya, who is next to Shri Loka in his tribe, is in 
receipt of cash allowance of Rs. 100 m0nthly. Others are being paid Rs. 50 
~ach. Cash allowance is sanctioned to the tribals to enable them to meet 
their small expenses. It is in addition to the free rations supplied to the 
Andamanese. 

Older members as well as younger folk of this tribal community now 
appear satisfied and are full of hope and vigour. 

Onges 

Model huts are being constructed for the Onges at their settlement in 
Dugong Creek in such design that would suit their life style as well as 
provide clean and sanitary housing in a settled location. 

The Andaman Adim Janjati Vikas Samiti has selected a team of 
Social Workers consisting of a Senior Social Executive, a lady doctor and 
a Social Worker-cum-Teacher to be posted to the Onges' Settlement at 
Dugong Creek for imparting training to the Onges in gardening and plant-
ing, rearing livestock and in organised social life and hygenic way of 
living, as also extending medical care to them in the Settlement. The team 
is likely to join soon. A Pig-pen at the Onges' Settlement, at Dugong Creek 
has since been constructed by the Samiti at a cost of over Rs. 50,000. 
Two boars and 5 sows have been sent to the pig-pen for rearing. As for 
plantations, about 500 coconut seedlings were planted during November-
December, 876 in another area near the' existing Onges' Settlement at 
Dugong Creek at a cost of Rs. 1680. The existing coconut plantation spread 
over an area of about 200 acres is being renovated and improved at a 
cost of Rs. 9,000 by the Samiti. The Samiti has also decided to raise 
another coconut plantation over an area of 25 acres not very far from the 
existing Ongcs' Settlement at Dugong Creek at an approximate cost of 
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Rs. 25,000. It is also proposed to take up cultivation of spices as also 
growing of other fruit trees in this plot of land for the benefit of Onges. 

The Onges deposit a portion of the sale proceeds of coconut and other 
forest products with their Onges' Welfare fund to pay for rations. 

The Onges sell coconut, jungle produce like honey, dhoop and sea 
products to the consumers' cooperative store at Hut Bay in Little Andaman 
and purchase food articles out of the sale proceeds. The Tehsildar, Little 
Andaman helps them in sale and purchase process. This eliminates ex-
ploitation of the Onges by middlemen. 

JarawBS 

There are reportedly two groups of Jarawas living in the western coast 
of South and Middle Andamans. These Groups are further divided into a 
number of smaller groups. These sub-groups are always on the move from 
one part to the other part of their territ()ry in search of food and water. 
Only one group which is found roaming about Chotaling Bang in Middle 
Andaman has so far come in contact with the Jarawas Cell of this 
Administration. 

Efforts are being made to learn the language of the Jarawas. Some words 
have been noted. These words are being used by the Jarawas Cell to express 
themselves to the Jarawas when they meet them. Like-wise, the Jarawas 
have also picked up a few 'Hindustani' words like Khana, Pani, Kela, 
Nariyal. 

Two male members of the Chotaling Bang Jarawa group came to Port 
Blair willingly with Jarawa Cell Party on 31st January, 1977 when the 
party headed by Shri Bhaktawar Singh, Executive Secretary of Andamans 
Adim Janjati Vikas Samiti had been there to contact the Jarawas. These 
two people had stayed in Port Blair (Government House Annexe) for aoout 
a week where they were treated affectionately and efforts were made to 
give necessary medical treatment to one of them who was -having a wound 
on one of his thighs without causing any annoyance in his mind. During 
their stay at Port Blair, the Jarawas were taken round to Port Blair town. 
They appeared to be much impressed and happy in their new surroundings. 
They were taken back to their area on the 8th February, 1977 on their 
explicit desire by signs- Presents were given to them. 

It was for the first time that the Jarawas came to Port Blair willingly. 
It was a major break-through in our relation with the tribe. 

A Tribal Reserves Demarcation Committee has been constituted with 
Chief Conserv:'\tor of Forests as Chairman to delineate the Jarawas 
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reserves on the ground along natural features and by erecting boundary 
pillars wherever necessary. 

A Sub-Committee under the Andaman Adim Janjati Vikas Samiti has 
been constituted with the I.G.P. as Chairman and a new role, as given 
below, has been prescribed for the Bush Police of the Administration. 

(i) Protection of Jarawa tribals not, of course, to the exclusion 
of others (non-tribaIs) as also to prevent un-toward incidents 
involving the tribals and the non-tribals ensuring at the same 
time that no annoyance whatsoever is caused to the J arawas 
Tribals by any act on their (Bush Police) part. 

(H) The Buch Police would assist and protect also official parties/ 
workers visiting or working around reserved areas; 

(iii) The Bush Police would also make all-out efforts to develop 
a better and friendly relation with the Jarawas and endeavour 
to learn their language. 

(iv) Prevent violation of laws in all the tribal areas of ihe Andaman 
and Nicobar Islands. 

(v) Prevent unauthorised persons from entering, shooting, fishing, 
killing wild life and poaching in the tribal areas and the areas 
adjoining the tribal areas of the Andaman and Nicobar Islands 
by land and sea. 

(vi) Prevent unauthorised contact with the Jarawas and with other 
tribal people who are still to react favourably to modern civil-
sation in the Andaman and Nicobar Islands. 

{vii) Prevent entry or intrusion of unauthorised people into Jarawa 
and other tribal areas in the Andaman and Nicobar Islands. 

(viii) Prevent removal of any jungle produce by unauthorised people 
from any tribal area of the Andaman and Nicobar Islands. 

Sentinalese 

They are left undisturbed in their Island. 

Shompens 

It has been decided by the Andaman Administration to issue ration 
articles like rice, sugar, etc. of more value thaD the forest produce like 
honey, lemon, etc· which the Shompens can barter with the Government 
Supply Store at Campbell Bay lest they may have to face starvation or be 
forced into exploitation. Sufficient funds are placed at the disposal of the 
Deputy Commissioner, Nicobar for this purpose. Because of the lack of 
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communication facilities nothing substantial could be achieved so far for 
the welfare of Shompens. 

A Sub-Committee under the Andaman Adim. Janjati Vikas Samiti is 
being organised afresh at Campbell Bay, for looking after the tribe and 
suggesting ways and means for their welfare. 
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APPENDIX VI 

(Vide Introduction) 

ANALySIS OF ACl'IOlll TAKEN BY GOVERNMENT ON THE 87TH 
REPORT OF THE ESTIMATES COMMI'ITEE (5TH LOX: SABHA) 

I. Total number of recommendations 
II. Recommendations which have been accepted by Government (Nos. 4, 

6,7,9-13,17,19-24,27,28,30-36,38-60,62,64,66,68,69.72-78 and 80-86.) 

Number 
Percentage to total 

• • 

III. Recommendations which the Committee do not desire to pursue in view of 
Government's replies (Nos. 5, IS, 18,26, 70, 71 and 79) 
Number 
Percentage to total 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee (Nos. I, 2, 3,8, 14. 16,25,37,61, 
65 and 67) 
Number 

Percentage to total 
V. Recomm~ndation~ in respect of which final replies of Government are still 

awaited (No. 29) 
Number 
Percentage to total 

MGlPRRND-V-19 LSS/77-20-12-77-1054 

86 

67 
78% 

8% 
7 

11 
13% 

1% 
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